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LOK SABHA DEBATES

LOK SABHA

Wednesday, August 6, 1980/Sravana
15, 1902 (Saka).

The Lok Sabhg met at Eleven of the
Clock,

[MR. SPEAKER in the Chair)

ORAL ANSWERS TO QUESTIONS

Allotment of Medical and Engineering
geats in Andaman and Nicobar
Islands

*359. SHRI MANORANJAN BHA-
KTA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that there
is widespread discontentment through-
out the Union Territory of Andaman
and Nicobar Islands regarding allot-
ment of medical and engineering
seats.

(b) if so, the criteria for allotment
of these seats to the permanent in-
habitants;

(¢) whether these geatg are reserv.
ed for the tribals and olq seftlers
prior to 1942 and new settlers settled
under the Government scheme;

(d) whether seats are allotted to
them accordingly and if so, the
details o allotments made during the
past three years; and

(e) the action Government con-
template to satisfy the people of
Andaman and Nicobar Islands in this
connection?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR], YOGENDRA MAKWANA):
(a) to (c¢) and (e). A statement is laid
on the Table of the House.
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(d) Information is being collected
and would be laid on the Table.

Statement

The criteria for allocation of gseats
followeqg since 1978 for medical and
engineering courses are as under:—

(i) 40 per cent of the seats for
local] candidates.

(ii) 20 per cent of the seats for
Scheduled Castes/Scheduled Tribes
of the Islands,

(iii) (a) 20 per cent of the sealms
for children of Central as well as
State Government employeey serv-
ing the Administration on deputa-
tion.

(b) the remaining 20 per cent
of the seats for the children of
the Government servants of the
Administration.

2. The term ‘local’ as with reference
to Andaman and Nicobar IslJands has
been defined ag follows: —

(i) a person who has had a mini-
mum of five years continuous edu-
cation in the islands leading to ac-
quiring of the minimum qualifica-
tions laig down for the post;

(ii) a person either of whose pa-
rents was born in the Islands.

(iii) (a) a person settled in the
islands under any scheme of rehabi-
litation or colonisation;

(b) the spouse/child of such a
person,

The above definition of ‘local’ ap-
plies for nominations to seats reserved
for islanders in medical and engineer-
ing institutions on the mainland,

3. Administration has received some
representations regarding the criteria
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for allocation of medical and engineer-
ing seats which are under considera-
tion.

SHRI MANORANJAN BHAKTA:
Mr. Speaker, Sir, as you know, the
Union Territory of Andaman and
Nicobar Islands js one of the remo-
test ang far-flung areas; it is not only
backward but isolated too. In this
territory we have got only one Degree
College and there is no further scope
for higher education.

The Government of India useq to
allot six, seven or eight medical snd
engineering seats for the students of
the Union Territory of Andaman and
Nicobar Islands. Prior to 1978 there
used to be a system. But what was
the necessity for the Government to
change that during 19787

Secondly, who did it; and

Thirdly, before changing the cri-
terion, whether any discussion took
place with the public representatives
or not.

This is my first supplementary.

SHRI YOGENDRA MAKWANA:
Sir, these seats are allotted accord-
ing to the normg laid down as per the
Mudaliar Committee Report. Accord-
ing to that, there is one medical seat
allotteq for a population of 55,000.
Like this, based on thig norm, the
Unijon Territory of Andaman and
Nicobar Islands ig entitled to only four
seats. But, keeping in view, the back-
wardness of the area, the Ministry of
Health has been allotting seven to ten
seats to this area every year.

SHRI MANORANJAN BHAKTA:
My question was this. This is not my
seconq supplementary.

MR. SPEAKER: Is this your first
supplementary?

SHRI MANORANJAN BHAKTA:;
Yes, Sir. Prior to 1978 there was some
criterion. Why wags this changed to
the prasent criterion? Who changed
it and whether, before changing that,
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this was discusseq with the people’s
representatives or not? This is my
question.

SHRI YOGENDRA MAKWANA:
The criterion is fixeg in consultation
with the Home Ministry’s Advisory
Committee for the Union Territory of
Andaman and Nicobar Islands,

SHRI MANORANJAN BHAKTA:
This is not correct because I know
that since I am also a member of that
Committee. Anyway, my Second sup-
plementary is this. It is very impor-
tant because the seats are allotted by
the Central Government; from what
we have geen, it seems that mostly
the sons and daughters of the officers
going on deputation there get those
seats ang not the real inhabitants, the
permanent inhabitants of that terri-
tory thereby depriving them of these
seats. My second supplementary is
this: will the hon. Minister kindly
assure us that, in future, he will fix
the criterion in such a manner that
the permanent inhabitantg of this
place get the seats in the medica] and
in the engineering colleges?

SHRI YOGENDRA MAKWANA:
Sir, I assure the hon’ble Member that
the matter will be re-considered,
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just now I assure the hon’ble Member
that the entire matter will be re-
considered.

Inclusion of Grade I Officers of CSS “in
Select List for Selection Grade

*861. SHRI H. N. NANJE

GOWDA: Will the Minister of
HOME AFFAIRS be pleased to

state:

(a) whether under Rule 12 of the
CSS Rules, 1962 read with Regulation
No. 2(a) of the CSS (Promotion to
Grade I and Selection Grade) Regu-
lations, 1954 framed under these
Rules, only permanent grade I officers
of CSS with 5 yearg approved service
in that Grade are eligible for inclu-
sion in the Select list for Selection
Grade of CSS;

(b) whether some Grade I Officers
who were not permanent in the Grade
at that time were included in Select
List for Selection Grade of CSS issued
by the previous Government in
December, 1979:

(c) if so, what action Government
propose to take in the matter;

(d) whether Government propose
to issue necessary modifications to
the said Select List excluding there-
from mames of persons included
therein in violation of the statutory
rules and regulations and if not, the
reasons therefor; and

(e) the steps contemplated to avoid
recurrence of such cases?
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*361. SHRI H. N. NANJE GOWDA:
THE MINISTRY OF HOME AFFA-
IRS AND DEPARTMENT OF PAR-
LIAMENT AFFAIRS (SHRI P. VEN-
KATASUBBAIAH): (a) Yes Sir.
However, the Regulationg are of the
year 1964.

(b) to (e). A Statement is laid on
the Table of the House.

Statement

(b) The Select List for Selection
Grade of CSS 1979 was issued in two

parts—one on 7th December, 1979
and the other on 5th June, 1880.
There were some officers who were

eligible for confirmation from dates
earlier than 1st July, 1979, the date
with reference to which eligibility
for consideration for inclusion in the
Selection Grade was ty be reckoned.
Orders of thejr retrospective confirma-
tion in Grade I were issued on the
14th January, 1980. In order to safe-
guard the interests of such officers
their coses were also considered
pending issue of orders of their con-
firmation as has been the prac-
tice in the past. However, appoint-
ment of such officers whose names
figured in the said Select List to
the Selection Grade >f the CSS on
a regular basis was not made till
orders ®of their retrospective confir-
mation in Grade I were issued,

(c) Does not arise.

(d) As orderg confirmating the con-
cerned officers in Grade I from dates
earlier than 1st July, 1979 nave al-
ready been issued the question of
making any modification in the Select
List does not arise.

(e) As far as possible it will be
ensured that orders confirming the
eligible officers in Grade I are isgued
before th. Select List for appointment

-~

to the Selection Grade of the Ser-

vice is issued in future.
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SHRI H. N. NANJE GOWDA: The
Minister admits that under the rules
only permanent Under Secretaries are
to be included in the Select List for
the posts of Deputy Secretary. When
there is a specific quastion whether any
temproary officers were included in the
List there is no direct answer. Is it
not g fact that some temporary offi-
cers who were not, as per rules, fit to
be included in the List were included
because they were dealing with the
files concerning Indira Gandhi. The
Janata and the Lok Dal governments
wanted to reward these officers for
their enthusiasm shown in dealing
with those files. I would like to know
whether government is serious about
revising this List because it in-ludes
temporary officers much against the
rules?

SHRI P. VENKATASUBBAIAH:
Mr. Speaker, Sir, I am sorry to say
that the hon’ble Member is not fully
informed. These are not temporary
officers. Their confirmation was pend-
ing. The officers who have been in-
cluded in the Select List, their con-
firmation was being considered and it
was delayeq because of certain admi-
nistrative reasons. It is not a fact that
they were temporary officers and the
Minister has gone out of his way to
confirm them. They were eligible cn
that day Yor confirmation. That js

why they were selected in the $blect -

List. Some of them were working on
ad hoc basis. Their confirmation has
been done retrospectively. No rule
has been violated in this connection.
It has been done in accordance with
the rules and the practice is in vogue
over the years. I do not think these
officers have been shown uny undue
favour. What they deserved they got.

SHRI H. N, NANJE GOWDA: My
second question is this. Is it not a
fact that the Secretary, Petroleum and
Chemicals brought to the notice of
the Cabinet Secretary in writing about
the injustice meted out to two senior
officers and permanent officers and
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more qualified officers also, who have
been sent abroad at Government cost?
I ask this question because, the Cen-
tral Secretariat Service is the back-
bone of the administration. They
shoulq not be demoralised. I am ask-
ing the Government because there are
more than a dozen qualified scheduled
caste and scheduled tribe candidates.
They were not included in that list.
Taking these things into consideration
1 would request the Minister not to
hurry up with this, but have a review
done to rectify the mistakes. It should
be reviewed because certain injustice
has been committed. I want to know
whether the Minister would consider
reviewing the list.

4

SHRI P. VENKATASUBBAIAH:
Unfortunately in the year 1978 there
were certain supersessiong made in the
matter of placement of certain people
in the selection list. There are certain
criteri laid down Yor peovle 1o he
made eligible to be put in the sclec-
tion list. In that, certain arbitrary
decisiong have heen taken. The Emp-
loyees’ Association people who were
aggrieved came and niet me and I
said that justice would be done. 1
would like to inform the hon. House
that we were able ¢p provide for 13 offi-
cers to be included in the selection
list. That injustice, if any, was done
when the Janata Party government
was in power. We are trying to rec-
tify the' supersession which has been
made. We are at it. It will be cons-
tantly reviewed.

SHRI M. ARUNACHALAM: I woulgd
like to know from the Minister, is it
not a fact that no Scheduled Caste and
Scheduled Tribe officer was included
in the selection list of 55 officers and 5
scheduled caste and scheduled tribe
officers were superseded even though
they were in the zone of consideration?
Number two is this: May I know whe-
ther the Minister will include schedu-
led caste ang scheduled tribe candi-
ates at least in future?

SHRI P. VENKATASUBBAIAH: The
claims of the scheduled castes and
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scheduled tribes were never overlook-
ed and shall not be overlooked under
the Prime-Ministership of Shrimati
Indira Gandhi. In this case, no justifi-
able claim has been overlooked. We are
constantly at watch. In the matter of
placement of officers in the selection
list, we have made it clear that in the
matter of reviewing the case of sche-
duled caste and scheduled tribe per-
sons, more lenient view has to ke
taken. That has been done. No in-
justice has taken place. I can assure
the hon. Member it has been done in
this case also.

Taking over of Geovanola Bimny Ltd,
Cochin

*862. SHRI A, A, RAHIM:
4
SHRI S. M. KRISHNA:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether the question ot take-
over of the Geovanola Binny Limited,
Cochin wags under the consideration
of Government;

(b) if so, whether any enquiry has
been completed in this regard under
IDR Act;

(c) if so, what is the result thereof
and when the company is likely to
be taken over;

(d) whether it is & fact that the
Company ig closed for the past two
years and assets are being siphoned
out io defraud the Public Financial
Institutions including Canara Bank
which have different investments in
the Company worth about three to
four crores of rupees; and

(e) if so, what expeditious action is
being taken in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHR] CHARANJIT CHANANA): (a)
Yes, Sir.

(b) The Committee appointed under
Section 15 of the Industries (Develop-
ment and Regulation) Act, 1951, has

Oral Answers SRAVANA 15, 1002 (SAKA) Oral Answers to

since completeq its investigation and
submitted a report.

(c) No follow-up action could be
taken on the Report of the Committee
as it was brought to the notice of
Government that some of the credi-
tors of the company has initiated liqui-
dation proceedings in the High Ceurt
of Kerala for realisa‘ion of their dues.

(d) The Company is under lock-out
from 5th March, 1979 till date,

(e) Further action will be taken in
consultation with the Government of
Kerala.

SHRI A. A. RAHIM: Will tne hon.
Ministe, inform the IHouse of at least
some important facts about the inves-
tigation concerning the assets and
debts and about the present condition
of the machinery?

SHRI CHARANJIT CHANANA: In
the interest of take over of the com-
pany and management of the company
the proceedings of the report should
not be made public.

SHRI A, A. RAHIM: This being one
of the best machine-~tool shops with
sophisticated machinery in the country
and also having very high employment
potential, may I know whether Gov-
ernment will expedite measures to
take it over so that the machinery
can be saved from ruin, so that we
can alsp save the large number of
families who are involved?

SHRI CHARANJIT CHANANA:
The hon. Member has raised a very
important issue. In view of the due
importance of these issues, we have
already taken up the matter with the
Government of Kerala. We are only
expecting a reply from them for tak-
ing further action in the matter.

SHRI XAVIER ARAKAL: There ig
an apparent contradiction in the points
at (c¢) anq (e), but I am not going to
deal with that. I would only like to
know when the report was received,
what consultations the hon. Minister
is having with the Government of
Kerala, and how long it will take to
take further action on that.
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SHRI CHARANJIT CHANANA: The
report was submitted in August, 1979
and we took up the matter with the
Kerala Government thereafter. No
reply has been received from them so
far ang we will follow up the matter
with them,

Setting up of a Cement Plant in Orisga

*863. SHRI ARJUN SETHI: Wil
the Minister of INDUSTRY be pleased
to state:

(a) whether there is any proposal
under consideration of Government
to set up a cement plant in Orissa;

(b) whether any plan therefor was
framed by the previougs Government
in the three years’ rule; and

(c) if so, the details thereof?

THE MINISTER OF STATE 1IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA): (a)
Apart from two existing cement plants
in Orissa, two letters of intent have
already been granted for setting up
new cement plantg in favour of Messrs
Hindustan Steel Limited and Messrs
Industrial Development Corporation of
Orissa at Rourkela ang Kutra-Kring-
sera respectively. Proposal for en-
hancement of capacity of the proposed
plant of Messrs Hindustan Steel Limit-
ed is alsp under process.

(b) No plan was exclusively framed

for development of Cement Industry in
Orissa.

(¢) Does not arise.

SHRI ARJUN SETHI: I understand
from the reply given by the hon.
Minister that two Letters of Intent
have been issued to establish new ce-
ment plants in Orissa. In this context,
I would like to know the production
capacity of these two new plants, by
what time they will go into produc-
tion and if that will meet the require-
mentg of the State.

SHR] CHARANJIT CHANANA: The
initial Mcensed capacity for Hindustan
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Steel Ltd, Rourkela was 11.55 lakh
tonties, but as I have mentioned in
my main reply, they have now applied
for enhancement of their licensed
capacity to 21.00 lakh tonnes. As far
ag the second plant ig concerned, the
licensed capacity is 65,000 tonnes, And
I can assure the hon. Member that
this will definitely improve the supply
position of cement in the State.

SHRI ARJUN SETHI: What will be
the total employment potential that
will generate after the two new ce-
ment plantg in Orissa go into produc-
tion? Further, what will be the
estimated cost of these two cement

plants which are likely to be com-
missioned? .

SHRI CHARANJIT CHANANA: 1

require 3 notice for this. I shall reply
to this later.

MR. SPEAKER: Yes, this ig a ques-
tion of statistics; nothing -more, this
can be replied later.

SHRI NAWAL KISHORE SHARMA:
In view of the acute shortage of ce-
ment in the country, may 1 know as
to what is the thinking of the Ministry
with regard to setting up of mini-
cement plants in the country?

MR. SPEAKER: The main question
concerns only the setting up of new
plants in Orissa,

SHRI NAWAL KISHORE SHARMA:
This is an important guestion connec-
ted with the main question.

MR. SPEAKER: No.

SHRI M. RAM GOPAL REDDY:
The hon. Minister has said that two
Letters of Intent have been issueq and
the proposal for enhancement of capa-
city of the proposed plant by Hindus-
tan Steel Ltd, is under consideration
I would like to know when they are
going to start the work actually and
how much time they will take to
complete these projects,

SHRI CHARANJIT CHANANA: The
first Letter of Intent was issuej on
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23rd March, 1979 to the Hindustan
Steel Ltd., and the second one was
issued on 18th April, 1980. The Hin-
dustan Steel Ltd., hag applied for ex-
pansion of licensed capacity. It nor-
mally takes about three years for a
cement plant being set up. So, it would
have to be taken from the date it
starts actually functioning.

SHRI CHINTAMANI JENA: Is it
a fact that in 1974, the present Prime
Minister, Mrs. Gandhi laid a founda-
tion stone at Paradip for the estab-
lishment of a cement factory there,
and that that foundation stone was
thrown away by the recent Janata
Government when it was in Power in
the State? Has the present State Gov.
ernment of Orissa represented several
times for a cement plant at Paradip?
If so, what is the Government reac-
tion to it?

SHR1 CHARANJIT CHANANA: 1
don’t have the details of this stone-lay-
ing and stone-throwing—angq on the
second point also.

SHRI NAWAL KISHORE SHARMA:
It is an jmportant question; and infor-
mation may be obtained and supplied
second point also.

Firms manufacturing Power Protec-
tion Relays

*864. SHRI TRIDIB CHAUDHU-
RI: Will the Minister of INDUSTRY
be pleased to state:

(a) what is the total number of
firms in the country manufacturing
power protection relays and equip.
ment for electricity generating and
distributing establishments in the
country; and

(b) how far their production is ade.
quate to meet the demand?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) At present there are four units
engaged in the manufacture of power
protection relays and equipments,
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Three more untis are expected to go
into production during 1980,

(b) At present there are marginal
shortages which are being met by
imports. With the coming inte pro-
duction of three more units during
the year the indigenous production is
likely to be adequate for meeting
the demand.

SHRI TRIDIB CHAUDHURI; Only
yesterday, the Minister of Power
gave a ‘written answer o a ques-
tion, in which he said that there
were about 10 firms; and of them,
4 were in production, whose installed
capacities were 49,200, 12,500, 30,000
and 5,040 respectively. 1 find that §
more firms with installed capacities
of 27,000 22,000, 32,000 18,000 and
10,000 have been installed, although
they had not yet gone into produc-
tion. It seemg that there is a fairly
large demand for these power pro.
tsction relays and  equipment. 1
would like to know how the Govern-
ment says that the demand is only
marginal, when they have licensed
S0 much of capacity.

SYRI CHARANJIT CHANANA:
My reply to the hon. Member was
that at present, there were margina)
shortages which were being met by
imports. In addition to the 4 units
which are functioning—about whose
installed capacities the hon. Member
spoke, and what he said was correct
—six licences have been given oaly
for the purpose of filling in the dea
mand for the future. So, I have sub
mitted to the hon. Member and to the
House that we are referring to cater.
ing to the demand of the future alsgo
~—demand of to-day and the tomora
rows to come.
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THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) 12,605 Tractors were manufac-
tured by HMT from 1st January,
1879 to 30th June, 1980.

(b)Expenditure of Rs. 16 lakhs has
been provided in 1980-81 for comple-
tion of the Tractor foundry in Din-
jore unit of HMT. Another Rs. 80
lakhs have been provided for tractor
assembly plant at Mohali. These pro-
visions are from HMT’s internal re.
sources.

(e) No, Sir.

ofT wgT X W et @ Ag 12 R
e w T gwtw 1980-81 F W
WaH yw g

That would be 10,500 units in HMT.
And in fact, the whole thing is now
put on a plus point, HMT units has
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now started for the first time, giving
profit in the Tractor Division of its

Pt @ o Sus faq 47 @1 &
(Interruptions) The total demand
in the country cannot be 12,000,
because if I give you the figure of
the production. ...

MR. SPEAKER: He gays, 90,000.

W} wXoWi WA 9 steT, W
AT TAT 1 W 12 T &1 Pewrow
completed by 1982-83.

MR. SPEAKER: He has not un-
derstood it; he has not followed the
question, The question is whether
there is any demand of 90,000 tractora
in the country and by what time we
are going to come upto that.

SHRI CHARANJIT CHANANA:
The demand figures are not with me.
I want a notice for that.

MR. SPEAKER: That is also not
mentioned in the question.
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DR, KARAN SINGH: Mr, Speaker,
the question was with regard to the
manufacture of smaller tractors in
order that people with gmaller hold-
ings can take advantage of that, With
land reforms and the break up of big
holdings, these beautiful big tractors
that we manufacture are very good
for export; whether it ig HMT, whe-
ther it is ESCORTS. But within the
country, they are not useful because
they are too expansive. Would the
hon. Minister kindly let the House
know what exactly are the plans for
preparing lower priced tractors so
that a person with a small holding
can purchase one? He has just said
that there are some plans. How small
is small? What is going to be the
price? For example, a big tractor is
now costing anything between Rs.
65,000 and Rs. 75,000, Rs. 80,000. Is
he going to produce a tractor for
Rs, 10,000 or Rs. 15,000 or a power
tiller which the smaller farmers can
utilise? This is what the hon. Mem-
ber would like to know. Would the
hon. Minister be pleased to enlighten
us on this?

MR. SPEAKER: What have you to
say, Mr. Chanana, about your plan?

SHRI CHARANJIT CHANANA: 1
have already submitteg that the plans
are being worked out and they will
be submitteq before the House when
they are finalised.

SHR]I CHANDRAJIT YADAV: The
hon. Minister ig taking shelter under
the pretext that the plan is being
worked out. Every country today
works out a long term plan also. So,
most of the countries are working out
plans by the end of the century, by
2000, We are basically an agricul-
tura] country. Everybody knows there
s great demand for small tractors.
Has the government no jdea of the
demand? Has no work been done on
this what will pe the requirement of
the country in the next ten years?
Has no study been made? What have

we done to meet the requirement? I
can understand the Minister saying
that the Sixth Plan is being worked
out. But about this, has he sny
figure available with him?

SHRI CHARANJIT CHANANA: 1
have already informed the House. The
hon, Member knows better than nor-
mal] members.... (Interruptions).

AN HON. MEMBER: What is a

_ ‘normal’ member.

SHRI CHARANJIT CHANANA:
The Five Year plan is being worked
out and the demand for tractors of
different sizeg is being worked out and
it has not been finalised; I do not have
the details now, The moment we
have done it, it will be submitteq to
the House,

SHRI P. RAJAGOPAL NAIDU:
What is the price of a tractor produc-
ed now?

SHRI CHARANJIT CHANANA:
That varies from tractor to tractor,
depending upon the size.

bgre & st ¢
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THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA: (a)
No, Sir.

(b) and (c). Do not arise,

st TTwATT et ¢ ey oY, wwT
ATRIAITE JAE § | Pagre g B
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SHRI CHARANJIT CHANANA:
The hon. Member’s question to me
was whether the Government of Bibar
has sent me a memorandum regarding
industrial development in Bihar or
not. My reply was: ‘No, Sir’. He
dig not ask me whether the members
had received some notification or mat-
ter and I did not have any idea of
that also. The hon, Member has re-
ferred to projects; these projects
might be thought of by the Bihar
State Government. The question re-
lates to some statements being sent
to us. If the hon. Member has re-
ferred to the projects which are being
taken over by the Bihar State Gov-
ernment, I can only tell him that the
information that we have collected is
like this, The Bihar State Industrial
Development Corporation has a pro-
posal to construct the follwoing addi-
tiona] large and medium projects in
public section, (1) Caustic soda and
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ammonium chloride plant, (2) Spill.
ing mill at Bagalpur. (3) Expansion

of high tension insulator factory, and
so on. If you want thcre are 18 pro-
jects which they are planning to take
up. Other details are not available
with us.

4
:
:
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SIIRI CHARANJIT CHANANA:
Whenever central help is asked tor,

we wiil give 1t to them. When they
want we will give help to them.

o |
8, 5,

SHRI BHAGWAT JHA AZAD: 1
want to know whether it js a fact
that the Bihar Government, through
important communications, not
through a memorandum which the
Minister has denied, have drawa the
attention of this ministry of industry
1o the fact that one of the important
constraints in the way of developmeny
of industries n Bihar ig lack of fin-
ances and whether it is a fact that
financial instituiiong like the public
sector banks, L.I.C. etc. have not
investeg back in that State amounts
in proportion to the deposits that
they attract within the state? flow do

you propose to remove those cons-
traints?
SHR]I] CHARANJIT CHANANA:

The hon. Member refers to financial
constraints; the subject relates to the
Ministry of Finance and I do not have
those figures.

SHRI BHAGWAT JHA AZAD: Not
at all. Is he a Minister for notice?
All the time he asks for notice. 1
woulg like to know a very simple
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point. I want to know whether the
Ministry of Industry will be able to
help the government of Bihar, would
recommend to other counterpart
ministries in the Central Government,
about the chief constraint in the way
of industrial] development, namely,
finance, How does it relate to any
other ministry cannot he help in
this?

SHRI CHARANJIT CHANANA:
Yes, Sir. We shall definitely support
their efforts.

k1
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Setting up of New Industries in
Public Sector in Rajasthapn

*868. SHRI VIRDHI CHANDER
JAIN: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether Union Government
have decided to set up new jndustriea
in public sectbr in Rajasthan during
1980-81;

(b) if so, what are the industries
likely to be set up; and

(c) in what areas these will be set
up?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY

(SHRI CHARANJIT CHANANA):
(a) No, Sir.

(b) and (c). Do not arise.

ﬁWWﬂ=WﬂEF€?5’f$

SHRI CHARANJIT CHANANA:
The hon, Member would like to know
what are the public sector undertak-
ings which are operating in Rajasthe.

SHRI' JATISH AGARWAL: No,
that is not his question,
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SHRI CHARANJIT CHANANA:
The chronology as to when were they
set up, for that the information has
not been asked and I do not have that
information.

The hon. Member, if he wants the
date of the installation of the Unit,
then I woulq need notice because in
the main question the date of installa-
tion hag not been asked.

SHRI SATISH AGARWAL: It is
a fact that no investment has keen
made for more than the last ten years?

SHRI CHARANJIT CHANANA:
This is not correct. The Rajasthan
State hag eight public sector projects—
Hindustan Copper Limited.... (In-
terruptions).

SHRI SATISH AGARWAL: The
question of the hon. Member is—is
it a fact that only 2 per cent of invest-
ment is there in the public sector in
Rajasthan? -

SHRI CBHBARANJIT CHANANA:
The question says—whether the Union
Government have decided to set up
new industries in public sector in
Rajasthan during 1980-81? The hon.
Member now wants historical data.
The historical data has not been asked
for in the maip question.

MR. SPEAKER: No, there is no
question like that. We must have at
least his in view—whether we want
to set up new industriegs in public
sector in Rajasthan? Whether there
are any new yndertakings to be taken
up?

SHRI NAWAL KISHORE SHARMA:
The question is composite.

MR. SPEAKER: No, it is not a
composite one. You have to put in
these....

SHRI NAWAL KISHORE
SHARMA: Al right, furnish us this
information. Thank you,

off afyy o= ofv: 77 77 Wi g PE
e dRT & wEw AR,
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SHR] SATISH AGARWAL: Is it
a fact that the Government of Rajas-
than has already forwarded proposals
with regard to industrialisation of
Rajasthan and the Government is
considering those proposals and a
meeting was held by the former In-
dustries Minister in thig connection
with the Members of Parliament and
decision is yet to be taken by the
Government?

The question does not arise with re-
gard to the proposals. The proposals
are already there,

SHRI CHARANJIT CHANANA:
This question relates to the year 1980-
81. The Member is asking question
relating his own time,

ot Preut W = oy oA @
g % WiareT & st It 9 Poe @
g T weR faer g 7wy @R
v @ g & agr e ofex #7
TYTAT F1 9T ?

SHRI CHARANJIT CHANANA:

We have requested the Government
to explore the possibilities,
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS, DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P. VEN-
KATASUBBAIAH): (a) The Govern-
ment of India as such has not et up
any Committee in thig regard. How-
ever, 3 Committee has been constitu-
ted under the aegis of the Nalional
Council of the Joint Consultative
Machinery to go intp the guidelines
for the purpose of recognition  of
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Federations|Unions|Aasociations of
Central Government employees and
also to review certain aspects of the
the Constitution of the Council.

(b) A statement indicating the com.
position and term of reference of the
Committee is placeq on the Table of
the House, The Committee will sub-
mit its report to the Nationa] Council.

(c) According to its Constitution,
the National Council may appoint a
Committee from amongst its members
who are nominated by recognised
Federaticns/Unions/Associations of
Centrsl Government employees., AS
such, the question of including in a
Committee of the National Council
representatives from  Central Labour
Organisations does not arise.

Statement

At the meeting with the Standing Committee, Staff Side; National Council (JCM), held
under the Chairmanship of the Secretary, Department of Personnel & A.R., to discuss various
matters arising out of the National Council of the JCM, it was agrecd to set up a Com-
mittee of the Ghuncil to go into the guidelines for the purpose of recognition of Unions/Federa-
tions/Associations and also to review certain aspects of the Constitution of the National
Chuncil. The Compoosition of the Committee, which was approved by the Cabinet Secretary

& Chairman, National Council is as follows:

Official Side

1. Shri A C. Bandopadhyay, Secretary,
Department of Personnel & A.R.

2. Shri AB Malik, Secretary,
Department of Defence Production

3. Shri S K. Ghosh, Secretarv,
Ministry of Communication.

4. Shri T. Rangachari, Dy. G. & A .G.
Office of the C. & A.G.

5. Shri A. Johri, Adviser (I.R.),
Ministry of Railways.

6. Shri P.K. Kartha, Joint Secretary,
& Legal Adviser, Ministry ofLaw.

7.  Mis- Mira Seth, Joint Secretary,
Ministry of Labour.

8. Shri T.V. Riaqarajan , Joint Secretary

(S.W.) D*pirtm~nt of Personnel & A.R.

9. Shri Bata K. Dey, Deputy Sccretary,
Department of Personnel & A.R.

Stafl Side
1. Shri T.V. Anandan

2. Shri U.M. Purohit
3. Shri S.M. Banerjce

4. Shri S. Madhusudan

5. Shri N.P. Roy
6. Shri J.P. Chaubey

7. Shri R.N. Pathak

8. Shri P.N. Sharma
9. Shri Seshibhushan Rao

10. Shri S.K. Vyas
11. Shri O.P.cGupta

12. Shri Bimal De
13. Shri A.V.K, aitanya

14. Shri K. Ramamur
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SHRI P. VENKATASUBBAIAH:
The question is quite different. It is
with regard to associating the labour
organisations with thig problem, The
hon. member is asking me about the
eligibility and criteria lajg down for
recognition of unions, This committee
is composeq of Central Government
employees on the one side and Gov-
ernment nomineeg on the other. It
is confined only to them. The Sup-
reme Court had struck down -ertain
rules. On an ad hoc basis certain
principles for participation in a joint
council has been made, This joint
council at the National level has
appointed a committee to go into the
question of framing rules for recog-
nition to the unions and that commi-
ttee will go into this matter. This
committee consists of the members
who have been listed in the state-
ment given to the House. This com-
mittee will go jnto the matter and
all the aspects wil] be considered
and the criteria will be laig down.
The Government wil] come into the
picture. Now Government dces not
come into the picture, When this
Committee submits its report and
when the report i made available
to the Government, then Government
will review the whole matter.

st wor W W s, S oo ow
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SHRI P. VENKATASUBBAIAH:
Certain rules had been framed with
regard to the recognition eof unions.
For the hon. member’s information,
I may read it out:

The Government of India had fram-
eq the CCS (Recognition of Service
Association) Rules, 1959, under arti-
cles 309 ang 148 of the Constitution
and with reference to rule 4-B of
the CCS (Conduct) Rules, 1955. The
said rule 4.B  however, was struck
down by the Supreme Court in 1962,
for infringing the fundamental right
to form unions or associations, Al-
though action was initiateq for con-
sulting the staff on the framing of
fresh Recognition Rules, it took some
time as certain complicateq issues
were to be sorted out with the staff.
Meanwhile, prolonged negotiations
with the staff representatives for set-
ting up a Joint Consultative Machinery
were nearing completion except with
regard to the question of grant of
recognition for the purpose nf the
proposed machinery. Consequently,
in the interests of the early implemen-
iation of the Scheme for Joint Con-
sultative Machinery, it wag gecided to
adopt an ad hoc policy for recognition
for JCM purposes, pending the fram-
ing of fresh Recognition Rules, So,
it is an ad hoc policy that is now
existing. The National Council has
constituted a committee. The ques-
tion raised by the hon. member will
certainly be gone into by this com-
mittee. The Government will take a
final decision on the criteria that will
be laig down by the committee that
has been constituteg to go into all
these matters,

DR SUBRAMANIAM SWAMY: The
principle of collective bargaining 1s a
basic tenet of democracy, Therefore,
T would like to know whether it is
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a fact that the Government has told
its employees’ unions that they ~annot
any more have outsiders as office-
bearers of their unions and thig is
basically because many of the office-
bearers who are from outside have
inconvenient political views from the
Government point of view? Is it a
fact that this insistence has been made
as a basis for recognition for purposes
of negotiation?

SHRI P. VENKATASUBBAIAH:
I am surprised that a very knowledge-
able member like Dr. Swamy is put-
ting this supplementary. The main
question ig confined only to the Gov-
ernment employees. The question
was whether the Central Labour nrea-
nisations wil] also be associated wi'h
this committee. For that, I  have
given apn exhaustive answer, As 1
said, this has heen confined only 1o
Government employees,

DR. SUBRAMANIAM SWAMY: I
need your protection, Sir, not he.
Why should he be afraid answering
this? The answer is ‘ves’.  Why
don't you say so?

SHRI P. VENKATASUBBAIAH:
I nav least afraid But if lhe hon.
membher pulsg a quection out nf his
imagination, how can I help?

DR. SURRAMANTAM SWAMY:
Sir. vou ask anybodv in this Housc.
This is a verv relevant question so
far as recognition is concerned.

MR SPEAKER: He ig not ~uppos-
ed to answer a= vou like.

(Interruptions)

PROF MADHU DANDAVATE:
While giving the repnly earlier, the
Minister hag quoteg certain provisions
of the Constitution. He said. zeceord-
ing to the provisions of the Constitu-
tion, there cannot hr any bar on
formation of unions The question is
not about formation of unions  put
which particular uninon or federetlion
is going to be accepted as the nego-
tiating agency For that, T would like
to ask a specific question: As "ne of

SRAVANA 15, 1902 (SAKA)

Oral Answers 30

the most democratic methods, would
he accept the determination of the
recognition of the ynion ag a negotiat.
ing agency on the basis of gecret
ballet?

SHRI P. VENKATASUBBAIAH:
It is beyond the scope of the guestion.
If he tables a separate question, I
will answer it.

PROF, MADHU DANDAVATE: I
have asked a pointed question and he
says, it is beyond the scope. Jir, do
you feel it is outside the scope?

MR. SPEAKER: You can ask it
again.

PROF, MADHU DANDAVATE:
Please excuse me, Sir. It ig not the
Minister who is to decide whether a
supplementary is  beyond the scope.
It is for the Speaker to decide. Please
give your ruling,

MR. SPEAKER: It is his opinion.
I{ ig not 5 conclusion.

PROF, MADHU DANDAVATE: He
should not perform your duties.

SHRI KRISHNA CHANDRA HAL-
DER: ‘The Minister in his reply has
stateq that thijs committee will be
guided by certain rules for recognition
of the unions and federations, I want
to know what are those rules which
wil] guide this committee?

SHRI P. VENKATASUBBAIAH:
The question of verification of mem-
bership of federations|unions;associa-
tiong for the purpose of recognition
was discussed at the meeting of the
National Council helg in November,
1975. Certain procedureg which have
heen formulated by the Ministry of
Labour for the purpose were placed
before the National Council. It was
acreed that the staff side would sub-
mit their views/rroposals on the sub-
ject and. thereafter a Committee of
the Council would go into the matter
in detail. The procedureg regarding
verification of membershig when fina.
liseq would have a bearing on the
question of recognition of uniong etc,
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The question of framing revised re-
cognition rules care up before the
National Council at its meeting held
in February, 1978, After discussion,
the Chairman suggesteq that the issue
might be discussed with the members
of the staff side standing committee
and new revised recognition rules
framed.  Accordingly, a Committee
under the Chairmanship of Secretary,
Department of Personnel and Admi-
nistrative Reforms hag been formed
to go into the question. The details
about the composition and terms
of reference of this Committee ctc.
are given in the statement.

Directives to States regarding premse.
tion to employees of Scheduled
Castes /Tribes

*872. SHRI D. L. BAITHA: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government have
adopted the policy of reservation in
promotion for the employees of
Scheduled Castes and Scheduled
Tribes in the Central Government
Departments;

(b) whether it is a fact that this
policy has not been adopted by all
the State Governments and the State
Governments which adopted the
policy previously have now stopped
to give thig facility to the Scheduled
Caste and Scheduled Tribe employees;
and -

(c¢) whether Government propose to
give any directions to the State Gov-
ernments under Article 257(1) of the
Congtitution o? India?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) The Union Government have pro-
vided reservations in promotion for
Scheduled Castes anq Scheduled Tribes
in Central Government services.

(b) Grant of concessions for mem-
bers of SCs/STs in respect of promo-
tiong in State services is within the
purview of the respective State Gov-
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ernments, The exact position prevail-
ing in the States ig being ascertained
and will be laid on the Table of ihe
House.

(c) Question of giving directions
can only arise after exact position
becomes available from the State
Governments. -

SHRI D. L. BAITHA: Is it a fact
that despite instructions from  the
Central Government, various Depart-
ments of the Government do not fol-
low them?

SHRI YOGENDRA MAKWANA: 1
do not say anything unless the hon.
Member gives name of the specific
Department which does not abserve
the rules,

SHRI D. L. BAITHA: Is the Gov-
ernment aware of the fact that the
Commissioner of Scheduleg Castes ard
Scheduled Tribes has mentioned in
his report that the instructions of the
Government are not followed by vari-
ous Centra] ang State Government
Departments?

SHRI YOGENDRA MAKWANA:
When it is brought to our notice, we
insist upop it.
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WRITTEN ANSWERS TO
QUESTIONS

Plant Manufacturing Machinery for
Jute Mills

*858. SHRI DAULATSINHJI JA-
DEJA: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether it is a fact that one of
the plants which is manufacturing ma-
chinery .for jute mills is languishing
without proper management and 1s
rocked by labour unrest due to which
it is not meeting the requirement of
machinery of the jute industry;

(b) whether any preposal has been
made that this plant should be run as
a cooperative under tight professional
management; and

(c) 1f so, the reasons why Govern-
ment are not accepting the suggestion?

THE MINISTER OF STATE 1IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) Messrs Lagan Jute Machinery
Company Limited, Calcutta, one of
the industrial undertakings manufac-
turing jute machinery had declared
lock-out from 27-2.1980 to 25-5-1980
on account of disturbed industrial re-
lations. This hag had adverse effect
on its production-activity.

(b) ang (c). Messrs Lagan Jute
Company i a Government undertak-
ing run by competent technical per-
sonnel, No concrete proposal has been
received for Government’s considera-
tion to convert it into a cooperative.

Setting up of a Truck-Engines Units by
Ashok Leylang Company in Alwar
(Rajasthan)

*860. SHRI RAM SINGH YADAV:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether it is a fact that the
Ashok Leyland Company of India
has taken possession of 250 acres of
Land in Matsya Industrial Area,
Alwar (Rajasthan) for establishing
its unit for manufacturing {ruek-
engines;

1813 L.8—3

(b) whether it is a fact that Gey-
ernment of Rajasthan and the Ashok
Leylang Company haveg entered intp
an agreement with regard to estab-
lishing the above wunit at Alwar
(Rajasthan);

(c) whether it ig also g fact that
work of installation of units is heing
delayed due to non-supply of essen-
tial facilities and esSential material
i.e. electricity, water, coal, cement

etc.; and

(d) what steps Government propose
to take for speedy installation of the
unit in scheduled time?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) to (d). MJ|s. Ashok Leyland Ltd.
have been issued a letter of intent on
11-7.80 for substantial expansion of
their capacity from 12,500 to 40,000
nos, medium duty commercial vehi-
cles per annum through units to be
established in Tamil Nadu, Maha-
rashtra and Rajasthan. The Company
has reported that Alwar in.Rajasthan
hag been identifieq as a tentative loca-
tion and that it is having discussions
with the State Government on tle
facilities required for putting up the
unit,

Robbery in Janakpurl, New Delhi

*867. SHRI G. Y. KRISHNAN: wil1
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government’s atten.
tion has been drawn to the news item
in the Hindustan Times dateq the
13th July, 1980 to the effect that in
Janakpuri, New Delhi three persons
were badly injured by armed rob-
bers who looted their fiat on the 12th
July, 1980; and

(b) if so, the details #hereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) Yes, Sir.
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(b) One Shri Kailasam, resident of
Janakpurj reported that on 11-7-1880
at about 130 AM., while he was
asleep some-one hit him with a iathi
on his fore-heag and left shoulder.
#He also noticed that his wife and
brother-in-law were lying on the floor
of the house in a poo]l of blood and
house-hold articles were lying scat-
tered. The culprits took away some
wvaluable items. He raised an alarm.
The police arrived at the spot within
fifteen minutes of the report received
by them.

A case uls 458|388 IPC has been
registereq and a number of suspects
have been interrogated. Further in-
vestigation is in progress.

Emergence of a New Island off
Andaman

870. SHRI AMARSINH RATHAWA:
Will the Minister of HOME AFFAIRS
be pleaseg to state:

(a) whether 3 new island off
Andamans hag emerged recently;

(b) what are the
emergence;

causes for its

(c) whether a survey team has
been sent to visit that island;

(d) the details of report sent by
the survey team; and

(e) the approximate area of that
island?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(a) to (e). On 30th May, 1880, there
was an under-water explosion about
4000 metres away in the south-east
direction from the East Island situa-
ted in the north of the Andaman group
of islands. On 1st June, 1980, an
island about 30 metres long wag visi-
ble through binoculurs at low tide.

The Inspector Genera] of Police nas
taken a party by sea to inspect the
areéa. Hig report is awaited,

The causeg for emergence of this
islang ‘can only be known after a
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detaileg inspection has been carried
out.

Graat of Pengion te Family Mem-
bers of Bahadur Shah Zafar N

*871. SHRI INDRAJIT GUPTA:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether he is aware that the
great grandson of the last Mughal
Emperor of Delhi (Bahadur Shah
Zafar 1Y), Prince Mirza Md. Bedar
Bakht Bahadur died in Calcutta on
29 May, 1980;

(b) whether it is a fact that he was
living in «onditiong of extreme
poverty, unlike some surviving des-
cendants of Mir Jafar; and

(c) whether Government propose
to consider granting some pension. to
the distressed members of his family?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) to (c). It has been brought to
Government’s notice that Mirza Md.
Bedar Bakht died in Calcutta on 29th
May, 1980. He was granted a month-
ly pension of Rs. 400 per month %for
his 1life time on compassionate
grounds. Government will consider
any request of his family members
on merit anqd with sympathy.

Boundary disputes between States

*873. SHRI MOHD. ASRAR AH-
MED: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether there are any boundary
disputes between States;

(b) how many of these have since
been resolved and settied; and

(¢) how many are still pending and
what action is being taken to settle
these cases?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDERA MAKWANA):
(a) to (¢). Boundary disputes bet-
ween the following States, involving
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territorial

pending:
(i) Maharashtra and Karnataka;
(ii) Karnataka and Kerala;
(iii) Assam and Nagaland; and

(iv) Punjab, Haryana and Hima-
chal Pradesh,

These disputes can be resolved only
with the willing cooperation of the
States Governments concerned and
towards this end the Central Govern-
ment will be glad to extend all assis-
tance to the State Gevernments.

claims/counterclaims are

Oost of production of Nuclear Energy

*874. SHRI RATANSINH RAJDA:

Will the PRIME MINISTER be pleased
to state:

(a) the internationa] rate/cost of
production of nuclear energy;

(b) how it compares with the cost
of production in India;

(¢) the reasons for very high cost
ef indigenous production; and

(d) the efforts being made to bring
it down?

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI): (a) to (d). Com-
parable figures are not available. How-
ever, continuous efforts are being made
to lower our cost of production by
standardising designs so as to reduce
the gestaticn period for future pro-
jects and by modifying designs to
achieve higher capacity factors in on-
going ang future projects.

Rise in price of Cars

*875. SHRI JITENDRA PRASHAD:
Will the Minister of INDUSTRY be
bleased to state:

(a) whether the prices of cars
Ambassador, Fiat anq Matador have
gone up by 25 per cent gsince last
year;

(b) if so, the reasons for the steep
increase in prices;

(¢) whether the manufacturers
have made any improvements in

znehiacles after the increase in prices;

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) The
ex-factory Net Dealer Prices of Am-
bassador and Premier cars have gone
up by about 25 per cent and 16 per
cent respectively since August 1979.
Matador vehicle does not fall in the
categerv of passenger cars. However,
its ex-factory Net Dealer Price has
gone up by about 4 per cent during the
same period.

(b) to (d). The increase in the prices
of passenger cars and Matador vehicle
are stated to have been effected by the
manufacturers to cover the rise in the
production costs on account of increages
in the cest of various inputs and in-
crease in the incidence of Central and
State levies. The passenger cars cur-
rently manufactured in the country
are of old designs. Although impro-
vements such as strengthening of sus-
pension, improvement in anti-rust
characteristics etc. are reported to have
been made from time to time, it would
be difficult to corelate such impreve-
ments with the increase in the prices
effected from time to ‘time.

Funds for Maharashtra’s Crash Pro-
gramme to overcome Energy Shortage

*875-A. DR. VASANT KUMAR PAN-
DIT: Will the Minister of PLANNING
be pleased to state:

(a) whether Government of Maha-
rashtra had requested for funds to
undertake a Crash Programme to over-
come “energy shortage”;

(b) it so, what is the amount re-
quested for gas-based and thermal
power stations at Uran and Chandra-

pur (Phase II);

(¢) whether there has been long
delay in giving clearance to the release
of funds; and

(d) if so, the reasons thereof?
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THE MINISTER OF PLANNING
(SHRI N. D. TIWARI): (a) to (c). No
request has been received {rom Govern-
ment of Maharashtra for funds to
undertake a crash programme to over-
come energy shortages. However,
funds have been provided for Uran
Gas Turbine project in 1978-79, 1979-
80 and 1880-81 and for Chandrapur
Thermal Stage-II in 1979-80 and 1980-
81 in the State’s Annual Plans.

(d) Does not arise.

Study of Badiation Hasards by
Atomie Plants

*876. SHRI SATISH AGARWAL:
Will the PRIME MINISTER be pleased
to state:

(a) whether Government have with
the sgsistance of UNSCEAR and
IAEA oy of their own have under-
taken any study to satisfy itself that
radiation released by the atomic plants
in India do not really pose a health
hazard to the nearby population or
animals;

(b) if so, when such a study was
made; and

(c) the findings thereof?

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI): (a) and (b). The
Department of Atomic Energy with
their own resources carry out studies
of the enviroment and the population
in the neighbcurhood of nuclear plants.
Such studies are started a few years
before the commissioning of the plant
and continued thereafter.

(c) The findings of such studies are
that the radioactivity released by nuc-
lear power plants in India do not pose

any health hazards to the population

in the neighbourhooed.
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Road Accidents Involving Sceeoters and
Motor Cycles

6947. SHRI R. K. MHALGI: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) the number of accidents involv-
ing two wheeler scooters and motor
cycles 1n the States of Maharashtra,
Andhra Pradesh and Union Territory
of Delhi during the last three years;

(b) how many cof them were fatal in
respect of person driving a vehicle and
the pillion rider; and

(¢) how many of the accidents teok
place in the cities and outside the
cities?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(®) to (c). The information ig being
collected and on receipt of the same 2
statement will be laid on the Table of
the House.
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pemand of Coment by Makarashirs

6948. SHRI CHANDRABHAN AT-
HARE PATIL: Will the Minister of
INDUSTRY be pleased to state:

(a) what has been the demand of
Maharashtra for Cenment during each
quarter of the last four years, quantity
allotted in each quarter and the quan-
tity actually despatched;

(b) what are the reasons for short-
fal] in despatch of the allocated quan-
titw;

(c) whether the State Government

have offered tc transport that stocks
by road, and

(d) what is the reaction of the Cen-
tral Government?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) The
demands of the State Governments are
not collected on a quarterly basis. A
statement of quarterly aflocations and
despatches of cement to Maharashtra
during the last four years is attached.

(b) The main reasons for shortfall
in despatch of the allocated quantities
are non-materialisation of anticipated
production of cement, indaequate sup-
ply of railway wagons and reluctance
on the part of consignees to make
alternative arrangements to lift cement
by road.

(¢) and (d). The State Government
have recently offered to lift cement by
road and accordingly an additional
allocation of 82,000 tonnes of cement
has been made to the State Govern-
ment during January-June, 1980 for
being lifted by road.

Statement

Details of quarterly allocations|de\patches
of cement to Maharashtra Sta.e

————

Quarter Allocations Despatches
(in tonnes)
1 2 . 3
W(Jan. Mar.) 500000 451100
I1/-76 (Apr.-June) . 500000 461600

42
1 2 3
HIf76 (July-Sep.) . 500000 877800
IV/[76 (Oct.-Dec.) . 450000 437000
I/77 (Jan.-Mar.) 500000 474300
I1/77 (Apr.-June) 409000 404300
I11/77 (July-Sep.) . R27400 483300
IV/77 (Oct-Dec.) 514250 461400‘
1/78 (Jan.-Mar.) 696500 561700
1I/78 (Apr.-June) 648000 573000
II1/78 (July-Sep.) 622400 546400
IV/78 (Oct.-Dec.) . 445500 405800
1/79 (Jan.-March) 550000 454100
§11/79 (Apr.-June) 554500 507000
I11/79 (July-Sep.) . 564500 426400
IV/79 (Oct.-Dec.) . 544500 390100

—_—
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Carrying of files home by Class II and
Class Il staft

6950. SHRI R. L. P. VERMA: Wwill
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether there exist any orders
issued by his Ministry permitting the
taking out of the Ministries by Class
II and Class III staff of the official
files and other documents nct ‘Public’
to home in the name of studying them;

(b) it so, the details thereof;

(¢c) whether Government are aware
that UDCs, Assistants and Section
Officers in the sensitive Ministries dea-
ling with the large industrial houses
like Commerce, Industry, Petroleum
and Chemicals, Finance and few others
often take flles home and then show
them to the Liaison Officers and Ex-
ecutives of Business Houses: and

(d) whether Government propose to
issue orders prohibiting carrying of
such papers by Officers upto the rank
of Section Officers?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) and (d) Instructions already exist
that no person of and below the rank
of 3 Section Officer is authorised to
remove any classifieq documents from
the office.

(d) The Ministries/Departments con-
cerned have been requested to check
up the position.

Project Reports of Orissa for setting
up of Industries

6951. SHRI GIRIDHAR GOMANGO:
Will the Minister of INDUSTRY be
pleased to, state:

(a) whether his Ministry received
project reports from Government of
Orissa for setting up the public and
private sector industries in that State;

(b) it so, what are the names of the

industries and places selected for the
establishment;
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(c) letters of intent granted so far
and likely to be granted in near future,
the nameg thereof so far cleared; and

(d) the measures taken by Govern-
ment of Orissa to expedite the clear
projects and the steps taken to attract
more private entrepreneur to come
forward to set up the industries im
Orissa?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) The
Secretariate for Industrial Approvals
in the Ministry of Industry receives
applications both from the State Pub-
lic Sector Undertakings as well as pri-
vate entrepreneurs. These proposals
are generally supported by the State
Department of Industries. Project
Reports are not normally submitted to
the Ministry of Industry. Proposals
for the setting up of industries in
Orissa both in the public sector as
well as the private sector, have been
received by the Secretariat, for Indus-
trial Approvals.

(b) As and when the Government
approves the grant of Letters of Intent
and Industrial Licences, details there-
of are published in the “Weekly Bul-
letin of Import Licences, Export Licen-
ces and Industrial Licences’’ and in
the Supplement to the “Monthly Bulle-
tin” published by the Indian Invest.
ment Centre. Copies of these publica-
tions are available in the Parliament
Library.

(c¢) Letters of Intent granted in the
last three years for the State of Orissa
are as under:

Year Industrial Letters of
licences intent
1977 . . . 2 9
1978 . . 2 9
1979 . . . 6 5

Details of these are available in the
Publications mentioned in part (b).

(d) This matter relates to the State
Government.



45 Written Answers SRAVANA 15, 1902 (SAKA) Written Answers 46

Setting up o Agro-Forest based and
Paper Mill in Mizoram

6952. DR. R. ROTHUAMA: Will the
Minister of INDUSTRY be pleased to
state:

(a) did the Mizoram Government
make any proposals to the Centre for
setting up of various Agro-forest based
industries in Mizoram;

. (b) if so, the Central Government’s
reaction thereto;

(c) whether the Centre propose to
expedite the long-awaited paper mill
at Hortoni in Mizoram; and

(d) if so, when?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) and
(b). Yes, Sir. Government have set up
a Ministerial Committee for the spee-
dier eccnomic development of the North
Eastern Region including Mizoram.
Problems relating to industrialisation
of the North-Eastern region including
the proposals submitted by the Govern-
ment of Mizoram for setting up Agro-
forest based industries in Mizeram will
be gone into by this High powered
Committee.

(¢) and (d). So far as establishment
of a paper mill in Mizoram is con-
cerned a comparative techno-economic
study of various projects which could
be taken up in the North-eastern region
is belng carried out by the Hindustan
Paper Corporation Ltd. It is only after
this study is completed that a decision
can be taken regarding the feasibility
of 3 paper mill In Mizoram.

Representation from Freedom Fighters
Association

6953. SHRI JANARDHANA POO-
JARY: Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Government have receiv-
ed representations from the Freedom
Fighters Association for non-payment
of pengions to them; and

v

(b) if so, what are the details and
number of claims pending disposal with
Government?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) Yes, Sir.

(b) As on 30-6-1980, 93507 cases were
rejected, 37133 kept pending and the
pensions earlier sanctioned were sus-
pended/cancelled in 5442 and 1058 cases
respectively for lack of acceptable proof
for eligibility to pension under the
Scheme.

Appointment of Sub-Committee to clear
Pending Industria) Licences

6954. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether Government has any
proposal to appoint a Sub-Committee
to screen and clear the old and pend-
ing applications for industrial licences;

(b) if so, what is the likely compo-
sition of the said Sub-Committee; and

(c) what is the number of pending
applications and how long will it take
to clear al}] of them?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY '(SHRI
CHARANJIT CHANANA): (a) No,
Sir.

(b) Does not arise.

(c) As on 1-7-1980, there were 455
over due industrial licensing applica-
tions pending at various stages of con-
sideration. Since then, out of these,
384 have been processed further in-
cluding 259 finally disposed of, ledVing
71 of thése applications awaiting further
disposal.
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Linguistic cell in Kerala Institute for

Regearch Training and Development

Studies of Scheduled Castes/Scheduled
Tribes

8955. SHRI A. NEELALOHITHADA-
SAN: Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether the Central Government
thave received a proposal from the Gov-
ernment of Kerala regarding creation
of a linguisfic cell in the Kerala Insti-
tute for Research, Training and De-
velopment Studies of Scheduled Castes
and Scheduled Tribes;

(b) if so, the details regarding the
proposal; and

(c¢) the action taken or proposed tc
be taken by Government in this res-

pect?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) Yes, Sir.

(b) The proposal was for creation of
a Linguistic Cell having a Linguist, a
Research Assistant and an Investigator
to:

(i) describe the linguistic and
fundamenta] characteristics of dia-
lects spoken by different Scheduled
Casteg and Scheduled Tribes,

(ii) discover the social rites and
norms that explain and constrain
language behaviour in speech by Tri-
bal/Harijan communities,

(iii) trace linguistic influence of
speech varieties to each other,

(iv) determine how changes in
fortunes and interaction in the net-
work of Tribal and Harijan speakers
alter the ranges of verbal repertoi-

Tes.

(c) The proposal will be processed
during the current financial year as the
scheme hag to be funded on 50:50 basis
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by the Centre and the State unde. the
Scheme of Research and Training. |

High Levey Committee to Investigate
Teaxation Pattern om Passemger Cars

6956. SHRI ANAND SINGH: Wwill
the Minister of INDUSTRY be pleased
to state:.

(a) whether it is true that a high
level committee has peem appointed by
the Ministry of Industry to investigate
taxation pattern on passenger cars;

(b) if so, how long will it take to
finalise its report;

(¢) whether it is also a fact that
this committee will not look into the
case of commercial vehicles; and

(d) if so, do Government propose to
set up a separate committee for the
same purpose lo carry out a detailed
cost price study of TELCO and Ashok
Leyland?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) to (d). At the meeting of the Auto-
motive Development Council held in
February, 1980, it was decided that a
detailed study should be made of the
incidence of excise duty and other le-
vies applicable to the automotive in-
dustry with a view to identify such
imposts and taxes as are peculiar to
the industry and could be considered
for rationalisation in the overall in-
terests of the industry asg well ag the
end-users. A small committee has
been constituted in the Department of
Heavy Industry to simultaneously com-
pile data and study the incidence of
excise duty and other levies in this
connection. Studies in regard to pas-
senger car industry are presently
underway. The data ig being collected
form various automotive and ancillary
industries and the studies are at =&
preliminary stage. No specific time
Iimit has been fixed for the completion
of these studies.
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List of Industries who delay dell-
verles of Plantg and Equipment

6957. SHRI K. PRADHANI;: Wil
the Minister of INDUSTRY he pleased
to state:

(a) whether Government propose to
draw up a list of large and medium
industries which undertake to supply
plants and equipment for various pro-
jects but delay the deliveries upsetting
the commissioning schedules of priori-
ty sector projects like cement; and

(b) if so, what steps Government
propose to take against the defaulting
companies responsible for delayed
commissioning of various projects?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) ang (b). There is no proposal to
draw up such a list. The delivery
schedule of the equipment is generally
governed by a contract between the
project and the machinery supplier.
Such a coniract normally includes
penalty clauses for delayed supplies.
Whenever complaints are received
about delayed deliveries of plant and
equipment, the matter is taken up
with the concerned suppliers with a
view to speeding up the deliveries.

Taking over of Punalur Paper Mills
Ltd., Cochin

6958. DR. A: U .AZAMI- Wil
the Minister of INDUSTRY be pleased
to state:

(a) what is the licenced capacity of
Punalur Paper Mills Limited, Cochin,
Kerala;

(b) whether it is a fact that the
production of paper hasg been fast de-
clining; if so, the reasons therefor;

(c) whether a demand has been
made for early take-over of the Com-
pany in which large number of Publie
Financial Institutions have stake and
investments; and
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(d) it so, the detaily thereef and
proposed action of the Government in
the matter?

THE MINISTER OF STATE I
THE MINISTRY OFr INDUSTRY
(SHRT CHARANJIT CHANANA):
(a) and (b) The licensed eapacity of
Punalur Paper Mills Lid., Kerala is
33,000 tonneg per annum and the
production in she last 3 years has been
as follows:—

Year Production ¢, of ca-
(in tonnes)  pacity
utilisation
1977 . . o 456770 44°1%
1978 . . . 14,628 44° 32%
1979 . . . 12,242 37°0%

It is reported that the dechne in
production is due to industrial dis-
putes, non-availability of adequate
raw materials and an accidenta] fire
in the factory which damaged the
equipment,

(c) and (d). There is mo preposal at
present for taking over #he manage-
ment of the company.
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Regularisation of Apprentice/Clerks
in DMC

6960. SHRI K. LAKKAPPA: Wil
the Minister of HOME AFFAIRS be

pleased to state:

(ay whether it is a fact that the
Delhi Municipa] Corporation recruited
some Apprentice Clerks in 1978 and
1979 and on conclusion of tbeir train-
ing, regularised few and discharged
the larger number;

(b) whether it is also a fact. that
earlier almost all the Apprentice/
Clerks taken by the D.M.C. had been
regularised on the conclusion of their
training;

(c) if so, the reasons for not absorb-
ing the 1978-79 batch fully particu-
larly when their admission 'was done
after their having passed a test held
by the Delhi Municipal Corporation;
and

(d) the action proposed to be taken
in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) to (d). According to the informa-
tion supplied by the Municipal Cor-
poration of Delhi excluding Delhi
Electricity Supply Undertaking and
Delhj water Supply and Sewage Dis-
posal Undertaking, which are autono-
mous bodies, the position is as fol-
Jows : —

The Apprenticeship Adviser in 1975
required the M.C.D. to engage 163
apprentices to undergo apprenticeship
training in the designated trades of
Book-Keeping ang Accountancy, Store-
Keeper, Clerks Gendral and Cashiers.

In pursuance to this the M.C.D. ap-
proved the engagement of 163 appren-
tices from 1876 onwards for a period
of one year in the aforesaidq trades,
Those apprentices who were engaged
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in 1978-79 were relieved on completion
of their training and those engaged
in 1979-80 are still undergoing trais-
ing,

However, during the period from
November, 1976 to January 1978, the
apprentices who were engaged by the
Corporation were those who had qua-
lifieq in a competitive test held by the
Corporation in July 1975 for recruit-
ment as LDCs. These apprentices were
absorbed on the occurrence of vacan-
cies in the Corporation.

Apprentices taken in during 1978-79
were not absorbed. There is no obliga-
tion on the part of the employer under
the Apprenticeship Act 1961 to absorb
the apprentices.

It is not correct that the appren-
tices engaged in 1978-79 had qualified
in the test for LDCs as the direct re-
cruitment to the post of LDCs in the
Corporation is now required to be
made through the Clerks Grade Ex-
amination to be conducted by the
Staff Selection Commission, and the
earlier system of recruiting LDCs by
the M.C.D. directly has been dis-
continued.
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Bxpeaditure on Welfare Schemes for
Scheduled Castes

6962. SHRI MADHAVRAO SCIN-
DIA. Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the total expenditure incurred
on various welfare schemes for Sche-
duled Castes and Scheduled Tribes in
different Stateg and Union Territories
in India during the past three years,
and how much of it was appropriated
for implementation of schemes for
Scheduled Tribes in each State and
Union Territory;

(b) The proportion of Scheduled
Tribe population to that Scheduled
Castes in each State/Union Territory;

(c) whether it ig a fact that almost
entire resources made available for
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welfare of Scheduled Castes and Sche-
duled Tribes are by and large diverted
to Scheduleq Caste welfare depriving
th:i Scheduled Tribeg of their dues;
an

(d) whether a separate plan for
Scheduled Tribes’ Welfare is proposed
to be chalked out; it so, the steps
taken in that direction so far by Union
and State Governments Union Terri-
tory Administrations?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) A statement showing expenditure
incurred on developmental schemes
for Scheduled Castes and Scheduled
Tribes State-wise for 1977-78, 1978-79
and 1979-80 is laid on the Table of the
House. [Placed in Library. See No.
LT-1227/80].

(b) The information is furnished in
a Statement laid on the Table of the
House. [Placed in Library. See No.
LT-1227/80].

(¢) No, Sir

(d) A tribal sub-Plan for sixteen
States and two Union Territories
namely, ~Andhra Pradesh, Assam,
Bihar, Gujarat, Karnataka, Himachal
Pradesh, Kerala, Madhya Pradesh,
Maharashtra, Manipur, Orissa, Rajas-
than, Tamil Nadu, Tripura, Uttar
Pradesh, West Bengal, A & N Islands,
Goa, Daman and Diu has been in ope-
ration since the Fifth Plan. The con-
cept of tribal sub-Plan is flexible and
is adopted to meet the local situation
in each tribal area. The tribal sub-
Plan area has been divided into 178
operationa] units called Integrated
Tribal Development Projects. A pro-
ject report is prepared for each ITDP
and a tribal sub-Plan for each State.
The main sources of flnancing are
(i) flow from State Plans, (ii) Special
Central Assistance, (ili) flow from sec-
tordl programmes of Central Ministries
and departments and (iv) institutional
finance.
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Rejection of review petition filed by
Deidi Municipal (Corporation

6963. SHRI CHANDRAPAL SHAI-
LANI: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that the
review petition filed by the Municipal
Corporation of Delhi against the
judgement of the Supreme Cou.rt
dated the 20th December. 1979 in
Civil Appeals Nos. 1143—44173
ang 1001(N)/1973 regarding Dewan
Daulat Rai Kapoor etc.,, Vs. NDMC
and others has been rejected:

(b) whether the assessment list'for
the year 1980-81 has been finalised
and authemticated and if 30, on what

date;

(c) if so, what ig the precise for-
mula thal has been followej by the
Corporation for fixing the rateable
value of house; and

(d) whether any amendment of the
Delhi Municipal Corporation Act or
the Delhi Rent Control Act is being
considelred to obviate losses of reve-
nue to the Corporation in respect of
property tax consequent on the above
judgement?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-

WANA): (a) Yes, Sir.

(b) The Municipal Corporation of
Delhi has intimated that the assess-
ment list for the vear 1980-61 has
been authenticateq on 9th July, 1980.

(c) According to the Municipal
Corporation of Delhi, it has already
started framing assessments on the
basis of standard rent determinable
under the Delhi Rent Control Act.

(d) The Municipal Corporation of
Delhi has proposed amendment of the
DMC Ats, 1957 which is under consi-
deration,
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Losses in MLAMEC.

6964. SHRI' SANAT KUMAR
MANDAL: Will the Minister of
INDUSTRY be pleased o state:

(a) whether the Mining and AMied
Machinery Corporation, Durgapur is
in red;

(b) if so, to what extent es per
latest balance sheet,

(c) what efforts have been made te
make it a profitable concern end ewt
down wasteful expenditure;

(d) the total amount annually
spent by MAMC on the maintenanee*
of its Guest House in New Delhi en
rent, day maintenance of the build-
ing, staff car, its P.O.L, ang other
miscellaneous and contingent expem-
diture; and

(e) what are the difficulties which
lie in the way of this losing concerm
to share accommodation with some
other guest house under his Ministry
instead of incurring lakhs of rupees
on maintaining its own establishment?

THE MINISTER OF STATE 1IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) Yes, Sir.

(b) As per the last balance sheet
(for the year 1978-79), the Company
hag a cumulative loss of Rs. 70.13
erores as on 31st March 1979

(c) A revival plan hag been drawn
up by the Management to improve
production/productivity and  effecs
economy in expenditure. Areas
where work load has been insufficient
have been identifleq and suitable
orders for these areas are being pur-
sued. Discipline and accountability
has been improved and incentive
scheme modifieq to improve produe-
tion. Additionally. its management
is being ttrengthened by appointment
of Director (Finance) and Director
(Commercial); these appointments
are expected to be made shortly.
The performance of the Company is
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revieweq regularly by the Board of
Directors and by the Government.
Such assistance ag is required by the
Company is being extended to them,

(d) A statement is attached.

(e) MAMC is a large size unit re-
quiring considerable interaction with
various Government Departmentg and
Ministries in Delhi and as such it in~
volves considerable tours by its Offi-
cers, The past experience of MAMC
ig¢ that the accommodation in other
Guest Houses is quite often not avail-
able when needed precedence being
given to the officers belonging to that
Company. The expenditure in mak-
ing alternative arrangements in local
hotels woulj work out to be more
costly apart from the fact that hotel
accommodation is not available at
short notice, a situation  which can-
not be avoided due to sudden exi-
gencies of tours,

Statement
(Figures in Rs. )

Details of the ® 1978-719  1979-80
expenditure incurred
1. Rent . . 22,200 30,000
2. Establishment . 18,100 26,616
3. Water & Electricity

charges . 6,200 6,343

4. Day-to-day main-
tenance of the
Building . . 3,600 2,400

5. Staff Car— No
ear is attached to
the Guest House.

6. Other Misc. and

eontingent expdr. 3,000 2,256
Total . —*:r,:;: 00 67,615

Refugees from Assam in West Bengal

6563. SHRI SUBODH SEN:
SHRI ANANDA PATHAK:

Will the Minister of HOME
AFPAIRS be pleased to state:

(a) whether Government are aware
that West Bengal Government had to
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open camps in the district of Jalpai-
guri for giving shelter, food and medi-
cal treatment to Assam refugees;

(b) if so, the number of camps
openeq and the number of persons
accommodated therein; and

(¢) whether West Bengal Govern-
ment have asked for Central assis-
tance to defray the costs so incurred,;
and

(d) if so, the action taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI YOGENDRA MAK-
WANA): (a) and (b). According
to the Government of West Bengal,
two camps—one at Dangi and an-
other at Jasodonga in Alipurduar sub-
division of Jalpaiguri District have
been set up for persons leaving Assam
and seeking shelter in that State. As
on 31st July, 1980, 8881 persons com-
prising 2407 families were residing in
these camps. Another 1358 persons
comprising 322 families were staying
on the same date at Alipurduay Rail-
way Station Platform awaiting their
shifting to the above camps.

(¢) Yes, Sir.

(d) The matter is under considera-
tion.

Representation for imcrease Ex-Fac-
tory Price of Cement

6966. SHRI NAWAL KISHORE
SHARMA: Will the Minister of IN~
DUSTRY be pleased to refer to the
reply given to Starred Question No.
554 on 16th July, 1980 regarding re-
tention price of cement and State
Governments reaction to the repre-
sentation made by the Cement Ma-
nufacturers’ Association fory increasing
the ex-factory pricé of cement in
view of the high cost involved in pro-
duction?

THE MINISTER OF STATE iN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA): No
final decision has been taken in the
matter.
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Distribution of Plan Budget to Dis-
tricts in Ladakh

6668. SHRI P. NAMGYAL: will
the Minister of PLANNING be
pleased tq state:

(a) the criteria fixed for distribu-
tion of Plan Budget to different
states in India;

(b) whether it is a fact that distri-
bution of Plan Budget to different
districts in the Ladakh region of J
& K. State is made purely on the
basis of population;

(c) if reply to (b) above be in the
affirmative, reasong for not consi-
dering other criterion like vastness of
area, higher freight charges, high
altitude, high cost of living, back-

wardness of the people and other
poor economical conditions:

(d) whether a statement showing
years-wise  allocations made for Leh
and Kargil districts separately for
the financial year 1979-8¢ and 1980-

81 be placed on the Table of the
House; and

(e) what remedial measureg the
Government of India propose to iake
to redress the long standing com-
plaints of people of the Leh district
to have g fair share and to change

the criteria for distribution of Plan
allocationg?

THE MINISTER OF PLANNING
(SHRI N. D, TIWARI): (a) The
Planning Commission does not fix
criteria for the distribution of Plan
Budget to different States in India.
It only allocates Central assistance
according to formulae approved by
the National Development Council.

(b) and (c) The State Goverrment
has been approacheq to indicate the
basis of distribution of Plan outlays
between the different districts of
Ladakh region. The information will

be supplied on receipt of the State
Government’s reply.

(d) The require statement ig plac-
ed on the Table of the House
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(e) In view of answer to (b) and
(c) the question is premature.

Statement
Approved Outlay for Ladhak Region
(Rs. in Lakhs)
Distt. Approved outlay
1979-80  ryBo-81
1. Leh . 401°12 450°00
2. Kargil 285- 88 290° 00

~—t—

fouwt: |
Increase in Prices of Films by
Hindustan Photo Films Company

6969. SHRI D. S. A. SIVAPRAKA-
SAM: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether it is a fact that Hin-
dustan Photo Filmgs Company has
increased the prices of Geva Orwe
Colour Positive;

(b) if so, the reasons for increa-
sing the prices;

(¢) whether any representation has
been made to Government by th.e
South Indian Film Chamber on this
point; and

(d) if so, the action taken by Gov-
ernment on the representation?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA): (a)
to (d)., Hindustan Photo Films Manu-
facturing Co. Ltd., (HPF) have fe-
cently increased the price of cine
colour positive films and a repregen-
tation against this has been received
from the South Indian Film Chamber.
However, the price increase effect-
ed by HPF in respect of cine colour
positive film ig the subject matter of
writ petitions filed in Madras High
Court and is sub judice at present. It
would, therefore, not be appro-
priate at this stage to indicate fur-
ther details.
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Increase in Prices of Scooter

6972. SHRI BHEEKHABHAI: Will
the Minister of INDUSTRY: be plea-
sed to state:

(a) whether the prices of various
two-wheeler scooters were increased
by the manufacturers during August,
1979 to May, 1980;

(b) if so, what are the details
there of and at what rates the prices
were increase;

(¢) whether any restrictions were
imposeq on the said increase; and

(d) if so, what action was taken
against those persons who have flou-
ted the MRTP Act during the period?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA): (a)
Yes, Sir.

(b) As reported by the manufac-
turers, the ex-factory price of the
main makes of scooters, as on 31-7-
1979 and 31-5-1980 are indicateg be-
Tow:

Ex-factory price in-

M:ke of Sccooter cluding Excise Duty:

As on As on
31-7-1979 31-5-1980

Rs. Rs.
Bajaj Chetak . 4664°-00  5699° 60
Bajaj Super . 4493 60  5523° 20
Priya . . . 4491°20 5520°'80
Vijai Super 4884'00 500400
Lamby . 4879-80 5803 8o
Allwyn Pushpak 5090°2% 606000
Falcon-150 531840  6192'00

—

(¢) No, Sir, There is no price
control on Scooters.

(d) Does not arise.
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Murder of Technioal Manager of Oil
India Limited

6973. SHRI A. K. ROY: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) whetheyr it is a fact that a deep:
rooted conspiracy hag come into light
later on regarding the murder of the
Technical Manager of Oil India Limi-
ted invQlving some officers and trade
union leaders;

(b) if so, the steps taken thereon;
and

(¢) whether Government propose
to hand over thig case to C. B. 1. to
trace and punish the real culprit?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):

(a) No. Sir.
(b) Does oot arise.

(c) There is no such proposal. In-
vestigation by the State Police into
the murder of Dr. Rabi Mitra, Tech-
nical Manager of Oil India, Duliajan
is in progress. Eleven persong have
been arrested,

Setting up of Newsprint Project in
North Bengal

6974. SHRI NARAYAN CHOUBEY-
Will the Minister of INDUSTRY be
pleased to state:

(a) whethey Government have a
proposal under consideration for set-
ting up a newsprint project in North
Bengal; and

(b) if so, the exact location and
other details of the proposed pro-
ject?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA: (a)
There was a proposal from the West
Bengal Industrial Development Cor-
poration for setting up of an new unit
for the manufacture of newsprint
with a capacity of 200 tonnes per day..



63 Written AMSwers

(b) The location and other details
of the project have yet to be worked

wsut.

Self Employment Scheme for
Unemployed

6975. SHRI T. R. SHAMANNA:
Wwill the Minister of PLANNING be

pleased to state:

(a) has it come to the.notice of
Government that there are a large
number of engineering graduates and
post graduafes without employment;

(b) whether Government propose
to take special steps to make use of
the above graduates by giving them
financial and other technical facili-
ties to enable them tp start self em-
ployed industries and thereby help
industrial development; and

(c) whether the Central Electro-
nics Ltd. give any assistance for self-
employment schemes?

THE MINISTER OF PLANNING
(SHRI N. D. TIWARI): (a) The
‘Government ig aware of the problem
of unemployment among the engi-
neering graduates and post graduates.

(b) The new Plan 1980—85 is in
the formulation stage and schemes
for employment are under considera-
tien.

(c) The Central Electronics Ltd.
ig helping engineering graduates to
set up ancillary units. Tke schemes
involve production of Optical Lenses,
Plastic Moulded Parts and Printed
Circuit Boards.

Capital Goodg for Automobile
Industry
6876. SHRI A. A, RAHIM: Will the

Minigter of INDUSTRY be pleased
to state:

(a) whether it is a fact that suffi-
cient capacity did not exist in the
country with regard to capital goods
which are identified Yor expansion
and upgradation of technology in
autemobile industry; and
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(b) if so, the steps taken to give
some incentive to automobile indusi.:ry
by way of concessional rate of excise

duty?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA): (a)
The major capital goods required by
the automobile industry are machine
tools, material handling equipment,
foundry equipment, testing and ins-
pection equipment, etc. Generally 75
to 80 per cent of the requirements of
capital goods needed by the auto-
mobile industry are met from indi-
genous sources of supply. The re-
maining items which are of a specia-
lised nature are not yet manuiactur-
ed in the country and require tc be
imported. For the items being
manufactured in the country, by
ang large, there ig enough rapacity
for meeting the requirements of capi-
tal goods of the automobile ‘ndustry.

(b) Does not arise.

Letter of intent issued for Cement.
Caustic Soda, Paper, Synthetic Fibre
and Fertilizer Companies

6977. SHRI MOOL CHAND DAGA:
Will the Ministey of ¥INDUSTRY be
pleased to lay on the Table of the
House a statement relating to:

(a) number of letter of intent
which have been issued during the
past five years in respect of cement,
caustic soda, paper, synthetic fibre,
fertilisers and the names of the com-
panies/parties concerned;

(b) number of intent against which
industrial licences have been issued,
the date concerneq in respect of each
company/party;

(¢) the «details about the capacity,
estimated cost of projects and pattern
of flnance including promoters’ con-
tribition, borrowing from financial
institutions, subscription by genreral
public etc.; and

(d) how many of the projects have
been (i) completed, (ii) are wunder
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construction and whether they are
likely to be completed, (iii) aban-~
doned and the reasons therefor and
(iv) how many licences are dormant
and when they are expecteq to come
up for renewal?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA): (a)
and(b). The details of industry-wise
and party-wise letters of intent is-
sued are published from time {o time
in the “Weekly Bulletin of Import
Licences, Export Licences ang In-
dustrial Licences” and Supplement
to the ‘Monthly News Letter' pub-
lished by the Indian Investment Cen-
tre. Copieg of these publications are
available in the Parliament Library.

(¢) and (d). The capacitieg for
which letters of intent arnd industrial
licences issued are mentioned in the
above mentioned bulletins. As re-
gards other details sought for, these
figures are not maintained in the

Secretariat for Industrial Approvals. .

Technical knOw-how developed by
1aboratories

6978. SHRI CHINTAMANI JENA:
Will the PRIME MINISTER be plea-
sed to state.

(a) the names of itemg in respect
of which the technical know-how has
been developed by the laboratories
under the Science and Technology
Department during the last two
Years; and
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(b) whether the technical know-
how has been released for commer-
cial production?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI C. P. N. SINGH): (a) Depart-
ment of Science & Teghnology as
such does not have laboratories
under it which generate technical
know-how, However, the Depart-
ment I3 concerned with {two cate-
gories of autonomous institutions.
namely the laboratorieg of the Coun-
cil of Scientific 8& Industrial Research
on the one hangq and scientific and
technical institutions to which the
Department of Science & Technology
provides financial support on the
other. The know-how  generated in
these institutiong is by and large as-
signed to National Research Develop-
ment Corporation for commercialisa-
tion to entrepreneurs. The names of
the itemg for which know-how has
been developed by the laboratories
with which the Department of Science
& Technology is concerneq and re-
ceived by the NRDC during the last
two years 1978-79 and 1979-80 are
given in the Statement attached.

(b) NRDC releases the know-how
received by them to entrepreneurs
regularly as a part of their normal
function. During the two years
period 1978—80 NRDC entered into
170 agreementg for transfer of know-
how. This is baseq on processes
cumulatively received by NRDC dur-
ing earlier years incluing those re-
ceived during the period 1978—80

Statement
Part A : Know-how/processes received during 1978-79 :
Processes Laboratory
1. VHF multichannel varicap T.V. tuner CERRI, Pilani
Do.

2. Voltage regulated power supply .

1813 L.S.—3



67’ Written Answers AUGUST 6, 1980 Writter. Answers 68

Processes TLabhoratory
g. 2 Torod'al winding michine 2 GPB drilling machine . CERRI, Pilani
4. BandlIIIT.V. mtex:lna! . . . . . . Do,
5. RF. Induciion furnace 5 KW . . . . . Do.
6. Nickelmagnesium alloy . . . . . . NML Jamshedpur
4. Copper Clad alumium sheet and Strip . . . Do,
‘8. Alumium alloy NML-PM-53 , . . . . Do,
9. Vinyl coated steel and alumium . . . .« e Do.
10, Alumium base sacrificial anode for cathodic protecho{x (Tad
Pet No. 119958) . . . . . . Do.
11. Alumina ceramics for electrical and other engineering uses GGCRI, Calcutta,
12, Lead free white and coloured enamels for alumium . Do,
13. Ceramic colours . . . . . . . Do,
14. Glass enamels/glass colours . . . . . Do,
15. Qinapyramin sulphate/chloride (QSC) Veterinary Drug NCL, Poona
16. Ethion . R . . : . . . . Do,
17. A new slow release herbcide to control parthenium hys-
terophorus Linn (IP No. 144674) . . . . Do.
18. Shallow electromagnetic prospecting unit . . . NGRI, Hyderabad
19. Proton precision magnetometer . " . . o Do,
20. Dualfrequency electromagnetic unit . . . . Do,
21. Acoustic amisotropy apparatus . . . . . Do,

22. Benzylamine (IP No. 70/Cal/79) . . . . . . CECRI Karaikudi

23. Beta phenylethy lamine (IP No. 70/Cal{76) . . . . Do,

24. Fluorescent marking ink . . . . . o . Do,

25. Magnesium alloy anodes for cathodic Protection . Do.

26. 16 mm Cine projection lens . . . . . GSIO, Chandigarb
27. Foam level controller . . . R Do.

28. Syntan L powder . . . CLRI, Madras
29. Panereatin products . . . . . . Do.

g90. Chromic Oxide (IP No. 1816/Cal/75) . . . RRIL, Bhybaneswar
31. Synthetic inorganic pigment . . . . Do.

82. New cervical dilator . . . . . . . GDRI, Lucknow
33. Palatable laxatives from seed husk of pysllium (isapgol) . Do.

34 Surfacc water proofing system for exposed masonry work
and line concrete . . . . . CBRI, Roorkee

85. Knowhow for tide and wave telemeter. ., . . . . . NIO, Goa.

N —— e
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Processes Laboratory
86, Papain (I.P) and papain concentrate from payaya . CFTRI, Mysore
87. Filament winding machine (IP No, 111958) . NAL, Bangalore
38. Beta pehnylethylemine . . . _, | | RRL, Hyderabad
39. Liquid purification appartaus . . . . . NPL, New Delhi
Part - B : Know-how processes received during 1979-80
Process
1. Inhibitor for prevention of corrosion in coliong water
system . . . . . . . . . CECRI (SCIR) Karaikudi

2, Qalcium gluconate . . . . . . CECRI, Karaikudi

3. QCalcium silicide . . . . . Do.

4. High draught kiln . . . . . CBRI, Roorkee

5. Bored compaction pile . . . . . Dc.

6. Semi automatic carbon-analyser . . NML (CSIR) Jamshedpur .

4. Electromagnetic Flow Meter CSIO (CSIR) Chandigarh

8. Production of low Residdual Iron and soft Iron NML (SCIR) Jamshedpur
9. Use of trisodium phosphate for chemical phosphatmg of

ferrous items (IP No. 722/Del/78) CEERI (CSIR) Karaikudi

10. Process for digital sound level meter CEERI (CSIR) Pilani
11, Process for Digital grain moisture meter CSIRO (CSIR) Chandigarh
12, Process for Acrylic resin emuylsion CLRI (CSIR) Madras
13. Production of maganous chloride, CEGRI (CSIR) Karaikudt
:4. Process for reactive NML “ilters for alumium and its alloys NML (GSIR) Jameshdpur
15. Production of manganous sulphate CECRI (GSIR) Karaikudi
16. Process for telephone conference facility (Teleconfer) pily n?FERI (GSIR)
17. Process for digital grain moisture meter CSIO (GSIR) Chpndigarh
18. Process for digital sound level meter CEERI (CSIR) Pilani

19. Carbon Rrefractories, . . CGCRI (CSIR) Calcutta
20. Mionitor D.C. Defibrillator . €ISO (CSIR) Chandigarh
21, Process on disginon ., . RRL (CSIR) Hyderabad
22. Insitu temperature and salinity meter NIO (CSIR) Goa
23. Rotor induction current meter . . Do.
24. N{?(r)x:sracture of'.Non-f:yanide cthmcal.stnppmg fo.rmula'- GEGRI (GSIR) Klraikudi
25. Fractionation of chillies for capasicum enrichment CFTRI (CSIR) Mysore.
26 Manufacture of refined cocoa mass . ‘ Do.

—
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Process Laboratory
27. External demand pacersaker . . . . CSIO (CSIR) Chandigarh

28, Multi test instrument,

L]
29. Process on monocrotophos . .
30.
31,

32. Preparation of ammonia per sulphate

Levulinic aicd .

.

33. Manufacture of partially defatteq edible concout grating

(o==100 ft ibs) Electronic Torque wrench

34 Sodium chloride AR & BP from marine salt .

35. Production of zinc phosphate
g6. Cola Flavour blend

37. Preparation of zinc sodivm silicate premier .

38. Darkroom camera objective

39.
40. Manufacture of Tamarind powder
41.
42. Synthetic mullite z3nd ntullite corundum

S ————

Preparation of zinc rich primer in organic medium

Manufacture of fish meal and oil (scrdines) .

Do,
RRL (GISR) Hyderabad
. . NAL (GSIR) Bangalore
CDRI (CSIR) Lucknow
CECRI (CSIR) Karaikudi
RRL (GSIR) Trivandrum
. . CGSMCRI (CSIR) Bhawnagar
CECRI (SCIR) Karaikudi
CQECRI (USIR) Mysore
CEGCRI (CSIR) Karaikudi
. . CSIO (CSIR) Chandigarh
CECRI (CSIR) Karaikudi
CETRI (CSIR) Mysore
Do.
. . CGCRI (CSIR) Calcutta.

Filling up of Reserved Vacancies by
Released ECOs/SSCOs in Class I and
II Services

6979. SHRI MANPHOOIL, SINGH
CHAUDHURI: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) the number of vacancies reserv-
ed for and filled by the released ECOs/
SSCOs in various Class I and Class II
Services through IAS examinoations
from the years 1966--1973 year-wise,

(b) whether the unfiilled reserved
vacancies have lapsed;

(c) if so, under what rules; and

(d) if not, now Government propose
to fill up the same?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS (SHRI P. VENKATA-
SUBBAIAH): (a) A statement show-

ing the number of vacancins reserved
and candidates allocated against these
vacancies in the (Central Services,
Class I and II on the resulls of the
ILAS. etc (Released EC/SSCOs)
Examinations held in 1966—1973 is
enclosed,

(b)Y to (d). Under the
ECOs/SSCOs (Reservation of Vacan-
cies) Rules, 1971 recruilment of per-
song from among the Released Emer-
gency Commissioned Officeis/Short
Service Commissioned Office/Com-
missioney1n the Armeq Forces of
Union after the first November, 1962
but before the 10th January, 1968,
wag to be made for a period of 8 yeers,
after the 29tp January, 1966. These
rules have since lapsed on and from
the 29th January, 1974 and have
not been extended beyond that date.
In view of this the question of filling
unfilled reserved vacancies for the
BCOs/SSCOs does nat arise.

Released
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Statement

Nuntber of vacancies reserved and candidates allocated to Central Services Group ‘A’ etc.
on the results of the I.A.S. etc, (EC/SSCOs) Examinations held in 1966-1973.

(§) Central Sergices, Group ‘A° (Class I)

Year of Number of Vacancies reserved Number of caandidates allocated

Examination - —
Gen. S.C. S.T. Total Gen. S.C. S.T. Total

' 1966 . . . 29 4 z 35 4 -— 1 5
1967 . . . 31 6 1 38 6 —_ e 6
1968 . . . 35 6 5 46 9 —_— — 9
1969 . . . 4! 7 5 53 8 — I 9
1970 . . . 44 9 2 55 12 I - 3
1971 e 36 9 50 2 - — 2
1972 . . . 43 8 6 57 9 — — 9
1973 . . . 48 10 8 66 8 — — 8
(i) Central Services, Group ‘B* (Glass I11)

1966 . . . 55 I — 6 5 — -— 5
1967 . . . 9 1 — 10 9 — -— 9
1968 .« . . 19 2 1 22 16 — - 16
1969 . . . 18 2 1 21 18 — — 3
1970 . . . 22 4 3 29 12 1 —_— 13
1971 .. 16 6 3 2 6 — —_ 6
1972 e 24 6 1 31 15 — — 15
1973 . . . 26 6 2 34 5 — — 5
((iii) Police Services Group ‘B’ (Class II)
1966 . . . { - -— I — -_— — —
1967 . . . I I — 2 1 — — Coq
1968 .« - 4 - - 4 - - - —
1969 . e 2 - — 2 2 - - 2
1970 . . . 1 -— -— 1 1 - — 1
1971 . . . 2 1 —_— s - —_— — —
1972 . . . 4 ! - 5 I - - X

1973 Ce ' - = !

e Gam (e QU WPV e Seen Ghue QIO GEAR SRR WET Gmes GRS
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Housewife Raped in Nangloi, Delhi

6980. SHRI CHHITTUBHAI GAMIT:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is 5 fact that 5 preg-
nant house wife 17 years of age was
raped on June 24, 1980 in Nangloi area
of Delhi by a co-worker of her hus-
band, and the FIR was field &gainst
the guilty; and

(b) if so, the stage at which the
matter is pending and the reasons why
the guilty person has not been arrest
ed?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) Yes, Sir.

(b) The accused  was  arrested on
11th July, 1980, Tlowever, he has
been recleased on bail by the Court on
15ty July, 1980. The investigation of
the case js in progress.

arerntaE I

6981 . S0 M. UA. T@&HI: AT
g WA 2T FIW W T &L T

(F) wrE-wret, 1977 WX THEd-
T, 1080 % IAT  TUW  ATEETIS
T A AT ® AHT AT 7, ;T

(@) @ 99t & WSS, 1080 B
ST ET EEETHTS g1 &1 HeqT wT -
WerE, 1077 & 99 g7 TE 31 g9
%1 ¥wT % Taae Atvd of?

TE WA o8 Tw st (st aiee

wFaron): (%) T (T): TIAT THA &

ST W T A /T 9T X W@ Al
|

TWTCH [T HT W T

6972. =it fawy =W T @
IWT HN A TAW F FA BN @
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Iygi st W e Wt (st wow-
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i Paoet 71 wiw qmafd dadt agt
GHEE |
News Item “Nakli Tubelight K=

Dhanda Joron Par”

6983. KUMARI KAMLA KUMARI:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether the attention of ‘Gov-
ernment has been drawn to the news
ilemy captioned “Nakli Tubelight ka
Dhandha Joron Par” gppear in “The
Hindustan” dated 17tn Junc, 1980; and

(b) if so,  the steps Government pro-
pose to take ip thig regard?

TIIE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) Yes,
Sir,

(b) The matter was brought to the
notice of State Government of Punjab
and Delhi Administration. From the
reporls received, it seems that they do
not have any knowledge of such activi-
lies.

Casualties in Combing Operation in
Manipur

6985 SHRI NGANGOM MOHEN-
DRA. Will the Minister of HOME
AFFAIRS be pleased to slate:

(a) the number of casualties, dead,
wounded and injured, as g result of
combing operations by the CRPF per-
sonnel at Patsoi, Langjing Tabung-
khek villages in Manipur on the 26th
April, 1980 and on subequent days.

(b) the authorities, civil, army or
para-military which gave the CRPF
personnel orderg to start and carry on
the operations;

(c) whether it is a fact that in all
the combing operations, the Manipur
Civil Police Officers and men were not
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allowed to enfer the placeg of ecccur-
remce; and

¢d) whether it is also a fact that
medical team from the Regional Medi-
cal College, Imphal and the Public
Health Directorate of the Government
of Manipur were not allowed by the
CRPF personnel to enfer the said vil-
lages and the spot where the dead,
wounded and the injured were lying
*unattened?

THr MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
to (c). According to reports, 3 CRPF
personnel worre killed and T wounded,
ang 4 civilians (including extremists)
were killed and 9 irjured in firing in
Patsoi village on 26th Arril, 1980, in the
course of searcheg and raids on hide-
outs of the extremisis after 4 CRPF
party escorting a CRPF water truck,
had beep attacked, killing CRPF per-
sonnel and matehing  their weapons.
Arms and amunition (including some
snatched earlier from the police) and
a jeep used by the extremists were
recovered. CRPF has been deployed in
Manipur at the request cf the State
Government to assist the local] Admn.
in maintaining law and or:der in the
State and functions directly under the
operational control of the I.G.P. Ac-
cording tn Government of Manipur,
senior civil and police officers reached
the place immediately and no one was

stopped.
(a) No, Sir.

WO wEr w1 dbrm wmitesT e
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Construction of Infiastructure at
Haldia Industrial Complex

6987. SHRI SATYAGOPAL MISRA:

Will the Minislier of INDUSTRY be
pleased to state:

(a) what are the steps that have
been taken by Government for cons~
truction of infrastructure at Haldia
Industrial Complex:;

(b) if so, the details thereof; and
(¢) it not the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHR1
CHARANJIT CHANANA): (a) to (¢).
Information is being collected and will
be laid on the Table of the House,
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Profits and Turnover of Tyre Com-
panies

6988. SHRI K. A. RAJAN: Wil the
Minister of INDUSTRY be pleased to
state;

(a) whether four majoy multinatio-
nal companieg accounting for about 60
per cent of the total automotive tyre
production have increased their turn-
over by only 10 percent during 1978-79
whereag their profits before tax soared
by more than 20 per cent;

(b) if so, the detailes; and

(c) whether Government propose to
order an enquiry {o see how these
companies could earn such exorbitans
rate of profit while the production was
almost stagnant?

AUGUST 6, 1980
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) and
(b), Automotive tyre production of
four foreign majority companies,
namely, M/s. Dunlop Indig Ltd., M/s.
Goodyear India Ltd. M/s. Ceat Tyres
of India Ltd. and M/s. Bombay Tyres
International Ltd. (formerly M/s
Firestone Tyre Company of India
Itd.) accounted for 54.95 per cent of
the total production during 1979. A
statement showing annual turnover
and profits before tax of these com-
panies. for the years 1978 and 1979 as
reflected in their Annual Reportg is
attached,

(¢) There 1is ng
under consideration.

such proposal

Statement
(Rs. in lakhs)
—— e T T T Profit before tax as
Name of the Company Turnover Profits (h+fore tax)  a Percentage of Turn™

1978 1979
1. M/s. Dunlop India Ltd. 19089 19647
2. M/s Goodyear India Ltd. 6253 6023
3. M/s. Ceat Tyres of India
Ltd. 8658 10334
4. M/s. Bombay Tyres Inter-
national Ltd. 4628 6973

over

— e ———— —— T P o p——— —— —— — — — — — — i . S s S, T S S T S T tntes oy S, bttt ot iy s, e o, e

1978 1979 1978 1979
395 880 2 07 4 48
234 305 374 5 06
247 488 2 85 4 72
291 I5 Loss 0 22
(Loss)

—

Haryana’s Claim Over Chandigarh

6989. SHRIMATI PRAMILLA DAN-
DAVATE. Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government have taken
note of the statement of the Chiet
Minister of Haryana that the Union
Territory of Chandigarh is a part of
Haryana;

(b) i¢ 39, whether the Government
of Haryana have staked its claim on
the city of Chandigarh; and

{c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) to (c). The Government are
aware of the statement of the
Chief Minister, Haryana reported
in the ©Presg to the ¢ffect that
Chandigarh was part of Haryana.
The Central Government’s decision in
regard to the future of Chandigarh
was annuounced through g press coms
munique issued on the 29th January,

1970. There has been ng change in
the decision.
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Spdrt of writing paper in International
Market

6990. SHRL P, M. SAYEED:

SHR] GHULAM RASOOL
KOCHACK:

Will the Minister of INDUSTRY be
pleased to state;

(a) whether the prices of writing
paper in the international market has
spurted guddenly and whether th's
may result to g slow down in the rate
of imports of paper into India;

(b) if so, what is the price increase
in the international market,

() whether Indiag had made many
contracts for import of paver and whe-
ther this price rise of paper will also
affect the existing contracts;

(d) if so, whether fhe paper import
has declined; and

(e) if so, to what exient?

THEr MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) and
(b). There has been an increase in
the price of white printing paper in the
international market over 1979 prices.
Against US 750—760 per MT C&F, at
which Indiz was contracting for white
printing paper during 1979, the cur
rent prices are in the range of US §
812—-834 per Metric Tonne. The extent
of imports during the current year
would depend on the assessment of
domestic requirements from time to
time  and acceptability of offers
received.

(¢) to (e). Imports of paper are
continuing against firm contracts cons
cluded earlier, which are at irm prices
which are not affected by anv change
in market price.

Collaboration in biscuit

6991. SHRI ARIFF MOHAMMAD
KHAN: Will the Ministey of INDUST-
RY be pleased to state:

production

(a) whether the Government run
Lily Biscuit Company hag entered into
a production collaboration with the
Britannia Biscuit Company; and

(b) it so, what are the terms of
production collaboration?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) A pro=
duction collaborationn agreement with
Britannia Industries Ltd., has been
singned on 27-2-1980.

(b) The requisite information is
being collected and will be laid on the
Table of te House.
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1979 &7 PaU T IU= www ¥ Paofy
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7 qvfagy g @ ST & T ger
Fafy @ Ffys safy % St 7
tewft g wits ag dfaym 8 -
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Land and Factorieg owned by Maha-
risiki Mahesh Yogl

6993. SHRI MUNDAR SHARMA:
Will the Minister of HOME AFFAIRS
be pleased to state;

(a) the area of land and number oi.
factories owned in India by Maharishi
Mahesh Yogi;

(b) what are the sources of his 1o~
come;

(c) the property acquired by him
around Jabalpur; and

(d) whether Government are keep-
ing a watch on his activities?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
to (c). Information is being ascertain-
ed and will be laid on the Table of the
House,

(d) Security agencies keep 5 watch
on the activities of individuals/organi-
sations, if warranted.

Fagtaa wta/gaalaa waente 3
P muw it ® @
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Atrocities on Scheduled Castes

6995. SHRI BHOGENDRA JHA:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the total number of Scheduled
Castes killed or injured, their houses
looted or burnt, women  molested
during the period of Jansta Party rule
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and during Congress-1 rule respectively
State-wise; and

(b) the basic causeg of such lootings,
assaults and murderg etc., and the
steps ‘being undertaken tp remove the
basic causes of such atrocities?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA). (a)
and (b). The information is being
collected from the State Gevernments
and will be laid on the Table of the
House,

Losses in Sick Industries

6996. SHRT B. R. NAHATA: Will
the Minister of INDUSTRY be pleased
to state:

(a) which are the sick industries
taken over by the Government have
started earning profits; if so, the cuan-
tum of profil earned every year or
losseg incurred during the last five
years;

(by what steps have been taken bty
Government to improve the conditions
of sick units during these years; and

(¢) do Government. consider it
necessary {o appoint some Committee
of such Experts and Members of
Parliament to inquire into the affairs
of chronic sick units in Public Sector
and Private Sector and to suggest
ways and meang to improve the con-
ditions of these units and also to fix
individua] responsibility of the gutho-
ritieg managing these units?

THE MINISTER OF STATE IN
THE MIN'STRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) A gtatement js attached.

(b) Authorised Persons managing
the industrial undertakings under the
Industries (Development and Regula-
tion) Act are advised from time to
time to review the gperations of the
undertakings and prepare ang imple-
ment revival and rehabilitation sche-
mes in consultation with Financial
Institutions and other ggencieg con-
cernad,

(c) There is ny such proposal under
Government’s consideration.

Statement

Name of the
undertaking

(D&™)
Act
r_ Ganedh, Flour Mills Ltd., Delhi, 3-11-7
2. Amritsar Oil Works, Chherahta,
Anritsar . . . .
3. Eastern Distilleries (P) Ltd,
Calcutta . .

5. Western Indin  Spg. & Wyvg. Mills
Co. Ltd., Bombay . .

6. Priyalaxmi Mills Ltd., Baroda

7. Somasundaram Super Spg. Mills

Ltd., Ramanathapuram .
Sreerama Sugar Mills Lid., Bobbili

®

(AP) . . . . . 4278

9. Ma'abar Spg. & Wvg. Mills, Cali-
cut L] . * .

10. Swadeshi C(Cotton Mills Ltd,,
Kanpur . . . .

s

Date of
takeover of
management

under T

13-9-74

. 11-10-74
4. Pulgaon Cotton Mills, Bombay . 25-11-76

11-3-77
23-7-77

4-11-77

o278

13-4~78

— ——

Profitfor the last five accounitng ytars/
s nce take—over
(R3. in lakhs)

S G——— S W T R G S G G S G—

1975 1976 1977 1978 1979

. S s . Pt e S (i . . e Goerme Wl P i, et e, e . S

11 08 17 04 138 0y 125:00 N.A.

4-41 13-61  11-16 7 50 8 50

51 68 103-73
12:04  46-04
22 CI 10 00
o o8

2 86 9-30
{Istimated)
8-64

Ity 8 w0

‘ 77 1=70)
=856

(AA’J{': to

. December

1978)
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High level working group on Cement

6998, SHRI RAMJI BHAI MA-
VANI: Wi]] the Minister of INDUS-
TRY be pleased to state:

(a) whether government have re-
ceived the report/interim report or
recommendationg of the high level
working group/Committee appointed
for Cement Industry for the prices,
distribution, freight and location etc.

(b) if so, the details thereof and if
not, when the said reports are likely
to be submitted;

(¢) places gnd organisations, in-

stitutes etc.,

(d) the details of the expenseg in-
curred on the said Committee; and

(e) the action taken or proposed to
be taken to implement the' saig re-
commendation?

THE MINISTER OF STATE IN
THE wMINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) and (b). The report of the Work-
ing Group is expected to be received
shortly.

(c) The Working Group has not
made any visit as stated.

(d) No expenditure has been in-
curred on the Working Group.

{e) Does not arise.

Soviet Assistance in Modernising
PEPA Mill

6999. DR. VASANT KUMAR PAN-
DIT: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether the Soviet Union has
agreeq to assist India in modernising
the NEPA Mill in paper sector; and

(b) it go, the details of the offer
and the protocol bilateral agreements
signed during the visit of the Soviet
delegation of Paper Experts led by
G, F. Fronin Deputy Minister of
Industry?

AUGUST 6, 1980
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THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) and (b). A working programme
of cooperation in the field of the pulp
and paper industry has been drawn
up between India and the USSR.
The programme envisages coopera-
tion jn construction wand modernisa-
tion of pulp and paper mills, scienti-
fic and research work, participation
in setting up pulp ang paper plants
in third countrieg and the possibilitieg
of exchange of certain pulp and paper
products and other meterials, Ag an
example in the cooperation for mo-
dernisation gnd reconstruction of exist-
ing paper mills in India, it was agreed
that the possibility of rebuilding and
modernisation of Nepa Mills could be
studied.

Rise in proces of Cosmetic and Soap

7000. DR. KRUPASINDHU BHOI:
Wil] the Minister of INDUSTRY be
pleaseq to state:

(a) whether it is a fact that some
of the cosmetic and soap manufactur-
ing wunits have arbitrarily increased
the price of their products quring the
period January to May, 1980; and

(b) if so, the justification therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) and (b). There ig no price con-
trol in respect of cosmetics and soap.
No data on prices of cosmetics are
maintained. In the case of soap, how-
ever, there has been an increase in
prices. Thig price increase ijs mainly
attributable to increase in costs of in-
puts.

Most Backward Districts in Tamil
Nadu

7001. SHRI N. DENNIS: Wil the
Minister of INDUSTRY be pleased to
state:

(a) the names of districts in Tamil
Nadu which are classiled ag most
backward district in industry; and



9 Written Anstwers SRAVANA 15, 1902 (SAKA) Written Answers 90

(b) whethey Government are con-
sidering to classify Kanyakumerj dis-
trict as & most backward district in
industry?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) The following 9 gistricts of Tamil
Nadu have been identified ag indus-
trially backwargy eligible for conces-
sional finance facilitieg from the All
Indja Term Lending Financial Institu.
tions: —

Dharmapuri, Kanyakumari Ma-
durai, North Arcot, Ramanatha-
puram, Southp Arcot, Thanjavur,
Tirchirapalli and Pudukkottai dis-
tricts,

Out of these 9 districtgy the follow-
ing 3 ‘areas’/tracts comprising 33
taluks have been further identified for
benefit ynder the Central Investment
Subsidy Scheme:—

Area [:—Comprising 12 taluks
(including Sub Taluks) viz., Rama-
nathapuram, Madukulathur, Siva-
ganga, Parmakudi, Thiruvadani,
Karaikudi and Thirupathur Taluks
(from Ramanathapuram District),
Melur Taluks (from Madurai Dis-
trict), Padukkottai, Thirumayam,
Alamguli ang Kulathur Taluks
(from Puddukkottaj district).

Area II:—Comprising 11 Taluks
viz., Dharmapuri, Palacode, Hosur,
Denkanikottah, Krishnagiri, Uthan-
garaji Harur (from Dharmapuri
district) Tirupattur, Vaniyambadi,
Vellore, Wallajapet (From North
Arcot District)

Area III:—Comprising 10 Taluks
viz. Aruppuddottai, Sattur, Viru-
dhunagar, Srivilliputhur, Rajapala-
vam (from West Ramanathapuram
of Ramanathapuram District) Thi-
rumangalam, Usilampatti, Nilako-
thai, Dindigul and  Vedasandur
(from Madurai district). .

(b) The National Committee on the
Development of Backward Areag set
Up by the Planning Commission is
expected to submit its recommenda-

tions by the end of this year an appro-
priate strategy or strategies for
effectively tackling the problems of
backward areas. Any change in the
existing list of areag and pattern of
incentives would dgeped upon the re-
port of thig Committee.

Under Trial Women and Children
under Confinement

7002. SHRI N. E. HORO: Will the
Minister of HOME AFFAIRS be pleas-
ed to state the number of undertrials
undergoing confinement for over 20
months, gg on June, 1980 and the num.
ber of women and children amongst
them in each Union Territory and
what are the grounds for detention?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHR] YOGENDRA MAKWANA):
The information is being collected
and will be laid on the Table of the
House,

Large and Small Scale Industrieg Iin
Northern and Southerm States

7003. SHRI ERA ANBARASU: Wil
the Minister of INDUSTRY be pleased
to state:

(a) what are the criteria being
followed in setting up of large scale
and small scale industrieg in different
States;

(b) whether it is a fact that many
large scale industries were started
only in Northern States jn India;

(¢) what ig the total number of
large scale and small scale industries
(under public sector) set up so far in
Northern States in India; and

(d) what is the total number of
large and small gcale jndustries set
up under public sector in southern
Stateg in India?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) Entrepreneurg are free to set up
industries large-scale or small-scale,
anywhere in the country. Government
do not lay down any criteria for
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setting up of industries in different
States. The gpplicationg for setting yp
of industrial undertakings received
from the entrepreneurg are con-
sidered on merits, after taking all
relevant factors intg consideration.
However, in accordance with the
locational policy, setting up of new
industria]l undertakings and expansion
of existing industrial undertakings in
metropolitan cities with a population
of 10 lakhs or more and within the

AUGUST 6, 1960
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municipa] limity of big citieg with a
population of 5 lakhg or more are not
alloweq except in certain gpecial cir-
cumstances.

(b) to (d). Two statements (An-
nexure—] and II) indicating the. in-
dustrial licences and lefterg of intént
issueq to the private and public sec-
tors separately during the years 1976,
1977, 1978, 1879 and 1880 (upto June
1980) are attached.

Statement-I

Statement giving State/Union Territory-wise break-up of number of Industrial Licences
issued to private Scctor/public sector units during 1976 to 1980 (upto June, 1980.)

S.No. State/Union 1976 1977 1978 1979 1980

Territory Private ;ublic Private Public Private Public Private Public Private Public

sector sector sector sector sector sector sector Sector sector secter

3 2 3 4 5 b4 8 9 10 11 12
1 Andhra Pradesh 35 16 21 7 10 I 6 n 6
2 Andaman&Nicobar — — —_ I — —_ — — —
3 Asam 4 2 1 —_ 1 2 - 2 —
4 Bihar 13 4 18] 9 3 1 2 2 _
5  Chandigarh 2 — — 1 — — — — —

6  Dadra & Nagar Ha-

veli. . A | — — —_ —_ - -— —_ —

Delhi . . 10 — 5 6 —_ 6 —_ 3 —

8  Goa, Daman & Diu % —_ - 2 — — — -— _—
9 Gujarat . . 81 2 55 44 2 46 2 35 5
10 Haryana . . 24 3 22 12 I 16 —_— 6 1
11 Himachal Pradesh 2 1 1 3 1 1 _ - —_
12 Jammu & Kamir 2 I —_ I I 2 — - —
13 Kamataka . 39 4 36 20 6 20 4 11 6
14 Kerala . . 16 9 10 5 2 7 4 2 1
15 Madhya Pradesh 13 5 8 _ 7 - 5 2
16  Maharashtra . 142 1 146 92 9 99 12 45 1
17 Manipur . I - = _ — —_— — — —
18 Maghalaya . 1 —_— —_ —_ -— —_— — —_— —
19 Orissa . . 6 1 2 2 —_— 4 2 4 1

ey Gt s S mvem wme
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1 2 8 4 5 6 7 8 9 10 11 12
‘-‘- .
20 Punjab . . . 19 6 15 8 5 4 1 2 6 1
21 Rajasthan . 15 1 16 1 9 I 8 —_ 8 {
’
22 Tamilnadu 59 2 31 1 27 1 23 3 13 I
23 Tripura 7 . T — — - - —_ - - —_ -
24 Uttar Pradesh P 4 20 12 22 4 26 7 6 3
25 West Bengal 51 5 34 6 a1 2 27 2 6 2
26  State not indicated — -— 6 -— 3 — 22 —_— — —
Total 595 67 449 63 300 48 319 46 165 30
Seatement-IT

Statement gving State/Union Territory-wise break-up of number of letters of intent

1ssued to Public Sector/Private Sector Units during 1976 to 1980 (upto June, 1980)

(upto Jnne)
S. No. State /Union 1976 1979 1978 1979 1980

Territory Pri- Pub- Pri- Pub- Pri- Pub. Priv- Pub- Pri. Pub.

vate lic vate lic vate lic vate lic vate lic
sector sector sector sector sector sector sector sector sector sector

1 2 3 4 5 6 7 8 9 10 11 12
1 Andhra Pradesh 30 11 19 10 14 15 33 11 22 9
2 Andaman & Nicobar = — — — — | - — — —
] Assam ., . 4 6 2 — 1 3 — — 1 o
4 Bihar ', . . 7 6 8 4 8 1 2 3 3 1

3 .

Delhi 4 - It -— 4 - 2 - 1 -_—

6 Goa, Daman & Diu 3 [ - 2 - 1 —
7 Gujarat. . . 72 5 8o ¢ 69 1 109 9 39 4
8 Haryana . 20 1 13 1 20 — 23 3 24 -
9 Himachal Pradesh . 7 - 1 2 9 - 5 1 3 -
10 Jammu & Kashmir. 1 3 3 3 2 S -_— -— 1
11 Karnataka . 41 8 33 9 1 4 23 1§ 21 3
12 Kerala . . . 12 3 Vi 11 9 4 4 7 2 2
13 Madhya Pradesh . 13— 18 6 2t 3 28 6 17 -
14 Maharashtra . . 120 8 126 g 84 6 o4 1§ 40 4
Meghalaya 1 1 - S R — | = o
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1 2 3 4 5 6 Vi 8‘ N9 10 11 12
16 Nagaland . R — == 1 —_ —_— — - — —
17 Orissa . . . 5 5 5 4 6 3 4 1 4 2
18  Pondicherry — 1 — - 1 — i — — —
19 Punjab . . 12 10 8 7 10 5 21 5 13 1
20 Rajasthan . 10 1 12 3 18 8 26 9 10—

21 Tamilnadu 35 I 18 4 24 3 31 4 IS
22  Uttar Pradesh 30 10 33 14 26 7 28 2 19 3
23  West Bengal 33 5 35 29 2 21 7 14 3
24 State notindicated . — 1 2 - - 22— 2 e -
25 Chandigarh -— [ e e e e e e e e
Total 459 88 435 98 369 71 457 93 244 ) _3-3_

Special Components and Materials for
Computers

7004. SHR] P. RAJAGOPAL NAI-
DU: Will the PRIME MINISTER be
pleased to state:

(a) whether gpecial components and
materialg for computers are manu-
factured by Government; and

(b) if so, the components gnd mate.
rials produced?

THE PRIME MINISTER
MATI INDIRA GANDHI): (a) and
(b). Yes, Sir. A few types of diodes,
transistors elementary integrated cir-
cits, resistors, capacitors, trimmers,
connectors, etc., are being manufac-
tured by some of the Central/State
public sector companies involved in
the manufacture of electronic items.
However, the indigenous production is
meeting only a small part of the
total requirements of these items in
the country.

Loss in H.E.C. Ranchi due to Frag-
ment Load Shedding

7005. SHRI SHIV PRASAD SAHU:
Wil] the Minister of INDUSTRY be
pleased to state:

(SHRI-

(a) whether Government have in-
curred loss to the tune of crores of
rupees due to fragment Joad shedding

in Hatia HEC factory in Ranchi dis-
trict

(b) it so, the details thereof;

(c) whether Government propose
to set up a captive power plant for
thig factory to avoid the loss it is
incurring que to loag shedding; and

(d) if so, the details thereof?
THE MINISTER OF STATE IN

THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):

' (a) and (b). The Heavy Engincering

Corporation Limited, Ranchj suffered
an estimated loss of Rs. 34.80 crores
during 1979-80. The loss was pri-
marily due to low production, which,
in turn, wag due to g combination of
factors including inadequate power
supply and frequent load shedding,

(c) and (d). Yes, Sir. The Corpora-
tion propose to insta] a captive power
plant of 2x20 MW capacity at a cost
of about Rs. 45 crores. The installa-
tion and commissioning of the plant
will take 3-4 yearg time.

In the meantime, it has been de-
cided to set up a 3.5 MW Diesel
Generating set at 5 cost of Rs. 98
lakhs. This is likely to be installed
in 1981-82.
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New Bainik Schools

7006. SHRI K. MALLANNA: Wil
the Minister of DEFENCE be pleased
to state:

(a) whether Government propose
to open new Sainik Schools in the
country in the near future; and

(b) if so, the detailg thereof, State-
wise?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI C. P. N, SINGH): (a) and
(b). Sainik Schools are opened gnly
on the recommendation of State Go-
vernments. No proposal has been re-
ceiveq from any State Government in
this regard.

Fixation of Seniority of IAS and IPS
Cadre

7007. SHRI RAJESH KUMAR
SINGH: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it 1is a fact that the
rule; governing the appointments,
promotions and fixing of seniority etc.
pertaining to the IAS and IPS Cadre
are uniformly applicable to g]] the
Stategy and the Union Territories;

(b) whether under these rules pre-
sumptive seniority of the promoted
TAS znd IPS officers can be fixed for
the purposes of appointment to the

Selection Grades and Supertime
scales:
(¢) if not, whether Government

are aware that such practice ig being
followed by certain State Govern-
ments.

(d) what is the machinery by which
Government can know whether the
ruleg pertaining to the appointments,
promotions and fixing of seniority
etc, as laid down, are being strictly
fol'oweq by the State Governments;
and

(e) whether cases where these
ruleg have not been followeq have
been brought to the notice of Govern-
ment at any time, if 50, when and the

nature of cases and the action taken
by the Government thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P.
VENKATASUBBAIAH): (a) The
Rules Regulations governing appoint-
ment to the IAS and IPS, promotion
to these Services and fixation of seni-
ority of the memberg of these Services
are applicable to all the States and
the Union Territories participating in
these Services.

(b) No, Sir.

(c) Yes Sir, so far as IAS!IPS
cadreg of Uttar Pradesp are concern-
ed, information has been called for
from other State Governmentg Cadre
authorities.

(d) When cases are brought to the
notice of the Government, either
through representationg of aggrieved
officerg or otherwise steps are taken
to ensure compliance, by the cadre
authorities, of the provisions of the
statutory rules.

(¢) Yes Sir, so far as certain IPS|
IAS promotee officers of UP Cadre are
concerned.

The State Government have allow-
ed, promotions to certain IAS pro-
motee officers to the Selection Grade
Super-time scale in accordance with
the seniority calculateq on the basis
of the judgement of the Allahabad
High Court in a Writ-petition. The
matter is now sub-judice jn the Sup-
reme Court which hag ordereg status-
quo to be maintained as on 9th
December, 1977,

The Government of Uttar Pradesh
have also informed that gince genio-
rity of promotee IPS officers has not
yet been determineq by the Central
Government, the promotion of such
officers to the Selection grade Super-
time gcale was made by the State
Government opn the basis of assumed
seniority calculatey with reference to
continuous officiation against cadre
posts. The State Government have
discontinued the practice of ordering
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promotions on the basis of assumed
senivority.

The matter is under the considera-
tion of the Government of India.

Bottlenecks in Infrastructure facilities

7008. SHRI B. V. DESAIL: Will
the Minister of INDUSTRY be pleas-
2d to gtate:

{a) whether Department of Heavy
Industry have taken a number of
measureg to remove bottlenecks in in-
frastructural facilities for heavy
industry;

(b) if so, whether these measures
have contributeq to the 10 p.c. in-
crease in heavy units outfput during
the 1979-80 in comparison to the
previous year;

(¢) if so, whether according to the
latest report the outlook for 1980-81
1s even brighter;

(d) whether the shortage of basic
material inputs, especially steel, ijn-
adequate and erratic power supply
ang labour unrest have affected the
performance of heavy industry units;

(&) if go, to what extent it has
affected them;

(f) whether the woutput of the 16
public sector enterprises under the
heavy industry ha- also increased; and

(g) if g0, to what extent the in-
crease was during 1978-79, 1979-80 ynd
what is the target fixed for 1980-81?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) No, Sir. The infrastructural faci-
Iities. viz. Power Generation, trans-
port and steel are not jooked after by
the Department ot Heavy Industiry.
However, the Government ig seized
of the problem ang various measures
are in hand to remove the bottlenecks,

(b) No, Sir. The increase in Heavy
Industries- output by 10 p.c. in 1979-80
compared to the output in 1878-79 wag
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achieved despite the bottlenecks in
infrastructural facilities.

(c) With the varioug measures in
hand by the Government the outlook
for 1980-81 jg brighter.

(d) and (e), Yes, Sir, to a varying
extent.
(fy Yes, Sir.

(g) The production of 16 public
sector enterprises ynder the Depart-
ment of Heavy Industry increased
from Rs. 1077.46 crores in 1978-79 to
Rs. 1179.81 crores in 1979-80 i.e. an
increase of 10 p.c. A target of
Rs 1412.90 crores has been fixed for
these undertakings for the year
1980-81.
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Proposal to separate Intelligence
Bureau from Police

7011. SHRI JYOTIRMOY BOSU
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government are con-
templating to separate the Intelli-
gence Bureau from the Police; and

(b) if so, details and reasons there-
of?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AFFAIRS
(SHR] YOGENDRA MAKWANA)
(a) The Intelligence Bureau is not
a police organisation and as such, the
question of separating it from the
police does not arise.

(b) Do not arise.

Supply of Enriched Uranium by U.S.A.

7012. SHR]1 CHITTA BASU:
SHRIMATI PRAMILA
DANDAVATE:;

Will the PRIME MINISTER be
please to state the latest position in
regard to the supply of enricheq Ura-
nium by U.S.A. for Tarapur Atomic
Plant?
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THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): On June
19, 1980 the President of the United
States authorised the export of both
the pending shipments of enriched
uranium by an Executive Order which
would be subject to review by the
U.S. Congress for 60 days of conti-
nucus session. This period of Con-
gressional review is expected to con-
clude by end September 1980. The
debate on the subject is continuing in
the U.S. Congress,

Deputation, of Bengalis in Assam

7013 SHRI K. P, SINGH DEO: Wil}
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it js a fact that a de-
putation of Bengalis residing in Assam
came to Delhi on the 8th July, 1980
and presented a memorandum to the
Prime Minister;

(b) if so, the details of the demands
made in the memorandum; and

(¢) Government’s reaction in this
regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) ang (b). A memoran-
dum dated 8th Ju y, 1980, addressed

to the Priviec Ministes by Assam
Bengali Association, P.O. Sapat-
gram-783337, District Goalpara

(Assam) was received. The memo-
randum mainly complains of alleged
partisan, conduct of Assam Police and
demands that Assam Police: Battalion
should be removed and more Central
Forcezs like CRPF and BSF be sta-
tioned for the safety, securily and
protection of the minorities.

(c) Assam Government had been
requested to take all steps to protect
the lives and properties of minoritie«
in Assam. The State Government
have also issued instructions to the
concerned officers to ensure adequate
protection to minorities and to firmly
deal wity any violent activities em-
phasising quick detection and arrest
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of mischief-mengers and others who
indulge in violence against persons
and properties of others,

Promotion of BSF Officers te the
Rank of DI1G.

7014, PROF. NARAIN CHAND PA-
RASHAR: Wil] the Minister of HOME
AFFAIRS be pleased to state:

(a) how many of Border Security
Force officers have become eligible
for promotion to the rank of D.IG.
as per the statutory rules as on the
30th June, 1980; and

(b) how many would become eligi-
ble during the next six years?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
{SHRI YOGENDRA MAKWANA)

(a) 4 B.S.F. officers.

(b) 87 B.S.F. officers.

Gadgil Formula for Allocation of
Funds to States

7015. SHRI ZAINUL BASHER: Will
the Minister of PLANNING be pleacs-
ed to state:

(a) whether Government are gware
of the fact that the Gadgil formula
for allocation of funds to the States
has been found to be against the
interest of backward States;

(b) whether this formula takes into
consideration the population, area and
economic backwardness of the States;
and

(¢) whether Government are con-
sidering to replace the Gadgil formula
by a formula which envisages balanced
development and removes regional
imbalance among the States and
among the greas within the States?

THE MINISTER OF PLANNING
(SHRI N. D. TIWARI): (a) While
not all States are completely satis-
fled with the Gadgil formula, the fact
that National Development Council
has endorsed it shows that mo accept-
able alternative has been evolved so
far.

{b) The Gadgil formula takes into
consideration population and economic
backwardness but not the areas of
States,

(¢) Central assistance to States is
currently being allocated on the basis
of Gadgil formulag and Income Ad-
justed Total Population (IATP) For-
mula which has further helped the
backward States. Any modification in
the existing formula could be consi-
dered by the National Development
Council as a part of the formulation
of the Sixth Five Year Plan 1980—&5.
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Loss incurred by ET.T.D.C. in
parchase of Picture Tubes

7017. SHRI SUSHIL BHATTA-
CHARYYA: Will thg PRIME MIN-
ISTER be pleased to state:

(a) whether any financial loss has
been incurred by the Electronics Trade
and Technology Development Corpo-
ration 1.td. in the purchase of tele-
vision picture tubes from abroad dur-
ing 1975-77;

(by whether global tenders were
floated for the purchase of the said
tubes; and ,

(c) if not, the reasons thereof?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) No,
Sir.,

(b) No, Sir.

(c) With a view to ensuring unin-
terrupted availability of TV picture
tubes to TV set manufacturers. as
also keeping in view the considera-
tions relating to the quantity import-
ed, prices, quality and delivery sche-
dules the procedures of inviting glo-
bal tenders for the purchase of TV
picture tubes, was not found practi-
cable. However, limited tendering
has been followed and has Yyielded
reasonable and satisfactory competi-
tive prices commensurate with qua-
lity and speedy deliveries.

Assam Blockade

7018. PROF. MADHU DANDA-
VATE: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that in
spite of Prime Minister’s assurance
to discourage the economic blockade
against Assam, the West ‘Bengal
Chhatra Parishad and the Youth Con-
gress (I) State Branch of West Ben-
gal continued their efforts to effect
the blockade; and

(by) if so, the steps taken to pre-
vent such blockade?

AUGUST 6, 1980
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THE MINISTER OF STATE IN

THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA) :
(a) and (b), The Chhatra Parishad (I)
and the Youth Congress (I) in West
Bengal in order to focus attention on
the harassment of Bengalis in Assam
launched a movement in the State
between March 23rd and April 4th.
The agitation was by and large peace~
ful. A total number of 3445 persons
were arrested by West Bengal Gov-
ernment in connection with the above
movement.

Mobile Courtg in Delhi

7019. SHRI UTTAMBHAI H.
PATEL: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is g fact that mobile
courts have been established in vari-
ous places of Delhi to check speed
breakers, to arrest those who break
rules, regulation of Transport autho-
rities and othersg and to curb the ac-
cidents;

{b) the number of cases which have
come up during May to July 1980 and
the details of realisation of fines and
the number of persons sent lo jail;

(c) the total expenditure incurred

till date on establishment of such
courts;
(d) whether Government propose

to establish such permanent courts in
various parts of the country; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA)
(a) Four mobile courts to try traffic
offences have started functioning in
Delhj with effect from 31-5-1980,

(b) Upto 15-7-1980, the mobile
courts have disposed of 18744 -ases
leading to realisation of fine ot
Rs. 10.16.156/-. As the fines imposed
have been paid in cash on the spot, no
person has been sent to jail.

(c) The Magistrates engaged in the
mobile courts work are performing
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this function in addition to their own
duties and are paid an honorarium
Rs. 300/- per month, Similarly, the
clerical staff also is paid honorarium.

(d) and (e). The State Govern-
ments are weicome to follow the ex-
ample of setting up of mobile courts.

Manufacture of Carbon Bonded Gra-
phite Particles by a Large Scale Unit

7020. SHRI NAVIN RAVANI. Wwill
the Minister of INDUSTRY be pleas-
ed to state:

(a) whether a large scale unit with
foreign collaboration hag been allowed
to manufacture carbon bonded gra-
phite particles aithough more than
120 small units are manufacturing
this item for more than 50 years;

(b) whether it is also a fact that
Federation of Association of Small
Industries of India (FASII) has lodg-
ed strong protest against such permis-
sion and demanded protection of
smal] unitg; and

(c) 1t so, wnat measures are pro-
posad to pe iaken to protect small
units in this item?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRT] CHARANJIT CHANANA)
(a) A letter of intent was issued to
a medium scale unit on 30-12-78 for
manufacture of various types of gra-
phita and carbon products including
graphite crucibles of types and sizes

wh:ch are not reserved for small
scale sector and not carbon bonded
graphite particles as mentioned in the
question. In this case Governmeat
ave approveq import of design and
driwings including technical docu-
mentation for the equipment ete. to
be fabricated in India using the
technical know-how developed in the
country. This is not a regular propo-
sal for foreign collaboration for ob-
taining process know-how.

(b) A number of representalions
from individual graphite crucible ma-
nufacturers as well Federation of As-
sociation of Small Industries of India

(FASII) have been received by Gov-
ernment which appear to have been
made on the presumption that foreign
collaboration has been allowed in this
case.

(c) As a measure of protection to
the small scale units, there is a pro-
vision in the Letter of intent that the
production of crucibles of the types
and sizes which are reserved for small
sector will not be allowed. Further.
a similar proposal from a small scale
unit has also been approved for im-
port of drawings and designs.
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Output of Atomic Energy

7022. SHRI GEORGE FERNAN-
DES. Will the PRIME MINISTER be
pleased to state:

(a) whether the broad objectives
for the creation of the Atomic Energy
Commission and the Department of
Atomic Energy envisaged construc-
tion of a sgeries of atomic power sta-
tions designed to give an output of
8000 MW, of energy by 1980-81:

(b) if so, the actual performance;
and
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(c¢) the reasons for the non-fuilfil-
ment of the targets?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) Yes,
Sir. The target contemplated in 1954
by the Atomic Energy Commission
envisaged a nuclear power generation
capacity of 8000 MW, by 1980-81, but
a Task Force of the Department of
Atomic Energy in 1973 recommended
that the nuclear power generation
capacity by 1980-81 be fixed at
1240 MW, considering the difficulties
encountered in achieving the desired
results.

_ (b) The power generation capacity
expected to be achieved by 1980-81
is 860 MWe.

(¢) The main reasons for non-ful-
filment of the targets originally en-
visaged are:

(i) the inability of the industrial
infrastructure in the country to cope
with any faster programme;

(ii) inadequacy of the transpor
tation system for handling large and
heavy pieces of equipment;

(iii) need to redesign the reactor
units to make them more efficient
and economical and to adapt them
to suit the capabilities of Indian
manufacturers;

(iv) embargo imposed by certain
countries on supply of nuclear
equipment to India; and

(v) difficulties enzountered in
indigenisation of manufacture and
fabrication of certain equipment.

Economic Development in Rural Areas
of Delhi

7023. SHRI BHIKU RAM JAIN:
Will the Minister of PLANNING be
pleased to state:

(a) whether it is a fact that a plan
was formulatedq to accelerate the
rural areag of Delhi during the Fifth
Plan period; and
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(b) if so, the outlay therefor; and
the different sectors to be benefited
thgrefrom?

THE MINISTER OF PLANNING
(SHRI N. D. TIWARI): (a) and (b).
No separate Plan for the accelerated
economic development of rura] areas
of Delhi was formulated. However, a,
number of schemes which were imple-
mented during the Fifth Plan period
also benefited the people of rural areas
of the Union Territory of Delhi.

Recruitment through Teams Visiting
Technical Colleges and Imstitutions

7024. SHRI ARVIND NETAM: Will

the Minister of DEFENCE be pleased
to state:

(a) whether it is a fact that Naval
Selection teams will visit Technical
Colleges and Institutiong throughout
the country to interview and select
suitable candidates in the near future;

(b) if so, the considerations for this
and what are the other details for
making this type of recruitment;

(c) whether the past method of re-
cruiting was a defective one; and

(d) if so, what are the positive

points 1n the presently adopted
system?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI C. P. N. SINGH): (a) to (d).
The normal method of entry in the
technical branches of the Navy, name-
ly Engineering and Electrical Bran-
ches is through the National Defence
Academy examination, which is con-
ducted by the Union Public Service
Commission. However, it has not been
possible to meet the full requirements
of the Navy for technical officers
through this source of entry alone.
To make up the shortfalls, two sche-
mes known as Direct Entry Scheme
and the University Entry  Scheme
have been introduced in the Navy.

2. The University Entry Schemg is
not a new Scheme and has been in
existence since 1959. Uader this
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scheme, Nava] Selection Teams visit
technical colleges and institutions for
selection of pre Finel and Final Year
students pursuing degree courses in
various engineering disciplines, e.g.
Mechanical, Electrical, Tele-communi-
cation or Electronics Engineering.
Tne students need to be between the
ages of 19 and 24 years on the 1st
October of the year preceding the
commencement of the course. The
selected candidates are further inter-
viewed by Service Selection Board
and subjected to medical examination
Those found fit in all respects are
granted a Commission in the Indian
Navy during the Final Year at the
. College. On graduation, these stu-
dents report to Naval training estab-
lishments for further training. While
in the Final Year at the College, they
are entitled to g retaining fee of
Rs. ¥50/. per mensum and are autl.o-
rised normal pay and allowances of
the rank on joining the training at the
Naval Academy.

3. This system of Selection of Offi-
cers for tlechnical branches of the
Navy has the merit of supplementing
the recruitment through the National
Defence Academy.

Select List for 1978 regarding Promo-
tion of Assistanis to Section Officers

7025. SHRI D. P, YADAV: Will the
Minister of HOME AFFAIRS be
pleased to refer to the reply given to
Unstarreq Question No 1197 on the
18th June, 1980 regarding Select List
for 1978 for promotion of Assistants
to Section Officers and state:

(a) whether the Select List was
withheld upto 16th June, 1980 at the
instance of only g fraction of staff
and not on behalf of the staff side as
a whole of the Departmental Council;

(b) whether the said list hag been
drawn up as per the existing Rules
and Regulations and is perfectly cor-
rect; and

(c) if so, the reasons for delay in
issuing the Select List?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHR] P.
VENKATASUBBAIAH): (a) to (¢).
The Select List (Seniority quota)
1978 has been prepared as per the
existing Rules, but its issue was with-
held at the specific request of the
Staff Side pending finalisation of the
Common Seniority List of Assistants.
The matter will be finalised in the
next few days.

Inclusion of Group I Services in IAS/
IPS pane] in Tamil Na&du

7026. SHRI K. ARJUNAN: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is g fact that the
categories of (i) Deputy Collector,
(i1) Deputy Superintendent of Police,
(ii1) Deputy Registrar of Coopera-
tives, and (iv) Joint Commercial Tax
Officers in Group I Services in State
Government gpecially in Tamil Nadu
are considered for inclusion in IAS/
IPS Pane] after a stipulated period of
service except one category i.e, Dis-
trict Registrar in Registration Depart-
ment;

(b) whether Government propose
to consider to include the District
Registrar in Registration Department
also in the panel of IAS/IPS; and

(¢) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI P. VEN-
KATASUBBAIAH): (a) to (c).
Substantive members of a State Civil
Service or a State Police Service are
considered for appointment to the IAS
and IPS respectively in accordance
with the conditions of eligibility pre-
scribed in the IAS (Appointment by
Promotion) Regulations, 1955 and the
IPS (Appointment by Promotion)
Regulations, 1955. A person not
belonging to a State Civil Service but
serving 1n cornection with the affairs
of a State who is of outstanding merit
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and ability and who has completed
not less than 8§ years of continuous
service under a State Government in
a gazetted post involving duties com=
parable in importance and responsi-
bility to that of the State Civil Service
and who is holding that post in a
substantive capacity can also be con-
sidered for appointment to the Indian
Administrative Service under the
1A.S. (Apvointment by Selection)
Regulations, 1956, provided such an
officer is proposed by the State Gov-
ernment for consideration by the
Selection Committee, he is recrm-
mended by the Selection Committee
ag suitable for appointment to the
Service, and the recommendation is
finally approved by the Unicn Public
Service Commission. Officers nolding
such post; under the Government of
Tamil Nadu or under any other State
Government not only in the depart-
ments of Co-operation and Commercial
Taxation but also in other depart-
ments like Registration etc. can be
considered for appointment to Indian
Adminjstrative Services provided they
fulfil the eligibility conditions.

Development Board for Kutch

7027. SHRI MAHIPATRAY M.
MEHTA: Will the Ministe: o2 HOME
AFFAIRS oe plcased to statc:

(a) whether Kutch, one of the three
units (Kutch, Saurashtra and Gujarat)
of Gujarat State, wag granteq a De-
velooment Board as per Article 371(2)
of Constitution of Indig in 1976;

(b) whether this order was with-
-drawn in 1977; and

(¢) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR] YOGENDRA MAKWANA):
(a): Yes, Sir. The President had
made, on the 28th February, 1977, the
State of Gujarat (Special responsi-
bility of the Governor for Kutch)
Order 1977 under clause (2} of article
371 of the Constitution to provide for
the special responsibility of the
Governoy of Guyarat for the establish-
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ment of a Development Board for
Kutch and for other matters referred
to in the clause aforesaid.

(b) and (c): The aforesaid Pre-
sidential Order issued on 28.2.1977 was
repealed on 17-2-1978 on a review of
the matter at the instance of the State
Goverament,
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Missionaries in politica] activities in
West Bengal

7029. SHRI SATYENDRA NARA-
YAN SINHA: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether there are any foreign
missionaries working in West Bengal
areas;

(b) if so, whether there have been
any reports c¢f their involvement in
political activities; and

(c) if so, whether action has been
taken to end this political interference
by foreigners?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS

(SHRI YOGENDRA MAKWANA):
(a): Yes, Sir.
(b) and (ec): A already steted 1in

repiy to Starred Question No. 566
answered gn July 18, 1980, according
to the Government of West Bengzal
some foreign missionarie; and social
welfare organisalions have been
aidins the movement for a separate
Jharkhand State and organising the
tribals to agitate on local issue-
District authorities have reported
increase in number of foreigners and
missicnarics who ara visiting
Jhargram. The State Gonvernment
have, therefore, advised all <uch
organisations not tc take up any new
programme in the tribal belt of
Midnapore, Purulia and Bankura dis-
tricts. They were also advised to
keep themselves jn readiness to com-
pletely withdraw from these areas as
soon as the State Government had
made arrangemcnts for taking over
the institutions set up by them.

No specific complaint has been
received recently against any indivi-
dual foreign missionary. However,
activities of foreign missionaries are

kept under watch and appropriate
action iy taken in case anything
adverse comes to notice.

Recommendation eof Committee oo
consider utilisation of water of West
flowing rivers

7030. SHRTI K. T. KOSALRAM:
Will the Minister of PLANNING be
pleased to state:

(a) the recommendations that have
been made by the Committee set up
to consider the utilisation of waters
of West flowing rivers which are now
going waste; and

(b) the action taken thereon?

THE MINISTER OF PLANNING
(SHR1 N. D. TIWARI): (a) The
Committee for assessment of water
resources of rivers flowing into the
Arabian Sea and their utilisation, is
vet to submit, its report.

(b) Does not arise.

Classification of Civil Engineers and
Architectural Personnel of C.S.LR.

7031. SHRI A. K. MEHTA: Will
the PRIME MINISTER be pieased to
state-

(a) whether it is g fact that Civil
Enginecrs and Architectural person-
nel and doctors etc. of C.S.ILR. are
class fied ag non-technical whereas
the garden staff, Animal House
Assistants. Curator, Assistant Editor,
Assistant Lithographer, Proof Reader,
mistry. mason and plumber etc. have
been classifieq as technical personnel;

(b) if so, the reasons and justifica-
tion therefor;

(¢) whether Government have re-
ceived representation with regard to
the classification mentioned above;
and

(d) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
C. P. N. SINGH): (a) to (d): The
Governing Bodv of Council of Scien-

tific and Industrial Research (CSIR)
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at its meeting held on 3-8-1979 re.
considered the matter and have re-
classified the Civil Engineering and
Architectural Personnel as “Teczhnical’
with the retirement age at 60 years,
subject to the conditions that they
would not be eligible for promotion
by assessment as admissible to other
technical staff. Representations have
been received concerning the imposi-
tion of this condition; this is being
further examined. The matter re-.
garding classification of Doctors is
being looked into,

Meeting of Women Members of Parlia-
ment with the Prime Minister

7032. SHRIMATI KISHOR] SINHA:
Will the Minister of HOME AI'FAIRS
be pieased lo state:

(a) whether it ijs a fact that the
Prime Minister had a meeting with
the women Members of Parliament
and women’s Organisationg on the
18th July, 1980;

(b) if so, the number of women
who were allowed to meet the Prime
Minister;

(¢) whether tne delegation handed
over any memorandum on the atroci-
ties committeq by police on women;

(d) if so, the details of the memo-
randum; and

(e) whether any assurance was
given by the Prime Minister to the
delegation?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) Yes, Sir.

(b) and {c): A delezation of women
Members of Parliament and represcn-
tatives of women’s Organisations
caileg on 1he Prime Minister on
18-7-80 ang presented a memorandum
dated 17-7-80,signed by a number of
women Members of Parliament and
other women regarding the recent
incident in Baghpat and the behaviour
of the police against women in general.

(d) A copy of the memorandum is
laid on the Table of the House.
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[Placed in Librdry, See No, LT-1228/
80].

(e) The Prime Minister assured the
delegation that the points mentioned
in the memorandum will be got exa-
mined,

Recognition of Moplah Rebellion of
1921 (Kerala) for payment of Pension

7033. SHR] A. X. BALAN: Will
the Minister of HOME AFFAIRS be
pleaseqd to state:

(a) whether Government have
recognired the so-called Moplah Re-
bellion of 1921 as a part of our Inde.
pendence struggle; and

(b) if so, whetnher Government pro-
pose to give pension to the participants
therein as is given to other freedom
fighters?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a): No, Sir.

{(b) The matter is under review.

News Item “Influx of Foreign Settlers
in Assam”

7034. SHRI JAIRAM VERMA: Will
the Minister of HOMZ AFFAIRS be
pleased to state:

(a) whether Government’s attention
hag been drawn to the news item pub-
lished in the ‘Times of India’ in its
issue of the 22nd July, 1980 under the
caption “Influx of foreign settlers in
Assam” which states that a sizeable
number of families of Bangladeshis
have settled in a two kilometers belt
on both sides of a river, encroaching
upon Government land;

(b) it so, the details thereof; and

(c) the action taken in the matter
so far?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) Yes. Sir.
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(b) and (c). A copy of the press
note dated 25th July, 1980 issued by
the Government of Assam clarifying
the reports in this regard is laid on
the Table of the House. [Flaced in
Library. See No. LT-1229/801.

Proposal to convert the Coimbatoere
Municipality into 3 Corporation

7035. SHRY ERA MOHAN: Will
the Minister ¢f HOME AFFAIRS be
pleaseqd to state:

(a) whether it is a fact that the
proposal to convert the Coimbatore
Municipality into a Corporation has
been sent by the Tamil Nadu Govern-
ment to the Central Government for
President’s assent; and

(b) if so, at what stage the matter
stands at present?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLTAMEN-
TARY AFFAIRS (SHRI P. VEN-
KATASUBBAIAH): (a) and (b).
The Government ¢f Tamil N:du have
sent the Coimbatcre City Municipal
Corporation Bill, 1979 for previous
sanction of tii> President under pro-
viso to Article 304(b) of the Constitu-
tion before its introduction in the
State Legislature, Thev have not scnt
any such Bill fo; the assent of the
President o far.

Previous sanction of the President
under Article 304(b) of the Constitu-
tion for introduction of the above-
mentioned Tami] Nadu Bill in the
State Legislature was conveyed to the
State Government on 15th July, 1980
alongwith some observations.

Industrial Development in
Tamil Nadu

7036. SHRy C. CHINNASAMY: Wwill
the Minister ¢f INDUSTRY be pleased
to state:

(a) the rank of Tamil Nadu in in-
dustrial development since 1975;

(b) the reasons for decline if any;
and

(c) the quantum of Central invest.
ment in Tamil Naduy since 1975?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANNA): (a)
Statistics relaling to gross value of
industrial production in the registered
factories are available upto 1977-78.
The State of Tamil Nadu ranked 4th
in industrial preduction in 1975-76 but
rose to >ccupy the 3rd position in
1977-78.

(b) Does not arise.

(c) The Central Public Sector
Enterpri-es having their units and
establishments in Tamil Nadu have
inc.eased their gross block irom
Rs 3845 cror:ss on 31-3-1875 to
Rs. 615.78 crores on 31-3-1979.

News item captioned ‘“Another
Chinese Balloon Lands”

7037. SHR] BAPUSAHEB PARULE-
KAR: Wil the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the attention of Gov-
ernment hag been drawn to the news
item published in tne “Sunday Stand-
ard” dated the 13th July, 1980 cap-
tioned “Another Chinese balloon
lands™; and

(b) the details thereof and Govern-
ments reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY COF MOME AFFIARS
(SHR] YOGENDRA MAKWANA):
(a) Yes, Sir.

(b) One plastic balloon had fallen
down on the outskirts of village
Pratapgarh of Amreli District cn the
10th July, 1980. Leafléts in Chinese,
some biscuit packets, underwears etc.
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were found. Similar balloons were
found in village Rasalia (Kutch) on
the 4th July, 1980 and in Haripura
(Jamnagar) on ithe 2nd July, 1980.
Such balloong fall at many places in
Gujarat every veer. In all these cases
it was founq that the leaflets contain
routine KMT propaganda against
Mainland China. These brlicons
originating from Taiwan and aimed
towards Mainiand China had drifted
towards India, probably due to cross
currents of winds and atmospheric
disturbances. Falling of these balloons
and literature has no security im-
plication for India.

Theft of Idols

7038. SHRI NIHAL SINGH: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) the number of idolg stolen dur-
ing the last two years and the value
thereof;

(b) whether police has apprehended
a gang indulging in stealing of idols
worth rupees one crore in January-
February, 1980 in Bundelkhand,
Jhansi; and

(c) if so, the action
them?

taken against

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRT YOGENDRA MAKWANA):
(a) 1860 idols worth Rs. 51 lakhs
aporoximately were reportad stolen
during the years 1978 ang 1979.

(b) and(c). Yes, Sir. Some of the
accused have heen arresteq and
vigorous efforts are being made to
arrest the other accused. Tbhe case is
under investication of the U.P. State
C.1D.

Theft in Falaknuma Palace of Nizam
of Hyderabad

7039. SHRI K. MALLANNA: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that eight
antiques worth lakhs of rupees adorn-
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ing the famous Falaknuma Palace of
the Nizam of Hyderabad were stolen
recently;

(b) whether earlier alsp some valu-
able ornaments were stolen from the
Palace; and

(¢) if so, the detailg thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR] YOGENDRA MAKWANA):
(a) to (c). The requisite information
ig being colie:ted and on receipt of
the same g statement will be laid on
the Table of the House.

Citizenship for Refugees from Pakistan
in Jammu and Kashmir State

7040. SHRI R. L. BHATIA: Wil
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that over
3 lakhg people who came from Pakis-
tan in 1947 to Jammu and Kashmir
State have been given citizenship;

(b) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISRY OF HOME AFFAIRS
(SHR] YOGENDRA MAXKWANA):
(a) and (b). No reliable figures of
persons who migrated from Pakistan
to Jammu & Kashmir State in 1947,
are available,

Persong of Indian origin, who had
migrateq in 1947 from the territories
now included in Pakistan, were
deemed to be citizens of India under
Article 6 of the Constitution.
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7043. PROF. MADHU DANDA-
VATE: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that the
Home Minister had held a meeting
with various police officials from
Delhi including the Commissioner of
Police on the 13th June, 1880 to con-

sider the deteriorating law and order
situation in Delhi; and

(b) if so, the steps planned at the

meeting to normalise the law and
erder situation in Delhiy
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR] YOGENDRA MAKWANA):
(a) No such meeting was held' on
the 13th June, 1980, However, the
Home Minister held two meetings on
the 12th July, 1980 and 26th July, 1980
to review inter qlic the law and order
situation in Delhi.

(b) Measures to strengthen Detlhi
Police and make them effective were
considered at the zbove meetings.

Denjal of Pay Scales to Officers of
LA.S. Cadres of Bihar, West Bengal
and Tamil Nadua

7044. SHRI S. M. KRISHNA: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it ig a fact that genior
most officers belonging to Indian Ad-
ministrative Service Cadreg of Bihar,
West Bengal and Tamil Nadu having
equivalent position of Secretary to
Government of India while working
in their respective States during 1978-
79 were denied their due and legiti-
mate salary scale of pay by the

States;

(b).if so, the facts thereof and the
reasong therefor; and

(c) the number of such officers of

"these three States and proposed Gov-

ernment’s action therety to protect the
due pay scales for them through res-
pective States exchequer?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHR] P. VEN-
KATASUBBAIAH): (a) to (c¢). The
Pay admissible to officers belonging
to the IAS Cadreg of Bihar, West
Bengal and Tamil Nadu holding posts
under the State Governments during
1978-79 was required to be rezulated
by the provisions contained in the IAS
(Pay) Rules, 1954. The Central Gov-
ernment is not aware of any cases of
senior most IAS Officers of Bihar, West
Bengal and Tamil Nadu having been
denied their due and legitimate pay
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s admissible under the 'IAS (Pay)
 Rmles, 1954,

wm regarding Reconstrac-
#em ¢f Open Dratn im Kanpur Cantt.
- '7045. SHRI S. M. KRISHNA: Will

fhe Minister of DEFENCE be pleased
do state:

(a) whether Tantonment Board,
Kanpur has been receiving various
representations sinece 1977/78 from
e resitients of Napier Road Housing
Colony for reconstruction of Open
Drain parallel to the saig road side;

(b) whether these representations
bave demanded other facilities also;

£c) it go the details thereof;

(d) whether no action has ever
been initiated on such representations;
and

(e) if so, the reasons therefor and
aetion noyw being proposed tp be tak-
en to ameliorate the conditions imme-
dimtely?

- THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
€. P. N. SINGH): (a) No, Sir. Only
ong representation dated 30-7-1979
was recejved from a resident of House
No. A/5 Napier Road, Kanpur for
repair of the existing open drain along
side. Napier Road.

(b) and (c). The said representa-
tion also demnanded repairs to pot-
holes, removal cf blockage of water
and provision of a sewer connection
2o House No. A/5 Napjer Roadl.

(d) Cantt. Board have ersured the
segular cleaning of the drain. To
refluce the quantum of sullage flowing
in the drain, the sullage from the
Cantt. Boarq quarters in the neigh-
Bourhooq has been diverted into an
existing sewer of the PAT Departmerit.
The pot-holes have beer rapaired.

(e) Does not arise in view of the
zeply given in part (d) above

Employment o Ex-Servicemen in
Diréctorate Genermi of Faetortes

T7046. SHRI S. KRISHNA: Will
the Minister o DEFENCE be pleased
to state:

(a) whether it is a fact that despite
Government’s assuranceg for proper
rehabilitation of young ex-servicemen,
employment is not granted or en-
ctouraged in the ordnance factories
under the Directorate General of
Ordnance Factories, Calcutta;

(b) it so, the reasons therefor and
action being proposed to be taken in
this regard to facilitate employment
availability to such young ex-service-
men of all the forces viz. Indian
Army, Air Force and Navy; and

(c) the total number of such ex-
servicemen, if any, got interviewed
and employed during the past three
yvears in the new factories under the
DGOF, Calcutta?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
C. P. N. SINGH): (a) and (b). No,
Sir. On the contrary in addition to
the norma) reservation of 10 per cent
and 20 per cent of the vacancies
against direct recruitment quota in
Group ‘C’ and ‘D’ posts respectively,
orders were issuejd in 1877 to the
Directorate General of Ordnance
Factories that only ex-Servicemen he
appointed against newly raised
vacancies or vacancieg arising out of
retirement. Others were to be appo-
inted in the event of non-availability
of suitable ex-Servicemen,

(c) The information is being
collected.

Rehabilation of MNE Returnees

7047. DR. R. ROTHUAMA: will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government sanctioned
about Rs. 2 crores in 1877 for rehabi-
litation of the MNF returnees;
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(b) how far this grant has been
utilised, number of. MNF returnees
rehabilitated and the amount given
per head;

(¢) how many MNF personnel have
surrendered so far since May, 1979;

(d) how many MNF personnel have
received definite assistance from Mizo-
ram Government; and

(e) the detailed assistance extended
to each individual by Mirorem Gow-
ernment for their rehabilitation?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR] YOGENDRA MAKWANA):
(a) to (e). Government sanctioned
Rs. 192.88 lakhs for the purpose of
rehabilitation of ex.Undergrounds
(ex-UG) in Mizoram. According to
information received from Govern-
ment of Mizoram Rs. 91.55 lakhs have
so far been spent on the scheme.

365 MNT personnel have surrender-
ed since May, 1279 and upto end of
July, 1980.

Assistance granted so far 15 as
follows: —

(i) Agriculturaj grants totalling
Rs. 28.87 lakh to 348 ex-UG.

(ii) Industrial (rice huller) loans
totalling Rs. 2743 lakh to 197
ex-UG.

(iii) Veterinary (Dairy Farming)
loans totalling Rs. 24.10 lakh to 241
ex-UG.

(iv) Cash grants totalling Rs. 10.1%
lakh to 1,015 ex-UG.

(v) Rs. i lakh placed at the dis-
posal ot Mizoram police for cash
grant to fresh surrenderees.

So far 1,015 ex-UG have been given
assistance in the form of cash grants,
781 ex-UG have received rehabilita-
tion grants/loans; and 20 ex-UG
have been given employment in Go-
vernmen!t offites.
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Filling up of vacancies in Membership
of UPSC.
7048. SHRI NARAIN CHAND

PARASHAR: Wil the Minister of
HOME AFFAIRS be pleased to stale:

(2) ‘the number of vacancies in the
membership of UPSC as on the 30t
June, 1980;

(b) the period for which the vacam-—
cies have continued to exist; and

(¢) the likely date by which these
would be fllled up alongwith the rea-
sons for not fllling them so far?

THE MINISTER OF STATE IN THE
MINISTRY O HOME AFFAIRS
AND DEPARTMENT QF PARLIA-
MENTARY AFFAIRS (SHRI P. VEN-
KATASUBBAIAH): (a) One post
was vacant on the 30th June, 1880.

(b) The post bucame vacant on the
21st April, 1980

(¢) Selectio;; of Members is based
on their suitability to handle diverse
tasks and problems coming up before
the Unioa Public Service: Commis-
sion. For thi;, persons who bave
achieved eminence in various fields
and who possess the necessary back-
ground which would be useful for
work on the Commission, have to be
considered f{for making a selection.
The willingnes; of the persons se
selected to serve in the Commis<ion
has also to be ascertained. All this
necessarily takes time. It is therefore
not possible to indicate the Ilikely
date by which a new Member will be
selected. However, Government are
seized of the matter and it is expected
that an appointment’ will be made
soon.

Machines geveloped by Central
Mechanical Engineering Research:
Institute

7049. SHRI JANARDHANA POOJ-
ARY: Will the PRIME MINISTER be
pleaseq to state:

(a) whether the Central Mecha~
nical Engineering Research Institube,
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Pawrgapur has developed machines for
imsulating telecommunication cables;

(b) if so, what will be production
eapacity of each machine and the
smount involved for the manufacture
of these machines?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
€. P. N. SINGH): (a) Yes, Sir.
Central Mechanica] Engineering Re-
search Institute (CMERI) has develop-
ed in coellaboration with Hindustan
Cables Ltd., Rupnarainpur two
machines which were hitherto im-
ported for telecommuniction cables,

(b) They are:—

1. High speed paper lapping
machine. Rs. 54 500/-. (Rs. 1 lakh).

Production rate pér machine 1s 16
%0 20 Kms, of conductor in 8 working
Sours.

2. High speed
machine. Bs.

1akhs)
Prototype under fabrication.

paper twinning
5,00,000/- (Rs. 8

The indigenous price 1g 1ndicated
against each ang the price for import
-within brackets Know how has been
released to twg parties for the first
and to one rarty for the second
mmachine..

All India Associationg and Federationg
of Defence Employees

7050 SHRI DAYA RAM SHAKYA:
‘Wil the Minister of DEFENCE be
pleased to state:

(a) how many All India Associa-
tions and Federations of Defence Em.
ployees have been recognised by Go-
vernment. |

{b) what is their total membership
and when these were recognised;

(c) are there any All India Federa-
‘tiens who have applieq for recogni-
‘tion; and

(d) if wo, when they (Federations)
applied gnd what is the membership
they have claimed and what is the
delay in granting recognition?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
C. P, N. SINGH): (a) 54 All India
Associationg and 2 Federations have
been granted recognition,

«(b) Information regarding the total
membership and dates of recognition
of these Associations/Federations
is not readily available.

(c) There are two Federations who
have applied for the grant of recogni=-
tion,

(d) "me Federation claiming mem-
bership of 30,000 as on 13th Octoter,
1977 and the other Federation claim-
ing more than 60,000 membership as
on 10th March, 1978 applied for the
grant of recognition At present the
rules regarding recognition of new
Federations are under consideration
of the Ministry of Home Affairs
(deptt of Personnel] & A.R.) and
t1ll such time as the rules are finalised,
the recognition to new Federations
cannot be granted.

Stenographers/LDC’s/Group ‘D’ werk.
ing on ad.hoc basis

7051. SHRI DAYA RAM SHAKYA:
Will the Minmister of HOME AFFAIRS
be pleased to state.

(a) how many stenographers{LDCs|
Group ‘D are working on ad-hoc
basig with effect from January, 1972
to June, 1980 in the various Central
Government Offices and its Attached
and Subordinate Offices;

(b) how many out of them have
completed 3 years of continuaus ser-
vice;

(c) how many out of them have
been reverted/removed from their
posts; and

(d) how many out of them have
been regularised during the above pe-
riod, Ministry-wise and year-wise?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOMB AFFAIRS AND
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS (SHRI P. VENKATA-
SUBBAIAH): (a) to (d). Govern-
rment do not monitor suh information.
The required information will be col
lected and laid on the table of the
House.

Corruptien Cases in Military Farms

7052. SHRI DAYA RAM SHAKYA!
Will the Ministey of DEFENCE be
pleased to state:

(a) how many cases of corruption
were reported at local or all India
level in the department of Military
Farms in the year 1979 and upto June,
1980;

(b) in how many cases departmen-
tal or other enquiries were held; and

(¢) how many officials were found
guilty and number of officials pe-
nalised? .

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI C P,
N. SINGH): (a) To the extent infor-
maion is available with the Army
Headquarters, 16 cases were reported
during 1979 and upto June 1980.

(b) and (c). Inquiry in two cases
has been completed and the services
of two employees found guilty were
terminated. Inquiry in five cases is in

progress,
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Production of Truck Chassig

7054. ACHARYA BHAGWAN DEW:
Will the Minmister of INDUSTRY be
pleased to state:

(a) the quantum of production of
Mercedes Benz truck chassis in the
country in 1979.80;

(b) whether Government have
received complaints regarding irregm-
larities committed in the sale of these
c;l;a;lssis by the dealers in Rajastihmm;

(c) if so, the action taken by Gow-
ernment against them?
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a).
21,465, as reported by the manufac-
rers of the Tata truck chassis.

(b) Yes, Sir.

(¢) There is no Government cont-
rol on sale and distribution of com-
mercial  vehicles. However, com-
plaints about irregularities in the dis-
tribution of TELCO chassis received
by Government are referred to manu-
flacturers for suitabla action. Manu-
facturers have reported that whenever
specific cases of irregularity are estab-
lished, appropriate action ig taken.
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Bar en alien Organisations from
Tribal Areas in West Bengal

7057. SHRI  MOHD.
AHMAD:

SHRI M. V. CHANDRASHE.-
KARA MURTHY:

DR. FAROOQ ABDULLA;

SHRI GHULAM RASOOL
KOCHACK:

ASRAR

Will the Ministey of HOME
AFFAIRS be pleased to state:

(a) whether Government’s atten-
tion has been drawn to a news-item
in the “Times of India” dated the 25th
June, 1980 under the caption “Alien
organisations to be barred from Tribal
areas” by the Government of West
BPengal; and

(b) if so, the reaction of Central
Government thereto? *

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a). Yes, Sir.

According to information furnished
by the State Government, they have
advised all foreign financed organisa-
tions not to take up any new pro-
gramme in the tribal belt of Midna-
pore, Purulia and Bankura districts
and alsp to keep themselves in readi-
nesg to completely withdraw from
those areas as soon ag arrangements
have been made for taking over the
institutions set up by them.

(b).Activities of such organisations
are kept under watch and appropriate
actinn is taken in cese anything ad-
ve: comes tp notice.
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Alien Organisations behind Tribal
Upsurge in North-Eastern Region

7058. SHRI MADHAVRAO SCIN-

DIA;
SHRI HARI KRISHNA
SHASTRI:

Will the Minister of HOME

AFFAIRS be pleased to state;

(a) whether any evidence about the
working of alien organisations behind
the tribal upsurge in Eastern and
North-Eastern region has come to
Government's notice;

(b) if so, whether the alien orga-
nisations have been asked to wind up
their establishments in the ftribal
areas; and

(¢) the number and details of the
organisationg which have been served
with notice to wind up?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) to (c). As stated in reply to Star-
red Question No. 566 answered on
July, 16, 1980, the Government of
West Bengal have reported that some
foreign missionaries and social wel-
fare organisations have been aiding
the movement for a separate Jhar-
khand State and organising the tri-
bal to agitate on local issues. In-
crease in number of foreigners and
missionaries visiting Jhargram has also
been reported by district autho-ities.
The State Government has advised all
such organisations not to take up any
new programme in the tribal belt of
Midnapore, Purulia and Bankura
districts, and to keep themselves in
readiness to completely withdraw from
these areas as soon as the State Gov-
ernment had made arrangements for
taking over the institutions set up by
them,

Allegations of a general nature have
alsg been made elsewhere from time to
time but no specific complaint has been
received yecently against any indivi-
dual foreign missionary, and no one
has been ordered to Teave the country.
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Activities of foreign missionaries
are, however, kept under watch and
appropriate action is taken in case
anything adverse comes to notice.

Training facilities to Entrepreneunrs

7059. SHRI S. B. SIDNAL: Will the
Minister of INDUSTRY be pleased to
state.

(a) whether lack of training facili-
ties make many young and ambitious
entrepreneurs lose interest and shy
of shouldering the responsibility.

(b) whether it is also a fact that
the position with regard to training
of entrepreneurs is so depressing that
there js 2 mushroom growth of train-
ing institutions and a variety of guides
brought out by these private institu.
tion that young people fall prey to
them and get fleed;

(c) whether Government propose
to start correspondence courses for
the entrepreneurs to satisfy and ful-
fil stupendous desire for this in the
country;

(d) whether there js any scheme
envisaged for employees working in
Central and State Governments, on
ensuring part time basig like the
L L.B. Clasg arranged by the universi.
ties; and

(e) whether such a arrangement
already exists for the army personnel,
special those near their retirement
the reasons why such a scheme is not
in existence for other employees?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (&) The
Development Commissioner, Small
Scale Industries of this Ministry has
been conducting Industrial Entrepre-
neurial Entrepreneurship  Training
Courses for qualified engineers and
science graduates on a countrywide
basis. The objective of this trairing
programme is to motivate these engi-
neers to set yp their industrial ven-
tures instead of seeking salacies em-
ployment. These courses are being
conducted gince 1979 and till March,

146

1980, about 7040 entrepreneurs had
been trained and about 20 per cent of

them had set up their own
units. P 8mall scale

With the thrust for the development
of industries in backward /rural areas
and for weaker sections  the pro-
gramme of entrepreneurial training
basg been diversified by introducing
a number of new courses in the yecr
1978-79 for a varlety of new categories
of entrepreneurs. These incluaes:—

(1) Indentification, selection and
motivation of Entrepreneurs;

(2) Entrepreneurship Develop-
ment among women,;
(3) Entrepreneurship Develop-

ment among Educated Unem-
ployed;

(4) Entrepreneurship Develop~
ment gmong Rural Artisans;

(5) Entrepreneurship Develop-

ment among Weaker Sections;
and

(6) Entrepreneurship Develop-
ment among Students.

About 1801 enirepreneurs benefited
under the above mentioned program-
mes in 1978-79 and their num-
ber shot yp to 3707 in 1979-80. It 1s,
therefore, not true that the lack of
training facilities makes many young
and ambitious entrepreneurs 1~se inte-
rest and shy of shouldering the respon-
sibilities.

(b) This Ministry is not aware of
the mushroom growth of {training
institutions The training programmesg
and conducted through a net work of
its own field offices 1.e, Small Indus-
tries Service Institutes spread over
the country. Besides, this Ministry
alsp gives financial assistance to g few
reputed Institutiong like IIT8, Indian
Investment Centre, Prototvpe Train-
ing cum Production Centres etc, which
are well equipped for conducting! er-
trepreneurship  development pro-
grammes,
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This Ministry is alsp not aware of
any guides brought out by private
institutions. This Ministry has its
own publications for the guidance of
entrepreneurs which are distributed
freely or as a saleable publications.

(¢) There ig no such proposal under
consideration of this Ministry to start
correspondence courses for the entre-
preneurs.

(d) No scheme is envisaged for part-
time classes for the embloyeeg of
Central and State Governments on
part-time basis.

(e) Training courses for Army per-
sonnel are conducted by the Ministry
of Defence in collaboration with
various organisations. Thig Ministry
is not contemplating conducting
courses for its civillan employees
about to retire from service.

Licences to Watch Manufacturers

7060. SHRI SATISH AGARWAL:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government are aware
of the fact that licences for watch
manufacturing have been issued to
persons who know nothing about
watch manufacturing and many of
whom are under investigation by
the revenue department.
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(b) if so, the names oy the persans
to whom licences were issyed  till
March, 1980, how many watches were
imported by each of them and the
aumber of units set up so far and the
reasons for not setting up manufac-

turing units by those people?

THE MINISTER OF STATE IN THE’
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) and
(b). 17 companies in the organised
sector have been given approvals for
the manufacture of mechanical wrist
watches. So far as the Government
is aware, these companies either pos-
sess the necessary know-how for the
production of wrist watches or they
will acquire through collaboration
agreements with manufacturers
abroad. Information regarding inves-
tigations by the Revenue Department
against any of these companies is
being collected and will be placed on
the Table of the House.

The names of the above companies
and whether they have gone irto pro-
duction is indicated in the annexed
statement. Six companies have yet to
take effective steps for implementa-
tion of their respective schemes. Of
these 17 companies, only M/s Hin-
dustan Machine Tools have imported
11,00,123 watches.

S\tntement

S. No. Name of the (lompany approved for manufacturc Whether production

of wrist watches in the orgamsed sector. commenced
e e S e e o o o~ ——
1 2 3
- — — e e e o e P e e e S e
1. M/s. HM.T. Ltd. . . . . . . . . Yes

36, Cunningham Road,
Bangalore 3560 050.

2. M/s. Hegde & Golay Ltd.,
197/1, Palace Road,
Bangalore,

\
3. Mj/s. Indo French Time Industries, .
12, Udyog Nagar, S.V. Road,
Goregoan (West), Bombay.

e . . . . (13
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4. M/s. Sandoz (India) Watch Industries,
N-87, Panchshilla Park,
New Delhi- 110 017.

. . Yes

5. Mj/s. Sondhi Tressa Time Industries Pvt. Ltd.,
B-13/4, Jhilmil Ind. Scheme,
Tahirpur Estate,
Shahdara, Delhi-110 032.

6. Mj/s. Indo wiss Time Limited, . .
A-1/6, Safderjung Enclave,
New Delhi,

7. M/s. Camy India, .
78/78A, Abdul Rehman Strcet
Bombay.

8. M/s G.S. Purewa & Associates Pv, L d.,
Kasauli Road, Dharampur,
Simla Hills,

tR )

9. M/s. Nasa Watches Pv. Ltd,, . . : . . No
Sv vex Cable Compound,
Saki Vihar Road,
Bombay-400 072.

10. M/s, Jayana Time Industries Pvt.L d., . . . . . Yes
7/25, Darya Ganj, Delhi-6

11. M/s. Amar Watches Pvt Ltd,, . . .
629-A, Girgaum Road,
Bombay-40¢ 002

9

12. M/s Empire Time Industnes (P) Ltd., , . . . . Under
2, Manich ala Industrial Esta e. lay off.
Calcutta-700 054.

:3. M/s. Bhagwan Dass Time lndustnies (F) Ltd,, . . . No
44-B, Friends Colony,
Mathura Read,
New Delhy,

14. M/s. Satguru Watches (P) Lid, . . . . . »
1/6-B, Pusa Road,
New Delh1

i5. M/s. H.K. Knitmachinen Pvt. L., . . . . . ’
Bombay Cotton Mills Estate,
Dattaram Lal Fathar,
Bombay.

16. M/s. Andhra Pradesh Ind. Dev. Corporation, . . . ”
Hyderabad.

17. M/s. Hyderabad Allwyn Metal Works Ltd., . . . »
Hyderabad.
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Elections to Delhi Metropelitan Coun-
cil and Municipal Corporation,
Delhi

7062. SHRI R. L. P. VERMA: Will
the Minister of HOME AFFAIRS be
‘pleased to state:

(a) the reasons for not holding
electiong to (1) the Delhi Metropolitan
Council, and (ii) the Municipal Cor-
poration of Delhi along with the
.election to the nine State Legislative
Assemblies that were dissolved around
the same time; and

(b) when firm dates are likely to
be announced to hold elections to
these two bodies?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRL YOGENDRA MAKWANA):
(a) The Delhy Administration has
informed that the elections to the
Delhi Metropolitan Council and the
Municipal Corporation of Delhi could
not be held along with the elections
to the 9 State Assemblies for the
following reasons:—

(i) The Legislative Assemblies
of the nine States were dissolved
on 17¢h February, 1980, wher'zas
the Delhi Metropolitan Council and
Municipal Corporation were dissolv-
ed much latter, i.e., 2s¢ March, 1980
and 11th April, 1980 respectively.

(ii) As there were a number of
plaints regarding commissions of
names from the electoral rolls of
the Union Territorty of Delhi dur-
ing the Lok Sabha electiong 1980,
the Election Commission of India
has ordered a revisin of the electo-
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ral rolls of the Union Territory of
Deolhi befre holding elections to
constitute a new Metropolitan
Council.

\

(iii) The electoral rolls of somet
of the areas of the Union Territory
of Delhj which were alleged to have
been left out from the rolls com-
plgtely during the last electiong are
being re.surveyed for the enromeny
of eligible electors.

(b). According to the Delhi Admi-
nistration firm dates for holding elec-
tions to these bodies could be given
only alter the completion of revision
of rolls in the Union Territory of
Delhi,
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Attack on Harijams or Shekhpara in
District Monghyr, Bikar
7064, SHRI VIJAY KUMAR

YADAV: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government have re-
ceived any communication about at-
tack on Harijang and their women of
Shekhpura in District Monghyr (Bi
har) by known bad character of the
areas;

(b) whether it is a fact that on 1st
July, 1980 during the day time, bad
characters entered the houses and
beat up women and abused them;

(¢) whether it is &8 fact that mo
action has been taken to protect the
lives of Harijans by .Shekhpura Po-
lice; and

(d) if so, the steps taken to arrest
the culprits and protect Harijang of
this village? '

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRL YOGENDRA MAKWANA):
(a) to (d). The information ig being
collected from the State Government
and will be laid on the Tabkle of the
House,

Setting up of a Unit for Manufactar-
ing Tele-Communication and Electro-
nics Switch Gear Equipments In
Punjab

7065. SHRI R. L. BHATIA: Will the
PRIME MINNISTER be , pleased fo
state:

(a) whether the Chief Minister of

Punjab proposed to set up a unit for
manufacturing tele communication

and electronics Switch gear equip-
ments in Public Sector; and

(b) it so, the reaction of Central
Government thereto?

THy PRIME WMINISTER (SHRI-
MAT] INDIRA GANDHI): (a) The
present Government have not receiv-
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ed any such proposal from Chief
Minister, Punjab.

(b), Does not arise.

Ministers taking their Wives on
Official Toury

7066. SHRIMATI PRAMILA DAN-

DAVATE; Will the Minister of HOME
AFFAIRS be pleased to state.

(a)whether the wives of Ministers,
State Ministers and Deputy Ministers
have been permitted to accompany
their husbands on the official tours
inside the country,

(b) whether this facility is alsp al-
lowed to them for travel by Air; and

(c) it not, the namey and numbers
of tours carried out by the Mimsters,
State Ministers ang Deputy Ministers
since January, 1980 (inside the coun-
try) ‘

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) and (b). Minister’s tours within
the country are regulated by the
Minister’s (Allowances, Medical Treat-
ment and other Privileges) Rules 1957
According te the provisiong made
therein, the Minister, when travelling
on duty by train or road is entitled,
without payment, to take with him one
relative. No such facilities are gvail-
able for tours by air. The information
regarding tours abroad is contained in
the answer given by the Deputy Minis-
ter in the Ministry of Finance to the
House on 1st August, 1980 in reply to
an identical Unstarred Question No.
6422 by the gsame Member.

(¢). Information regarding Minis-
ters’ tours within the country is being
collected and will be laid on the Table
o¢ the House. Similar information
regarding tours abroad has been pro-
mised to be laid on the Table of the
House by the Deputy Minister in the
Ministry of Finance in his answer t°
Question No, 6422.
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Indo-Imdonesia Eeenomie Cooperation

7087. SHRI A, A. RAHIM: Will the , -

Minister of INDUSTRY be pleas~d to
state.

(a) whether he visiteq Indonesia
tecently and discussed the question of
economic cooperation between India
and_ Indonesia;

(b) if so, the details of the under.
standings reached; and

(c) details of the follow-up action
initiated thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI

CHARANJIT CHANANA): (a) and
(b). Yes, Sir. In the Agreed Minutes
signed during this visit, India has
offered to cooperate in the establisb~
ment of plants in the gector of cement
aluminium, pylp and paper and power
generation. Other possihilities of
Indian participation include the steel
sector, dairy industry, the palm oil
industry, the small scale industrial
sector, sugar industry and rural bank-
ing. India has alsg offered to supply
iron ore pellets to Indonesia.

(¢). A statement i3 attached,

Statement

ITEM

PROGRESS

(a)}India’s offer to supply iron ore pellets to Indonesia and pur- The possibility of supplying

chase sponge iron from Indonesia.

{b) Industry proposed to be set up in Indonesia.

o . pellets to Indonesia is being
explored,

The first consignment of sponge
iron from Indonesia isreported
to be awaiting shipment to
India. .

A, Cement: Expansion of the Padang Cement Plant Indonesia. PEC has submitted an offer to

2. Establishment of a Steel Serpice Centre.

the Indonesian side. Further
negotiations are to be held.

. + MECON has sybmitted a pro-
posal to the Indonesian side.
The Indonesian side are to
offer their views.

-g. Aluminium Plant : India has offered to assist in the expansion Discussions on the possibilities

of the Aluminium smelting capacity and also in establishing
hydro-electric/ thermal power plants for meeting the energy

requirements in this connection.

are to be held after Indonesia

have considered their further

g)crogranune for the aluminum
ctor,

4. Pulp & Paper : The Indian side cxpressed its interest in comp- The possibilities are to be further

leting the feasibility study of and in setting up the Taken-

ron pulp and papér project.

examined.

EY Coopqration;‘n the field of palm oil industry including Steering utilisa- The Indonesian side are to
Hom. . . . . . . . . . .

8 D@IU tndustly . s '

A
A

furnish neccessary data and
information.

A team of exports from India
is to visit Indonesia to investi-
gate possibilities and formulate
proposals for the establishmenit
of a pilot project.

A
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2. Power Prejects

— e —

The Indonesian iide are to
examine the posibility of a
specific power project to be
entrusted to BHEL.

8. Rural Depelopment : It was agreed that to start with proposals The specific details and require-
for preparing a preliminary feasibility report for the phased ments of the Indonesian side

establishment of a rural banking system in Indonesia

would be made by the Indian side.
9. Small Scale Industry Sector

(i) Establishment of a training centre and a tool room.

(ii) Establishment of 78 amall scale industries for which
project profiles have been submitted by the NSIC.

10, Sugar Industry

are being a certained.

The Indonesian side have issued
a letter of intent to HMT for
the establishment of a training
centre and a tool room.

Indonesian technical teams are
tovisit India for finalising
an action programme.

The Indonesian side arc ‘te
indicate their reactions to the
feasibility study handed over
by the Indian side for the esta-
blishment of mini-sugar plants.

Allocation of Persons to Govermment
o¢ Mizoram

7068. SHRI RAM VILAS PASWAN:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that when
in 1971 Mizo District in Assam Was
declared ag Mizoram, a number of
persons in the employ of Assam
Government were allocated to the
Government of Mizoram without their
consent;

(b) whether it is also a fact that
the provisiong laid down in the Re-
organisation Act clearly lay down
that before making the allocation,
consent of the persons shomld be ob-
tained; and

Te) if #s, the number of persons
who were allocated to the Govern-
ment of Mizoram without obtaining

their consent anq the reasons there.
for?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) to (c). Mizo Hillg District of

State of Assam became a Union Terri-
tory of Mizoram welf. 21-1-1972.
State Government employees serving
in this Distt. were allocated to the
Union Territory of Mizoram: under
Sub-Section (2) of Section 64 of the
North Bastern Areas Re<organisation
Act, 1971. Consent of the employees
was not asked for since there is no
provision in the Act for obtairing the
same before issuing orders regarding
their allocation to the Union Territory
of Mizoram,

Re-adeptisn o Gadgit Formuia

7069. PROF, NARAIN CHAND
PARASHAR:. Will the Minister of
PLANNING be pleased to state:

(a) whether some States have plea-
ded for the re-adoption of the Ged-
gil Pormula for the allocation of the -
financial grants from the Centre te
the States;

(b) if so, the names of thg States

which have made the requests along-
with the reasons stated therein;

(c) the decision taken by Goverms-
ment thereon; angd
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(d) the main points of difference
between the Gadgil Formula and the
existing practice?

THE MINISTER OF PLANNING
(SHRI N. D. TIWARI); (a) No, Sir.

(B) and (¢). Do notrise.

(@) The Central assistance for the
State Plang is curvently being given
on the basis of the Gadgil Forrmula
and the Income Adjusted Total Popu-
lation (IATP) Formula. Besides, Cen-
ttral assistance is alsp made available
to e States as a part of their plans
for extermally-aided projects, hill
areas, tribal areas and the prograrames
or North-Eastern Council,

Per Capita Imcome of Punjab

7070. SHRI R. L. BHATIA. Will the
Mimister of PLANNING be pleased 1o
stae:

(a) what is the latest per capita
income of Punjab State; and

(b) how does it compare with all
India?

THE MINISTER OF PLANNING
(SHRI N. D. TIWARI): (a) and (b).
The latest per capita income of Punjab
State at current price for 1978-79 is
Rs. 2101 as compared to Rs. 1249 for
all Indig for the same year.

Expenditure on Payment of Overtime

7071. SHRI CHANDRA BHAN
ATHARE PATIL: Will the Minister of
HOME AFFAIRS he pleased to state:

(a) what has been the expenditure
(department-wise) on Overtime paid
each year dquring the last three years,
and in 1980 up fo 30th June, 1980; and

(b) what measures have been taken
to reduce thig liability?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND DEPARTMENT CF PARILIA-
MENTARY AFFAIRS (SHRI P. VEN-
KATASUBBAIAH). (a) The informa-
Hion on Overtime expenditure is

collected for the financial years.
A statement showing the expendi-
ture incurred on overtime allow-
ance by various Departments of the
Central Government during 1976-77,
1977-78 and 1978-79 is laid on the
Table of the House [Placed in Library.
See No. LT-1231/80). Complote infor-
mation for the subsequent periodg is
however, not available ag yet. (This
will be laid on the Table of the House
when collected).

(b) Instructions have heen issued
from time to time striclly emphasising
the need for organising the work of an
office in such a way that there is
minimum incidence of overtime allow-
ance payment. All the Departments
have algp been instructed that over-
time allowance should under no cir-
cumstances, be paid for work on
Sundays and Holidays to non-industrial
Government employees and only com-~
pensatory leave should be allowed for
such work. They have also been :ns-
tructed to reduce their expenditure on
overtime, to tha extent of 10 per cent
of the expenditure incurred during
1978-79.

Raw Fibre for Coir Industry

7072. SHRI SATISH AGARWAL:
Will the Minister of INDUSTRY he

pleased to state:

(a) whether it is a fact that even
though, India is the largest producer of
Coconut in the world, Coir Industry is
facing a shortage of bristle fibre;

(b) if so, whether Government have
tried to probe into this paradoxical
<ituation; and

(c) what steps Government propose
to take to ensure that the industry
which i3 labour intensive does mnot
suffer from lack of supplies of raw
fibre?

THE MINISTER OF STATE IN TIIE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) to (c)-
India ig the third large coconut produc-
ing country in the world, after Philip-
pines and Indonesia. Government are
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aware that there is presently a tem
porary disequilibrium between supply
and demand due to the reluctance of
users of bristle fibre to pay higher
prices ag a result of which production
shifted to decorticated fibre. More
units gre being encouraged to increase
brown fibre production in Karnataka
and Tamil Nadu due to improvement
in power situation. The situation is
expected to improve soon. If appro-
priate prices for bristle fibre are paid,
the suppply will respond to the
demand.

Expenditure on Welfare of Scheduled
Castes ang Scheduled Tribes in

Rajasthan

7073. SHRI MOOL CHAND DAGA:
Will the Minister of HOME AFFAIRS

be pleased to state;

(a) the Central Funds spent in
Rajasthan on the welfare of Scheduled
Castes and Scheduled Tribes during
the last three years, year-wise;

(b) the manner in which funds
were utilised and the results achieved;

(¢) the funds sanctioned for the
next three years; and

(d) the relief schemes formulated
by Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) to (d). Information is being col-
lected from the Government of Rajas-
than and the Central Ministries/De-
partments and will be laid on the
Table of the House.
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Rehabilitation of Bangladesh inflitra-
tors in Assam in other States

7075. SHRI K. PRADHANI: Will
the Minister of HOME AFFAIRS be

pleased to state:

(a) whether there ia any proposal
under consideration to rehabilitate, the
infiltrators: frgm Bangladesh in Assam
in other States; and
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(b) if s0, what is the plan in this
regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHR] YOGENDRA MAKWANA):
(a) and (b). In cases where it is not
possible to deport foreigners to their
own country, then efforts may have
to be made to ensure that the entire
burden jis not on Assam.

Enquiry into Death of a Pelhi
Polytechnie Student

7076. SHRI NARAYAN CHOUBEY:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether a judicial enquiry was
ordered to probe into the death of late
Asutosh Kausik, a student of the
Kashmiri Gate Polytechnic, Delhi who
shot himself on the 13th January, 1980
ang died on the 15th January, 1980;

(b) whether the judge has submit-
ted his report, if s0, when; and

(¢) the main finding thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) Yes, Sir, by Administrator, Delhi
Administartion.

(b) Yes, Sir, on 26th May, 1980,

(c) Action is being taken to lay the
report of the Commission of Enquiry
along with the memorandum of action
taken thereon as required under Sec-
tion 3(4) of the Commission of En-
quiry Act, 1952 on the Table of Lok
Sabha.

Production of Power Generators and
their total requirement

7077. SHRI ARIF MOHAMMAD
KHAN: Will the Minister of INDUS-
TRY Ye pleased to state:

ga) the number of power generators
being produced in the country and the
total |, requirement of the game at
present; .

(b) whether  Government have
allowed import of power generators
recently; and

(c) if so, the country from which
import is made?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) to (c). The estimated requirement
of bulk power generating equipment
for meeting the demand (projected
addition) of power generating capa-
city during the 5 year perid 1978—83
is likely to be of the order of 18500
MW. The present manufacturing
capacity of such bulk power generat-
ing equipment is around 4700 MW
per annum and this is considered, by
and large, to be sufficient to meet the
estimated requirements. However,
marginal imports are allowed on case
to case basis, taking all relevant fac-
tors into account. There is no fixed
source of import,

Recommendations of Minority Com-
mission on Communal Disturbances

7078. SHRI DAULATSINHJI JA.
DEJA:

SHRI G. M. BANATWALLA:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether the Minorities Com-
mission has made a number of rccom-
mendations to be put immediately
into operation to prevent communal
disturbances;

(b) if so, the details of the i1ecom-
mendations; and

(c¢) the action taken by Govern-
ment thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) to (¢). A statement is enclosed.

Statement
The Minoritieg Commission, in their
first Annual Report laid on the Tahle
of the House on 9th July 1080 have
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made inter alia a reference to the
reports submitted by them on (a)
communal disturbanceés in Pernambut
that took place in July—September.
1978 and (b) report on communal dis-
turbances in Aligarh in October—
November, 1978. The Commission’'s
recommendations on the communal
disturbances at these two places pri-
marily concern the State Govern-
ments of Tamil Nadu and Uttar Pra-
desh, with whom the Commission are
already in correspondence. A state-
ment showing the recommcendations
of the Minorities Commission on the
Aligarh riotg in brief and action
taken/comments on them was laid on
the Table of the House in reply to
Lok Sabha Unstarred Question No.
336 dated 21st Feb., 1979,

2. While discussing the question of
protection of life and property of the
minority communities, the Minorities
Commission have indicated that they
proposa to investigate the root causes
of communal disturbances and to sug-
gest effective measures for controlling
and preventing such  disturbances.
Meanwhile, two immediate steps have
suggested themselves to the Com-
mission, viz “(1) the discouragement
of para-military training on a com-
munal basis and (2) replacement in
schools ang colleges of text books
which tenq to instill in young minds
feelings of animosity between com-
munities by text books which en-
courage feelings of equality and
brotherhood between the members of
all communities”.

3. So far as the first point is con-
cerned, the Government of Uttar Pra-
desh had issueqd  directions that no
drill, exercise, rally or demonstration
(with or without the aid of any arms
or weapon. including lathi) shall be
held or organised by any person, as-
sociation, institution, party or orga-
nisation such as RSSS, on or upon
any Government premises or place of
public resort except with the previous
sanction of the officer or person for
the time being lawfully exercising

control over such premioeg or place.
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The term “place of public resort” in-
cludes any premises playground,
Hall or other open land or building
where public has ordinarily access
whether on payment or atherwise,

The Government of Kerala have
also amended their Police Act. 1960,
whereby the District Magistrate may,
whenever he considered it necessary
so to do for the preservation of pub-
lic peace or public safety or
for the maintenance of pub-
lic order, by public notice or by
order, directed to individuals, prohi-
bit, in any area within his jurisdic~
tion, the holding of or taking part in
any mass drill or mass training with
arms or the carrying of arms in uny
procession. These orders would re-
main in force for three months, ex-
tendable to six months. The term
“arms” means any type of offensive
weapon and includes ilathis, danda
and stick.

Section 7 of the Assam Maintenance
of Public Order Act provides that the
State Government may in the inter-
est of public prohibit, or impose such
conditions as may be necessary on
the holding of camps—or perform-
ance of drill or parade with or with-
out arms or any article weapons or
implements capable of being used as
arms by any class of persons or orga-
nisation whose activities are in the
opinion of the State Government sub-
versive of law and order. The sec-
tion further provides that any con-
travention of an order made under
this section shall be punishable with
imprisonment which may extend to
iwo years, or with fine, or with both.

The Government of Indiz have ad-
vised all other State Governments to
consider either amending their res-
pective Police Acts on the line of the
Kerala amendment or incorporating a
provision analogoug to that of section
7 of the Assam Maintenance of Pub-
lic Order Act, in the Public Security
Acts, if any, op issuing instructions
on the lines of those issued by AMe’
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Government of Uttar Pradeh for ban-
ning the holding of R.S.S. Sinakhas
in public places and in the premises
of educational institutions run/aided
by the Government or local bodies.
The State Governmentg have also
been requested to ensure that the
provisions of the amending enact-
ments or of the instructions issued by
the State Governmentg are effectively
implemented.

4. As regards the second point. it
is already under active consideration
of the Ministry of Education who are
concerned with it.

5. Some time back the Minorities
Commission had suggested some
amendments in law so as to prohibit
the holding of drills on communal
basis. This suggestion is alsp under
consideration in consultation with the
Ministry of Law.
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Report regarding Naval Academy by
committee of Naval Officers

7081. SHRI A. NEELALOHITHA-
DASAN: Will the Minister of DE-
FENCE be pleased to state:

(a) whether the Committes of Na-
val Officers has submitted its report

after examining the "various sites as

regard to'the location of the Naval
Academy;

(b) if so, what are the sites in
Kerala examined by them:

(c) whether they have also inspec-
ted the Vizhinjam-Kovalam area of
Trivandrum District for the purpose;
and

(d) final decision, if any, taken in
the matter?

THE MINISTER OF STATE IN
THE MINISTRY  OF DEFENCE
(SHRI C. P. N. SINGH): (a) Yes,
Sir.

(b) Iddukki, Mt. Delly
thali) ang Vizhinjam.

(c) Yes, Sir.

(Raman-~

(d) The report of the Committee
is under consideration of the Gov-
ernment.
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Launching of LO3 Space Craft

7084. DR. VASANT KUMAR PAN-
DIT: Will the PRIME MINISTER be
pleased to state:

(a) the result of the investigation
intg the failure of LO3 Ariane
Rocket by the European Space
Agency; and

(b) what is the new schedule for
the launching of LO3 Indian Space
Craft?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) The
Ariane Launch Vehicle 1s being de-
veloped by the European Space Agen-
cy and the Secong Developmental
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Flight (L.0O2) in May 1980, resulted in
failure due to first stage mal-func-
tioning. The European Space Agen-
cy is analysing the cause of the failure
and a series of tests has been planned
by them.

(b) The Third Developmental
Flight (LO3) in which the first Indian
Experimental Communications Sate-
llite, APPLE will be launched, has
been rescheduled for lauch in early
1981,
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Decision o purchase modern
Submarines

7086. SHRI G. Y. KRISHNAN: Will
the Minister of DEFENMCE be pleased
to state:
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(a) whether it is a fact that Indian
Government have decided the purchase
of modern submarines for the Indian
Navy; and

(b) if so, whether any contract in
this regard has been signed with some
foreign countries and if so, the names
of the countries and the details re-
garding the cost thereof?

THE MINISTER OF STATE IN
THE MINISTRY  OF DEFENCE
(SHRI C. P. N, SINGH): (a) Gov-
ernment have decilded to purchase
HDW type 1500 submarineg from M/s.
Howaldswerke Deutsche Werft of
West Germany ang also to build them
in India under collaboration arrange-
ments,

(b) Contract negotiations are pre-

sently in progress with the concerned
firm.
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Survey for Mini Cement Plants

7088. SHRI AMAR SINH RATH-
AWA: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether the Cement Research
Institute of India has surveyed any

area for setting up mini cement

plants in the country;

(b) if so. the names of the places
surveyed during the years 1978-79
and 1979.80; and

(c) the result achieved?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) to (c). The Cement Research

Institute of India have not surveyed
any area for setting up mini cement
plantg in the country. The Institute
have identifieg 51 sites in 18 States
on the basis of data available with
them from sources like the State Geo-~
logy and Mining Department, Geolo-
gical Survey of Indig etc. A list of
the sites identified is enclosed.

Statement
[SELECTED SITES FOR MINI CEMENT PLANTS (REVISED)]

e

S. No. Name and location of the Deposit Reserves in milljon
tonnes,
1 2 3
Andhra Pradesh

1. Kasturapalli, Mehboobnagar District.

2. Dachepalle, Guntur District. .
Arunachal Pradesh

1. Tidding
Assam

1. Garampani, North Cachar Hills

2. Tumbung Basti, North Cachar Hills
Manipur

1. Ukhrul

2. Hungdung . . . . . .

50-0 (Indicated)
14° o (Partly proved)

91°0 (inferred)

10°0 (indicated)

1'5 (indicated)

58 (inferred)
1°98 (Inferred)




179 Written ARswers AUGUST 6, 1980  Written Answers 180
1 8
Maghalaya
47'1 (Inferred)

1. Darrang-Era
2. Lumshunong

Bihar

1. Bundu-Bas-Sariya, Kurkutta-Religera, Hazaribagh Distt.

Gujarat
1. Pasuval-Diwania, Banaskantha Distt, .

2. Karamudi-Funia, Banaskantha District
3. Veraval, Junagadh District.
4. Tadkeshwar, Surat District.
Himachal Pradesh
1. Dharamkot, Kangra District
2. Barthal, Sirmur District.
Jammu & Kashmir
1. Kunan, Baba-Gund, Baramulla District.

E |
2. Salal and Canthar, Udhampur District.

Kamataka . . . . .
1. Yan, North Kanara Distt.
2. Auradi, Belgaum Distt. .
3. Mallapur, Chitradurg Distt.
. Mathod, Chitradurg Distt. .
. Ittegahalli, Chitradurg Distt.
. Kudure-Kanive, Tumkur Distt.
. Lokapur, Bijapur Distt. .
Halku Metgod, Bijapur Distt. .
Yadwad, Belgaum Distt.

®W 9 oo B

10. Manami, Belgaum Distt.

11. Nagargalli, Belgaum Distt.

12. Kuligod, Belgaum Distt.

13. Kadalgadde, North Kanara Distt.
14. Nadainaholli, Gulbarga Distt.

15. Wajjal, Gulbarga Distt.

.

16. Palakpalli and Anwar, Gulbarga District. .

1'0 (Inferred)

12° 6 (indicated)

6-0 (indicated)
15-0 (inferred)
29°6 (indicated)
7' 5 (inferred)

15°0 (inferred)
3" 7 (inferred)

4" 7 (inferred)

10° 0 (inferred)

8- 0 (measured)
200 (inferred)
17°6 (indicated)
18- 25 (inferred)
3 2 (inferred)
10° 2 (inferred)
1'o (indicated)
10'0 (inferred)
10-0 (measured)
80 (inferred)
50° 0 (indicated)
70 (indicated)
78 (inferred)
1140 (inferred)
42° 0 (inferred)
5°0 (inferred)




Madhya Pradesh
1. Dara-baba Ramsalaiya, Damoh District.
2. Bagh-Manawar, Dhar Distt. . . .
Mabharashtra

1. Pardi, Nanded District, .

2. Sangoda, Chanda Distt.

3. Chandur-Tutra-Sonapur, Chanda District.

4. Rajur, Yavatmal Distt. .

5. Chanaka-Bhimkund
Oriassa

1. Umpaballi, Koraput Distt,
Pondicherry

1. Sedarampathi-Akasanpathee . . .
Rajasthan

1. Kivarli-Murthala, Sirohi Distt.

2. Rampur, Neem-ka-Thana, Sikar District.
Nagaland

1. Nimi

2. Wazeho

Tamil Nadu
1. Kotagundi, Madurai Distt.
2. Randalkudi, Ramnathpuram Distt. .
3. Namakkal, Salem Distt. .

Uttar Pradesh

1. Jhiroli-Someshwar, Almora District.

3' 63 (measured)
1° 42 (indicated)

1° 1 (measured)
10° 0 (indicated)
43’ 5 (measured)
32'0 (measured)
53°67 (measured)

. 32'0 (indicated)

2:66 (indicated)

9' 5 (measured)
7- 78 (indicated)

375 (inferred)
2'o (inferred)

3'99 (inferred)
100 (inferred)

3:0 (inferred)

Substantial for mini
cement plant

Boosting of output by Industrialists

7089. SHRI MOHD, ASRAR AH-
MAD: Will the Minister' of INDUS-
TRY be pleased to state:

(a) whether industrialists have re-
acted favourably to boost output in
order to use tax relief; and

(b) if so, how and which category -
of the industrialists has reacted
promptly and in good faith?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) and (b). It is too early to assess
the impact of the tax concessions giv-
en in the current budget on industrial
production.
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News item captioneq ‘“Trade Winds—
Looking for Parimers”

7090. SHRI S. M. KRISHNA: Wil
the Minister of INDUSTRY be pleas-
-ed to state:

(a) whether his attention has been
drawn 1o fhe news item captioned
“Trade Winds—looking for Partners”
appearing in the “India To-day” Jlated
1—15 July, 1980;

(b) if so, the termg of conditions
on which Modis are launching a joint
venture® in collaboration with iRtank-
Xerox, the British subsidiary of the
US multi-national Xerox Company;
and

(c) the products to be manufac-
tured angd marketed by the Modis
after the setting up of the plant and
how long ig it expected to take to
start production?

,THE MINISTER OF STATE 1IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) Yes, Sir.

() An application has been receiv-
ed from M/s, Modi Rubber Ltd., ~eek-
ing approval for financial and ‘echni-
cal collaboration with M/s. Rank
Xerox Ltd.. London, for the manufac-
ture of Xerographic equipment and
systems anq associated field support
materials.

(c¢) The proposal is undey examina-
tion in the usual course and in ac-
cordance with the prescribed proce~
-dure,

Army bying Shody Blankets

7091. SHRI JITENDRA PRASAD:
Will the Minister of DEFENCE be
pleaseg to state:

(a) whether it is a fact that the
Army s buying shoddy blankets
from Rags and remnants imported
from abroad;

(b) if so, are these cheaper to all-
wool blankets and also superior to,
them; and
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(¢) ig there a pressure from the
Private Sector to buy shoddy blan.
kets?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI C. P. N, SINGH): (a) No,
Sir.

(b) The present procurement rate
of Type ‘A’ (100 per cent Wool of 40—
S Grade) Blankets is Rs. 114/-. The
rate of Shoddy Blankets is not known
as they are not being purchased. A
sample of Shoddy Blankets was test-
ed in the Laboratory at Kanpur
against laid down specifications and
found to be inferior to Type ‘A’ blan-
kets.

(c) Government had received rep-
resentation from the Shoddy Manu-
facturers Association for purchase of
Shoddy blankets also by the Army.
As the Shoddy Blankets are inferior
to Type ‘A’ blankets, it was decided
not to buy Shoddy blankets

Purchase of blankets and deviation
from specified Standards

7092. SHRI JITENDRA PRASAD:
Will the Minister of DEFENCE be
pleased to state:

(a) whether it ig a fact that Blan-
kets now being purchased by  the
Government for the use »f Defence
personnel are being accepted with
deviations from specified standards;

(b) is it a fact that such dewiations
have not been permitteq by the Chief
of Army Staff and the Director of
Ordnance Services; and

(¢) if so, who is responsible for
granting such deviations resulting in
purchase of substandarg blankets und
what action is contemplated against
persons responsible?

THE MINISTER OF GSTATE IN
THE MINISTRY  OF DEFENCE
(SHRI C. P. N. SINGH): (a) Only
Minor deviations under suitable price
reduction are accepteg for Tvve ‘A’
(100 per cent wool) blankets. In ad-
dition, the balance quantity of blan-

. kets to be supplied by the Khadi and
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Village Industries Commission accord-
ing to the old specifications is also
being accepted. The Khadi and Vil-
lage Industrieg Commission was given
a one time exemption to supply 1.00
lakh blankets according to the old
specifications during 1979-80,

(b) The Chief of the Army Staff
had accorded his approval for accep-
tance of Type ‘A’ blankets under mi-
nor deviations. The inspection autho-
ritieg have been instructed to ensure
that that blankets accepted under mi-
nor deviations are appreciably supe-
rior to the blankets under old speci-
fications.

(c) No sub-standarg blankets have
been accepted. Only Type ‘A’ (100
per cent wool) blanketg are being
accepted within permissible minor de-
viations. As such no action is con-
templated against any person

Re-defining of Match mechanised Sec-
tor

7093. SHRI JITENDRA PRASAD:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether many cottage maich
manufacturers Associations have re-
presented to Government that almost
all the processes of match making
have been mechanised in the non-
mechanised middle sector and have
demanded redefinition of the term
“mechanise sector”; ang

(h) if sc, the action taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) Yes, Sir.

(b) The matter is under examina-
tion,

Preventing the Non-mechanised Middie -
Sector Match Industry from making
inroads into Cottage Sector

7094. SHRI JITENDRA PRASAD:
Will the Minister of INDUSTRY be
pleased to state:

(a) steps proposed to be taken by
Gevernment for preventing the non-
mechanised middle sector match indus-
try from making inroads into the cot-
taget sector match industry, whose
production ceiling has been removed
in 1980-81 Budgert; and

(b) whether the Khadi and Village
Industries Commission will be em-
powered to direct the price of match
box te be printed on the labels of
match-boxes, which are to be marketed
through KVIC, State agencies and co-
operative societies?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) To pre-
vent the non-mechanised middle sector
match industry from making inroads
into the cottage sector match industry,
the duty concessicn to cottage sector
units is confined in the Budget for
1980-81 to match boxes bearing ap-
proved labels and sold to or marketed
through the KVIC., State Agencies and
registered Cooperative Societies.

(b} It 1s understood from KVIC that
they are already indicating the recem-
mended selling price of matches on each
box marketed by them. For matches
produced or sold by or through State
Governmenti or Cooperatives. KVIC has
no sav in fixing selling price so far.

Restarting of production by Rajasthan
Atomic Power Project

7045. SHRI SATISII AGARWAL: wWill
the PRIME MINISTER be pleased to
state

(a) whether it is a fact that the
Atomic Power Station at Kota. afler
some initial difficulties has started pro-

duction:

(b) if so, whether the plant has been
able to achieve its full production,,
capacity; and
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(c) whether supplies tc agriculture
.and small scale industries in Rajasthan
have been augmented and if so, the
details thereof?

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI): (a) Rajasthan
Atomic Power Station Unit.—I has been
in commercial operation since Decem-
ber 1973. The second unit is expected
to be commissioned in 1980.

» (b) In the case of Unit—I as against
an installed capacity of 220 MWe. the
maximum power level attained so far
has been 212 MWe.

(¢) Power produced by the Kota
Atomic Power Station is fed into the
Rajasthan Power Grid and no separate
account is kept of the use of power
.supplied by the power station.

Atomic Power Plant in Madhya
Pradesh

7096. SHRI PRATAP BHANU
"SHARMA: Will the PRIME MINISTER
be pleased to state:

(a) whether Government have any
preposal to set up an Atomic Power
Plant in Madhya Pradesh;

(b) if not, the reasons therefor: and

(c¢) the possibilities for setting up
of an Atomic Power Plant in Madhya
Pradesh in the near future?

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI): (a) No, Sir.

(b) and (c). Having régard io fac-
tors like the availability of alternative
fuels such as coal, transportation facili-
ties and other technc-economic con-
siderations, there is no advantage at
present in an  atomic power station
being located in Madhya Pradesh to
meet the State’s power needs.

Meeting with Opposition leaders on
atrocities on weaker sections and
women

7097. SHRI CHINTAMANI JENA:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether there has recently been
:any meeting of the Home Minister with
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the leaders of Opposition to discuss the
question of atrocities on the weaker
sections of the communify, including
women who have lastly been victims
of torture in many parts of the coun-
try; and

(b) if so, the outcome thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
Yes, Sir.

(b) The general concensus was in
favour of strengthening law by provid-
ing stringent punishment for offences
against women and atrocities on Hari-
jans ‘and other weaker sections of the
society. There were also suggestions
to improve enforcement agencies. All
these matters will be examined by
Government.

Heavy water plant, Baroda

7098. SHRI JANARDHANA POO-
JARY: Will the PRIME MINISTER be
pleased to state:

(a) whether the heavy water plant
at Baroda has since been repaired;

(b) if so, the amount spent on the
repairs; and

(¢) when it will resume commercial
production?

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI): (a) Yes, Sir.

(b) The expenditure incurred to-date
on revamping after the explosien is
Rs. 110 lakhs (excluding fixed expendi-
ture on establishment, office contingen-
cies, utilities and services).

(c) The plant has gone into produc-
tion on 21st July, 1980.

Criteria for clearance of projects in
favour of hilly areas

7099. PROF. NARAIN CHAND PARA:
SHAR: Will the Minister of PLANNING
be pleased tc state:

(a) whether the criteria of remuner-
ativeness for clearance of projects like
the new Railway lines, installation of
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Telecom. facilities like P.C.Os. etc. are
liberalised/relaxed in favour of hilly
areas as defined by the Planning Com-
mission in 1966;

~(b) if so, the nature of the relaxa-
tion allowed and the names of the
specified projects like the new Railway
lines sanctioned on this score gafter
relaxation; and

(c) if not, the reasons for treating
hilly areas at par with the plains?

THE MINISTER OF PLANNING
(SHRI N. D. TIWARI): (a) Yes, Sir.
(b) A statement is enclosed.

(¢) Question does not arise.

Statement
I Railway Iines:

While appraising the proposals for
new railway lines, each case is examin-
ed on merits and due consideration is
given to socio-economic factors like the
need for development of backward
areas, including hilly areas, giving
access to remote areas, establishment of
new growth centres, etc. In suitable
cases, the normal criteria cf financial
remunerativeness are relaxed and new
railway lines are cleared on ‘“develop-
mental” considerations.

IL Telecom facilities:

Telephone gnd telegraph facilities at
ihe following places situated in Hilly
areas can be provided without any
limit of loss and without any condi-
tion of minimum revenue: (i) District
Headquarters, (ii) Sub-divisional Head-
quarters, (iii) Tehsil Headquarters,
(iv) Sub-Tehsil Headquarters, (v)
Block Headquarters, (vi) Places with
a population of 2500 or more.

Telephone and telegraph facilities at
the following places situated in hilly
areas can be provided if the aaticipated
revenue is 10 per cent of the annual re-
curring expenditure:—

(i) Police Stations under the
charge of an cofficer not lower in rank
than Sub-Inspector of Police.

(ii) Out of way places i.e. places
not having telephone exchanges or
telegraph office within a radial dis-

tance of 40 kms or 20 kms respec-
tively.

(iii) Pilgrim/tourist centres.

(iv) Agriculture/Irrigation/Power/
Projects sites and townships.

Meeting with Opposition Leaders on
Assam Agitation

7100. SHRI K. PRADHANI: Will the
Minister of HOME AFFAIRS be pleas-
ed to state:

(a) whether it is a fact that Prime
Minister had a meeting with the Lea-
ders of opposition parties recently
and discussed the problem in the con-
text of the agitations by students in
Assam;

(b) if so, whether the representa-
tives of all the parties were present
in the meeting; and

(c) if so, the outcome of the meet-
ing?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRT YOGENDRA MAKWANA): (a)
Yes, Sir. The Prime Minister met the
leaders of the Opposition parties/
groups in Parliament on 31st May,
1980.

(b) No Sir.

(¢) An unamimous appeal was made
by those attending the meeting to the
agitators to immediately cail off the
agitation and create an  atmosphere
conducive tc the holding of negotia-
tions and arriving at an agreed solu-
tion. A copy of the conclusions of the
meeting was laid on the Table of the
House in reply to Starred Queéstion No.
51 on 11th June, 1980.

Assistance Sought by Foreign
Scientists under Project Sponsored
with UN.D.P.

7101. SHRI K. PRADHANI: Will the
PRIME MINISTER be pleased te state:

(a) whether Government have R
quested some outstanding scienfiste
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and technologists living abroad to
assist the country with expertise in
important flelds under the project
sponsoreq jointly by Government and
N Development Programme;

(b) if so, the financial cost of this
jointly sponsored project; and

(¢) the details regarding the pro-
ject?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
C. P. N. SINGH): (a) The Government
of India and the United Nations De-
velopment Programme have recently
signed a project on “Transfer of know-
how through Expatriate Specialists of
Indian Origin” under which outstand-
ing -ccientists/engineers/technologists
etc. of Indian crigin residing abroad
will be invited to spend some time with
Indian Institutions with a view to pro-
viding specific technical inputs towards
the development of the country in
priority areas.

(b) and (c¢). A sum of dollar 1,00,000
has been initially allotted from the

UNDP IPF allocaticn for this year.
There will be no direct counterpart
contribution of the Government of
India.

The cost of Internationa] travel of
the Scientists/Engineers etc. invited, as
well as their per diem at UN rates,
during their stay wn India, would bhe
met out of UNDP funds allocated ‘er
the project. Indian_ Missions in seiect-
ed countries have been informed about
the project and requested to forward
particulars of interested scientists An
inter-departmental Committee has been
set up to define procedures for selec-
ticn, areas of priority and such other
details -elating to operation of the pro-
ject. The first list of names are cur=
rently under consideration,
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Report of Committee on Tripura
Carnage

7102. SHRI K. PRADHANI:

SHRI NARAYAN
CHOUBEY:

PROF. MADHU DANDA-
VATE:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that &
Seven-Member szmittee headed by
Shri Dinesh Singh, MLP. has recently
visited Tripura spots of carnage; and

(b) if so, the details regarding the
report and the measures taken by
Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
Yes, Sir.

(b) The Committee is expected to
submit its report shortly.

Declaration of Scheduled Tribe Areas
under Presidemtial Orders as Indus-
trially Backward Areas

7103. SHRI BHEEKHABHAI: Will
the Minister of INDUSTRY be pleased
to state:

(a) ‘'whether those areas which are
backward for centuries in various
States have been declared as Sche-
duled Tribe areas under Presidential
Order after the enforcement of the
Constitution;

(b) if so, the reasons for not dec-
laring these areas, comprising many
districts, as industrially backward
areas;

(¢) whether it is a fact that even
before independence these areag had
been treated as backward areas
under Government of India Act, 1935;
and

(d) if so, the necessity for new
grounds?



193 Written Answers SRAVANA 15, 1002 ($4k4) Written A‘Mivéﬂ ‘194

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (8) The
Scheduled Areas declared in accerd:
ance with the provisions of the Fifth

Schedule of the Constitution lie in eight

States, viz.,, Andhra Pradesh, Bihar,
Gujarat, Himachal Pradesh, Madhya
Pradesh, Maharashtra, Orissa and
Rajasthan.

(b) The Planning Commission have
identified the 246 districts (list enclos-
ed) as industrially backward and
eligible for eoncessional finance on the
basis of a set of criteria evolved in-con-
sultation with the financial iastitu-
tions. Most of the tribal areas are
covered by the list of industrially
backward districts eligible for con.
cessional finance.

(c) and (d). 1t s not known whether
Lefore independence they were treated
as backward areas, but, under the Gov-
ernment of India Act, 1935, they were
treated as “partially excluded” areas.

The Planning Commissien,in Decem-
ber, 1969, had suggested the following
guidelines to he adopted by the State
Governments for identification of eco-
nomically and industrially backward
districts:

(i) Per capita foodgrains/com-
mercial crops producticn depending
on whether the district is predomi-
nantly a producer of toodgrains/cash
Ccrops.

(ii) Ratio of population to agriculs.
tural workers.

1 Pl P
(iii) Per capita industrial output
(groess).

(iv) Number of factory employ~es
per lakll of populaiton or alternatives
ly number of persons angaged in
secondary and teritiary activities
per lakh of population. .

(v) Per capita consumption of
electricity, -

(vi1) Length of surfaced roads in
relation to population or railw.y
mileage in relation to population.

Most of the scheduled areas fal
under these criteria in the categery of
industrially backward  districts/areas
eligible for fiscal incenfives offered by
the Central Government.

A National Commititee on the De-
velopment of Backward Areas under
the Chairmanship of Shri B. Sivaramn
set up by Planning Commission in
November, 1978 to formulate an appro-
priate sirategy for effectively tacklihg
the preblems of backward areas is ex-
pected to submit its report by the end
of this year. Any change in the exist-
ing lhist of backward areas (including
scheduled areas) and in patterns of
assistance will have to await the re-
port of the National Committee.

Statement

List of Industrially Backward Districts Selected to quality for concessional Finance from the
Sinancial institutions.

(n

(2)

Andhra Pradesh (14)

Assam (7) . . . . . . .

Bihar (16) . . . . .

Gujarat (10) . . . . . .

Anantapur, Chittoor, Cuddapah, Karimna~
gar, Khammam, Kurnool, Mehbub-
nagar, Medak, Nalgonda, Nellore,
Nizamabad, Ongole, -Srikakulam and
Warangal.

Cachar, Goalpara, Kamrup, Mikir Hills,
North Gachar Hill, Nowgong, and New

Lakhimpur district,

Bhagalpur,  Champaran®*, Darbhanga®,
Muzaffarﬁur*, Palamau, Purnea, Saha-
rsa, Santhal Parganas, Saran®*, Nalanda,
Aurangabad, Nawadah, Gaya, Bhojpur,
Begusiwrai and Monghyr,

Amreli, Banaskantha, Bhavnagar, Broach
ﬂunagadh, Kutch, Mchsana, Panchma

als, Sabarkantha and Surendernagar,

-

*Districts as it exi-ted prior to t § recent rc-orgamsation,
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&)

B (2)

I;mmu) . . . . .

Himachal Pradesh () . . .

Jammmu & Kashmir (10) . . .

Kerala (5) . . . . .

Karnataka (11) . . . . .

Madhya Pradesh (36) . . .

Mahgrasbtra (13) . . . .

Manipur (5) . . . . .
Moghalaya (2) . . .

Nagaland (3) . . . . .
Orissa (8) . . . . .
Punjab (s) . . .

Rajasthan (16) .

Sikhim (¢) . .

.
.
.

Famail Nadu (g)

Trigura (3)
Uttar Pradesh (98) . . . .

Bhiwani, Hisar®*®, Jind and Mohiner-
guh‘..

Chamba, Kangra®, Kinnaur, Kulu,
_Labaul and Spiti, Solan and Sirmur,

Anantnag, Baramula, Doda, Jamm,
Kothua, Ladakh, Poonch, Rajori, Sri-
nagar and Udhampur,

All:Kpcy, Cannanore, Malapuram, Tri-
ur and Trivandrum,

B:lgaum, Bidar, Bijapur, Dharwar, Gullba-
rga, Hasan, Mysore, North Kanars,
Raichur, South Kanara and Tumkur.

Balaghat, Bastar, Betul Bilaspur, Bhind,
Chhatarpur, Chindwara, Damoh,
Datia, Dhar, Dewas, Guna, Hoshangabad,
Jhabua, Khargone, Mandla, Mandsaur,
Morena, Narsimhapur, Panna, Raigarh,
Raipur, Rajnandgaon, Rajgarh, Raisen,
Ratlam, Rewa, Sagar, Seoni, Shajapur,
Shivpuri, Sidhi, Surguja, Tikamgarh,
Vidisha and New Sehore District,

t

Aurangabad, Bhandara, Bhir, Buldhana,
Chanda, Colaba, Dhulia, Jalgaon, Nanded,
Osmunabad, Parbhani, Ratnagiri and
Yeotma'y

All the g5 districts,

Garo Hills* & United Khasi and Jaintia*
Hills,

Kohima, Mekokchung and  Tuensang

Balasore, Bolangir, Dhenkanal, Kalahandi,
Keonjhar, Koraput, Mayurbhanj and
Phulbani,

Bhatinda,* Ferrozepur®®*, Gurdaspur,
Hoshiarpur, and Sangrur.

Alwar, Banwara Barmer, Bhilwara, Churu
Dungarpur, Jaisalmer, Jalore, gh -
humu, Jhalawar, Jodhpur, Nagaur, Sikar,
Sirohi, Tonk and Udaipur.

All the 4 districts of Gangtok, Mangan
Gyalshing and Namchi.

Dharmapuri, Kanyakumari, Madurai, North
Arcot, Ramanathapuram, South Arcot,
g‘hanjavur, Triuchrapalli and Pudukkottai

istrict.

All the g districts.

Almora, Azamgarh, Badaun, Bahraich,
Ballia, Banda, Barabanki, Basti, Bulandsh-
har*, Chamoli, Deoria, Etah, Etawah
Faizabad, Farrukhabad, Fatehpur, Garh-
wal, Ghazipur, Gonda, Hamirpur, Hardoi,
{Zlaun, aunpur, Jhansi®*, Mainpuri,

athura, Moradabad, Pilibhit, Pithora-

ga.rh, Pratapgarh, Rai-Bareily, Rampur,

hahajahanpur,  Sitapur,  Sultanpur

I’I(‘:hs;li, Garhwal, Unnao and Uttar
i

* District as it existed prior to its recent re-organisation.

®¢ Digtrict as re-organised recently.
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Socio-Economic Survey of Tribes
Hving below Poverty Line

7105. SHRI BHEEKHABHAI: Will
the Minister of PLANNING be plecas-
cd to state:

(a) whether Government are aware
that most of the Scheduled Tribes in
different parts of the country are liv-
ing below poverty line;

(b) if so, whether Government have
undertaken any socio-economic sur-
vey; and

(¢) if not, the reasons therefor?

THE MINISTER OF }?LANNING
(SHRI N. D. TIWARI): (a) The appli-
cation of the concept ol “peverty line”
in monetary terms as a true indicator
to show the level of poverty of the
scheduled tribes is difficult to apply as
a considerable parf of the economic
activities ef tribals is still non-monetis-~
ed. It could, however, be stated in
general that the scheduled tribes are
hackward economically.

(b) and (c). A socio-economic sur-
vey, namely Bench Mark Survey (Uni-
versal), has been sponsored by the
Ministry of Home Affairs in the tribal
sub-plan areas in all the 16 States
where sub-plan exists and in the Union
Territory of Goa, Daman & Diu. In
addition, the Central Stafistical Orga-
‘visation also collects periodically socio-
sronomic data from tribals and tribal
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majority areas as part of all India sur-
verys such as National Sample Survey
Economic Census.
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wawefaq  awdtas  wawfaa " wonfaw | waswfaw wodaa |

1971-72 1276 440 61,07

1979-80 1322 481 111,77

82,29 2,00

46,44 3,01 110,52

196,06

Pilfered armg and ammunition from
ordinance factories found in encounters
with dacoits

7108. SHR1 ANAND SINGH: Will the
Minister of DEFENCE be pleased to
state:

(a) whether Government are aware
that in many encounters against dacoits
in U.P. and M.P. The arms and ammuni-
tion recovered has been found to be
from Indian Ordnance factories meant
for army use only;

(b) if so, how many cases of pilfer-
ages from ,these factories or army de-

pots have been detected and the action
taken thereon; and

(¢) any further steps Government
are contemplating to check them?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENQE (SHRI
C. P. N. SINGH): (a) No such report
has been received.

(b) and (c¢). Two cases of loss of
ammunition from two Ammunition De-
pots were reporfed during 1979 and
1980. Departmental/Legal action has
been taken against the persons involv-
ed. Iastructions Have also been issued
to all Ammunition holding Depots for
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exercising strict vigilance in the mat-
ter of security of Ammunition.
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HMarijan family attacked im Naimi

7110. SHRI N. E. HORO: Will the
Minister of HOME AFFAIRS be pleas-
ed to state:

(a) whether Government’s attentiom
has been drawn to a news item in the
“Hindustan Times” dated the 8th July,
1980 to the effect that a Harijan and
his five year old daughter were shot
and his wife was seriously injured
when a3 caste Hindu youth fired at
them from range on the 6th July, 1980
in police circle Naini, and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR1 YOGENDRA MAKWANA): {a)
Yes, Sir

(b) The details are being collected
from the State Government and will
be laid on the Table of the House.
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Amount Allotted to Karnataka for
each of the Plan periods

7112. SHRI T. R, SHAMANNA:
Will the Minister of PLANNING be
pleased to state:

(a) what ig the amount allotted to
Karnataka State for each of the plan
periods up to 1980; and

(b) what 1s the amount spent by
the Karnataka State during {he -res-
pective plan periods?

THE MINISTER OF PLANNING
(SHRI N. D, TIWARI): (a) and (b).
The position regarding amount allot-
ted and expenditure incurred during
the successive Plan periods is indicafed
below:

(Rs. Crores)
Initially approved

- iy

Outlay  Expdr. < -

First Five Year Plan (1951-56).
Second Five Year Plan (1956-61).
Third Five Ycar Plan (1961-66).
Three Annual Plans (1966-69).
Fourth Five Year Plan (1969-74). .
Fifth Five Year Plan (1974-79).

Five Year Plan (1978-83).
%

Annual Plan (1978-79).
Annual Plan (1979-80).

55° 20 ?4-'06
84-40 138 72

25000  250°6g
162 29 192 13
35000 374" 14
997°67 _ 808-20
) (For 4
years-1g74-
78). -,
1952'Q0 .
399:00 271 5%

29900 ' 354°43.
T ' >(Aﬁ§. Ex

—

e s e —— e e e v mmen v o o -




219 Witten Answets 'SRAVARA 15, 1002 (SARA) Written Aaswérs g1

It ' méy ‘be noted that reorganised
State of Mysore came into being in
1956 with the States’ Reorganisation
Act. The outlay figures for the First
ang' the 'Second Five Year Plang do
not refer to certain territories includ-
ed in the redrganised State of Mysore,
(renaimed’ Karnataka ipn 1973).

Fixation' of' Senority of IPS and IAS
Officers in UP

7113. SHRI RAJESH KUMAR
SINGH: Will the Minister of HOME
AFFAIRS be pleased to state:

"‘(a) whether it is a fact that in
December, 1979, the Central Govern-
ment had asked the States Govern-
ment of UP. to discontinue the prac-
tice of fixing presumptive seniority of
promoted IPS and IAS Officers;

(b) whether Government are aware
that the methoq of presumplive senio-
rity of promoted. IAS anq IPS Offi-
cers is still being followed by the State
Government for the purposes of ap-
pointment to the Selection Grade and
Supertime scales when the IAS and
IPS Regulation of Seniorily Rules
1954 neither recognise presumptive
seniority nor allow the benefit of ad
hoc¢ period of officialion in determin-
ing the seniority in these cadres; and

(¢) if so, the action taken, proposed
to be taken by the Government in the
matter?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND- DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P. VEN-
KATASUBBAIAH): (a) to (c). On
réceipt of representations from certain
IPS® Officers of Uttar Pradesh Cadre
alleging’ that the State Government
had given promotions to promotee
IPS Officers on the basig of certain
presumptive sénijority, the State Gov-
ernment were asked to discontinue the
practice of giving such seniority as
there was 'nbd provision for that in the
relevant Rules, The Government of
Uttar Pradesh have .informed that
aMer receipt "of instructions from
Céntral. Goternment np presumptive

séniority has been given to any IPS
Officers, However, 21 promofee
IPS Officers whose seniority has
not been fixed have been giveh
Selection Grade anq Supertime scale
of pay on the basis of presumptive
seniority. The proposal of the State
Government regarding seniority of
these officers is under consideration of
the Government of India.

The State Government have given
promotion to certain promotee IAS
Officerg to Selection Grade/Super-
time scale in accordance with
the seniority calculated on the
basis of judgement of Allaha-
bad High Court in a  writ
petition, The matter is now  sub-
judice in Supreme Court, On a stay
application, the Supreme Court has
ordered that pending final disposal of
the appeal of the Central Government
the status quo as on 9th Decembet,
1977 shall be maintained.

The matter is under the considera-
tion of the Government of India.

Preparation of Draft Five Year Plan
by Kammataka Geovermment

7114, SHRI B, V. DESATI: Wil
the Minister of PLANNING be pleas-
ed to state:

(a) whether the Karnataka State
has prepareq the draft Five Year Plan
ang forwarded the same to the Union
Government;

(b) if so, the details thereof;

(c) when the final decision of the
Union Government will be communi-
cated to the State Government; and

(d) whether the State Government
has been directed to go ahead in the
planning process for the year 1980-
81?

THE MINISTER OF PLANNING
(SHRI N. D. TIWARI): (a) to (c).
The Draft Five Year Plan' (1980--85)
proposalg are expected from the Rtates
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including Karnataka by end of Sep-
tember, 1980 for discussiong and
finalisation, Thereatter, the Draft
Five Year Plan will be placed before
the NDC by the end of the year or
the beginning of the next year.

(d) The Annual Plans 1980.81 of
the States including that of Karnataka
had been earlier discusseq and fina-
liseq at official level. These are being
discussed at the level of the Deputy
Chairman, Planning Commission and
Chief Ministers from 21-7-1980 amd
such adjustments as may be found
necessary and feasible, will be made
in the Plang of the Stateg including
thay of Karnataka.

News Item Captioned “H. M. T. Op-
position Blocky Pioneer Project”

7115. SHRI B. V. DESAI: Will the
Minister of INDUSTRY be pleaseq to
state:

(a) whether Government's atten-
tion has been drawn to the press re-
ports in the Hindustan Timeg dated
the 7th July, 1980 under the heading
“H.M.T. opposition blocks pioneer

project”;

(b) if so, whether the Karnataka
Government haqd recommendeq the
scheme of pioneering project planned
by the private sector watch manufac-
turing unit; -~

(c) if so, what were the main points
of the scheme;

(d) what was the main reason for
Union Government not to give per-
mission; and

(e) whether the purpose of the
scheme wag to) give benefit to the
rural poor and low income  group
people?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY

AUGUST 6, 1980
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(SHRI CHARANJIT CHANANA):
(a) Yes, Sir,

(b) and (c). M/s. Hegde & Golay
Ltd, applied for expansion of their
approved production capacity from
six lakh to 12 lakh watches per annum
to enable the company to set up a
wrist watch complex at Brahamavar,
South Kanara Distriet in Karnataka.
The Government of Karnataka did
not recommeng acceptance of the pro-
ject.

(d) In 1977, the Government approv-
ed this Company’s scheme for expan.
sion of capacity from one lakh to six
lakh watches per annum in the watch
complex at Shreeshyla in Karnataka.
As this gscheme could not be imple-
mented in accordance with the ap~
proved phagsed production programme,
the request for further expansion
from six lakh to 12 lakh watcheg per
annum in the hew watch complex <t
Brahamavar was not approved by the
Government.

(e) The company stateq that the
Brahamavar complex would provide
employment for loca] people,
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Statement of Kerala Chief Minister
about the alternate Plan for Kerala,
Bengal and Tripura

7117, SHRI CHITTA BASU: Will
the Minister of PLANNING be pleas-
ed to state:

(a) whether Government’s attention
hag been drawn to the statement cf
the Kerala Chief Minister to the etlect
that the three State Governments—
Kerala, West Bengal and Tripura
would prepare an alternate plan;
md

(b) if so, the reaction of the Gov-
ernment thereto?

THE MINISTER OF PLANNING
(SHRI N. D. TIWARI): (a) and (b).

The Annual Plan 1980.81 for Kezala
State wag discussed with the officials
of the Kerala Government in Maprch,
1980, and a plap size of Rs, 240 crores
was approved by the Planning Com-
mission, Ny ‘Alternate’ Plan has heen
received from the Government of
Kerala, They have, however, sent
revised Plan proposals, suggesting
higher outlays for certain seetors in
1980-81. This, they have said, has
been done in the light of the new
priorities of the Planning Commission
for the Sixth Plan 1980—85 and the
new schemes announced in the Fine-
ance Minister’s Budget Speech viz.,
Rural Development Programmes,
Economic Programmeg for Improve-
ment of Scheduled Castes and Sche-
duled Tribes, Provision of Drinking
Water facilities, Improvement of
Rural Roads, Development of oilseeds
etc. The revised proposalg from
Kerala for the Annual plan 1980-81
amount to Rs. 280.41 crores.

As regards the States of West
Bengal anq Tripura, Planning Com-
mission has not received any Supple-
mentary/Revised Plan for the year
1980-81.

The Annual Plan 1980-81 of these
three States are scheduled for discus-
sion between the Deputy Chairman,
Planning Commission and the Chief
Ministers of the States in August,
1980,

Demands for creation of Smaller
States

7118. SHRI CHITTA BASU: Will
the Minister of HOME AFFAIRS be

pleased to state:

(a) whether Government of late
received representations from different
parts of the country and from different
organisations demanding the creation
of smaller States to improve efficlency
in administration and removing
regional imbalances; and

(b) if so, the reaction of Govern-
ment in respect of these demands?

N
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRY YOGENDRA MAKWANA):
(a) Representations have been re.
céived from time to time from various
organisations demanding division of
larger States into smaller States on
grounds of regional imbalances in
development,

(b) The removal of the regional
imbalances in economic development
in a particular State ig essentially a
matter to be tackleq through the
mechanism of planning and that the
creation of a separate State is no
answer to the problem. There is no
proposal under consideration of the
Goyernment at present for reorga-
nisation of any State.

Constitutional Am=endment on more
Powers to States

7119, SHRI CHITTA BASU: Wil
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that four
State Governments, Tamil Nadu, West
Bengal, Kerala and Tripura have
recently proposed for the amendment
of the Constitution with a view to
granting more powers to the Stat:s:

(b) if so, the reaction of Govern-
ment thereto;

(¢) whether Government propose to
set up an Inter-State Council a3 pro-
vided in the Constitution; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) to (d). Four State Governments,
namely, Tamil Nadu, West Bengal,
Tripura, and Kerala had made pro-
posalg to the Central Government for
the amendment of the Constitution
with a view to granting more powers

to Stafes.

2. This subject had been examined
in depth by the Administrative Re-
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formg Commigsion who had recom-
mended that no constitutional amend-
ment was necessary for ensuring pro-
per ang harmonious relations between
the Cerntre and the ‘States and that
the- provisions of the Constitution
governing the Centre-State relations
were adequate for the purpvse of
meeting any situation or resolving any
problem that might arise in thig fleld.
Centra] Government, after consulting
the State Governmentg had agreed in
1975 with the general approach of the
Commission,

3. The stand taken by the Central
Government in 1975 wag again reite-
rated by the previous Government in
the year 1978 tha{ existing constitu-
tional provisions governing Centre-
State relations were sound and did
not need any change. There js no
change in the stand of the Govern-
'ment.

4. As stated in reply to Unstarred
Question No, 1965 dated 25-6-1980,
Article 263 of the Constitution enableg
the setting up an Inter-State Council.
However, there is nog proposal to con-
stitute one at present as adequate al-

ternative arrangementg cxist,
L N

NS,
Increase in Unemployment during
Next Five Years

7120. SHRI CHITTA BASU: Will
the Minister of PLANNING be pleas-
ed to state:

i'(a) whether Government zre aware
of the fact that there will be an ad-
dition of nearly 35 millions joining
the work force in the next five years;
and

(b) if so, what specific steps Gov-
ernment propose to take to provide
employment to them?

THE MINISTER OF PLANNING
(SHRI N. D. TIWARI): (a) Provi-
sional estimales of labour force indi-
cate that there would be a likely addi-
tion of approximately 35 millions in
the labour force during 1980 to 1985.
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(b) Government have decided to
launch a National Rural Employment
Programme for which Rs. 340 crores
have been provided in the Central
budget for 1980-81. The Sixth Five
Year Plan covering the period 1980
to 1985 is now under preparation.
Employment promotion programmes
are being examined as part of the for-
mulation of the new Plan.

Increase in Prices of Chassis

7121. SHRI R. L. P: VERMA:
Will the Minister of INDUSTRY be
pleased to state:

(a) the number of times the prices
of Tate-Chassig hag been increased
during the past five yearg Wwith
amount of increase each time;

(b) whether the increase in prices
of Chassis is proportionate to the in.
erease of Steel prices;

(c) whether the distribution of
Telco vehicles is governed and cont-
rolled by Government;

(d) whether Government are gware
that due to shortage of supply of
chassis, the premium on the same in
the market is very high; and

(e) what steps are contemplated for
early delivery ot chassis to the regis-
tered persons?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) The requisite information in res-
pect of the popular bus and truck
chagsis of M|s. TELCO is given in the
enclosed statement.

(b) Steel is only one of the inputs
in the manufacture of the chassis. The
price increases are not directly re-
latable to the increase in the price of
steel from time to time.

(¢) No, Sir.

(d) There is a gap between the de-

mand and supply of bus and truck
chassis. However, the manufacturers

have intimated that the customers are
1813 LS—8

226

not required to pay any amount in
excCegg of their authorised price.

(e) Substantia] steps have been taken
to encourage increase in production
through input support, technical sSup-
port as also through the creation of
additional capacity.

Statement

Ex-faclory net dealer prices (exclud-

ing.duties and taxes on the finished
vehicle) of Tata Truck chassis—Model

1210 SE/42.

Date Price (Rs.)
14.5.1975 80,055
1.4.1976 80,136
1.4.1978 84,602
1.4.1979 87,339
1.4.1980 1,07,897
1.8.1980 1,14,697

Ex-factory net dealer prices (exclud-
ing duties and taxes on the finished
vehicle) of Tata Bus chasis—Model
LP 1210 E/52.

Date Price (Rs.)
1.4.1975 74,316
1.4.1976 76,088
1.4.1977 71,763
1.4.1978 82,229
1.4.1979 84,966
1.4.1980 1,03,524
1.8.1980 1,10,324

Delivery of Scooters on Deposit eof
Foreign Exchange

7122. SHRI R. L. P: VERMA:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether it is g fact that under
foreign exchange remittance scheme
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the Bajaj Auto Ltd.,, Pune have taken
advance deposits in foreign exchange
from their customers and assured
them to deliver scooters within ¢ te
8 months;

(b) if so, the total accumulated fo-
reign exchange deposited with them
for the last three years year-wise,

(c) whether even after two years
have passed delivery has not beem
effected; and

(d) if so, details thereof and what
steps Government propose to ‘take
in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) The manufacturers have reported
that no advance deposits in foreign
exchange are taken by them or their
dealers from the customers. The in-
tending purchasers are required to
deposit foreign exchange equivalent to
at least Rs. 6,000/- in a non-conver-
tible account in any schedule bank
and the payment to the dealer is made
only when the actua] delivery of the
scooter is effected. The company has
reporled that at present the delivery
period in  respect of Bajaj Chetak
Scooter is about 5 years.

(b) to (d). Do not arise.

Shifting of Centre Cadre Officery al-
lotted to States to posts involving
Specia; Expertise

7123. SHRI A. NEELALOHITHA-
DASAN: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government are aware
of the shifting of generalist officers
of Central cadres allotted to States,
to posts involving technical skills
and special expertise to function pro-
perly; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
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MENTARY AFFAIRS (SHRI P.
VENKATASUBBAIAH): (a) and (b).

The Indian Administrative Service,
the Indian Police Service and the In-
dian Forest Service are the only three
Al} India Services whose officers are
allotteq to various State cadres. Apart
from a fixed quota for deputation to
the Government of India, the members
of these Services are primarily ap-
pointed against specified posts under
the State Governments. In certain
cases, the officers are also appointed
by the State Governments to ex-cadre
posts taking into account the job re-
quirements and suitability of the offi-
cers. Appointments under the State
Governmentg are the exclusive concern
of the State Governments concerned
and such postings do not come under
the purview of the Government of
India.

Triba]l unresé and discontentment

7124. SHRI GIRIDHAR GOMANGO:
Will the Minister of HOME AFFAIRS
be pleased to state:

{a) the reasons and causes of tribal
unrest and discontentment noticed by
the concerned States and Union Terri-
tories and the Government of India in
Fifth Schedule 2and Sixth  Schedule
Arcas of the countryv in recent times;

(h) the measures and steps taken by
the Central Government to check the
unrest so far; and

(¢) the administrative legal, politi-
cal, social, economic, cultural and cons-
titutional measures proposed by the
Centre regarding the suppression of
these identifieg reasons?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) The discontentment and unrest
among tribals arise mainly due to the
social and economic exploitation in &
variety of ways and incitement from
unserupulous elements.

(by Various gteps to promote the s0-
cio-economic conditions of the people
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living in the Scheduled Areag have
been taken up.

(c) The constitutional provistons, in
particular the Fifth Schedule and the
Sixth Schedule, provide sufficiently
flexible and adequate legal frame for
affording protection against exploita-
tion and for peace and good Govern-
ment of the Scheduled Areas.

Sectoral Working Groups for Sixth
Plan

7125. SHRI GIRIDHAR GOMANGO:
Will the Minister of PLANNING be
pleased to state:

(a) whether the Planning Commis-
sion has reconstituted Sectoral Work-
ing Groups for Sixth Plan starting
from 198085,

(b) it so, what are the sectors and
the timg fixed for submitting the re-
ports to the Commission;

(¢) whether the Tribal Areas Sub-
Plan has also been treated as one of
the Sectors by the Commission and
Working Groups constiluted to review
and to recommend the same; and

(d) '‘whether the Planning Commis-
sion jssued guidelines to the Sectoral
Working Groups to review broadly the
situation in the {ribal areas and iden-
tify certain major schemes which would
require gubstantial .upplementation by
the Ceniral Government?

THE MINISTER OF PLANNING
(SHRI N. D, TIWARI(: (a) and (b).
As part of the preparation of the new
Sixth Five Year Plan 1980—85, the
Planning Commission has set up 29
Working Groups (list enclosed). They
are expected to submit their reports
within the next two months.

(¢) and (d). Yes, Sir. As indicated
in the list, a Working Group for the
development of Scheduled Tribes Sche-
duleg Casteg and weaker sections, has
been constituted; its terms of reference
are ag follows:

(a) To review the approach, strate-
gy and priorities In respect of pro-

tection and developmental program-
mes for Scheduled Tribes/Scheduled
Casteg ang weaker sections;

(by To review the programmes
taken up by the States and Central
Ministries in respect of these cate-
gories;

(c) To formulate concrete proposals
for 1980—85 in the context of a ten
year perspective and suggest the
phasing of development programmes,
indicating financial, physical, legis-
lative and other aspects; and

(d) To review the administrative
arrangements for implementation of
programmes in States and Centre
and suggest measures for improve-
ment,

Statement

LIST OF WORKING GROUPS
1. Working Group on Financial Re-
sources.

2, Workin'g Group on Major & Me-
dium Irrigation.

3. Workiing Group on Flood Control.

4. Working Croup on Minor Irriga-
tion.

5 Working Group on Command Area
Development Programme.

6. Working Group on Petroleum.
7. Working Group on Power.

8. Working Group on Coal and Lig-
nite.

9. Working Group on Ports.

10. Working Group on Rallways.
11. Working Group on Fertilizers.
12. Working Group on Cement.

13. Working Group on Iron and Steel

14. Working Group on Non-ferrous
Metals, Aluminium  Copper, Zinc &

Lead.
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15. Working Group on Machine
Building Industry.

16. Working Group on Crop Produc-
tion.

17. Working Group on Post Harvest
technology, particularly on storage,
marketing, processing and distribution
of agricultural commodities.

18. Task Force on Agricultural Pro-
duction Statistics.

19. Task Force on Agro Service Cen-
tres.

20. Task Force on on-farm manage-
ment of water.

21. Working Group on Employment
Generation for Educated Manpower.

22. Working Group on Education and
Culture.

23. Working Group on Small Scale
Industries.

24. Working Group on Handloom,
Powerlooms, Hand-Crafts ang Sericul-
ture Industries. .

25. Working Group on Khadi &
Village Industries.

26. Working Group on Housing &
Urban Development.

27. Working Group on the Develop-
ment of Scheduled Tribes, Scheduled
Castes and weaker sections of the so-
ciety.

28. Working Group on Health.

29. Working Group on Social Wel-
fare.
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Stricter compliance of LAW regarding
Forefgn contributions

7127. SHRI = ARJUN  SETHI:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether there is any proposal
under consideration of Government to
ensure stricter compliance of the pro-
visions of the law prohibiting receipt
of foreign contribuiiong by Indian na-
tionals or organisations;

(b) if go, whether any inter-minis-
terial working groups has been set up
to review ihe operation of the law and
{o recommend measures for its more
effective implementation; and

(c¢) the policy of Government in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) Sectron 4 of the Foreign Contribu-
tion (Regulation) Act, 1976 completely
prohibils acceptance of foreign contri-
bution in any manner by certain cate-
gories of persong and PolHical Party or
office-bearer thereci.

Besides, organisations of  political
nature, not being a politica]  party,
which are notifiedq as such under sec-
tion 5 of the Foreign Contribution
(Regulation) Act 1976 are required to
seek prior permission of the Central
Government Dbefore accepting any
foreign contribution.

Section 6 of the Act stipulates that
every association having a definite
cultural, economic, educational reli-
gious or socia] programrmes shall give
an intimation to the Central Govern-
ment as to the amount of foreign con-
tribution received the source from
which and the manner in which it was
re¢eiveq and the purposes for which
and manner in which such foreign con-
tribution was utilised by it.

(b) An inter-Ministeridl working
group has 'been set up to review the

operation of law and recommended
measures, if warranted, for its more
eflective implementation.

(c) The policy of the Government is
to regulate the acceptance and utilisa-
tion of foreign contribution or foreign
hospitality by certain persons or asso-
ciations with a view to ensuring that
parliamentary institutions, political as-
sociations and academic and other
voluntary organisations as well g5 in-
dividualg working in {he important
areas of national life may function in
a manner consistent with the valueg of
a sovereign democratic republic. With
thig object in view, the Foreign Con-
tribution (Regulation) Act was enacted
in 1976.

Deportation of Pakistanis who did not
return

7128. SHRI INDRAJIT GUPTA:
Wiil the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that thousands
of Pokistani nationals visiting India
with valid visas or eniry permi{s have
stayed on in India even after expiry of
their visg periods;

(b) if so, the number of such per-
sons for ench of the last three years
whose  return {o Pakistan has not
taken placg;

(c) the action taken to detect the
whereabouts of such persons in India
and to deport them to Pakistan;

(d) whether Indian citizens visiting
Pakistan are also staying on un-autho-
risedly in that country every year; and

(e) if so, the action Governmeni of
India have taken in such cases?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) to (¢). A large number of Pakistani
nationals who visit India, request for
turther extension of visas on medical,
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compassionate and other compelling
grounds. In many such cases, where
requests are found genuine, further
extension of stay is authorised. Thus,
- stay of such Pakistani nationals bey-
ond the initial period of visa cann.oi'(
be called unauthorised. Action under
the law cn a continuing basis is taken

AUGUST 6, 1980
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nationals who are found staying
the country unauthorisedly. This
cludes their prosecution and depo
tion, ‘wherever necessary.

years, 1977 1978 and 1979 is giv

against foreigners including Pakistani below -

=
Year T Entered  Left
1977 - 48,884 47,411 |
1978 . 78,127 62,758 15,369.:.
1979 - 2,72,098  2,20,172 52,826 e

Arrival and Departure of Pakistani
nationalg is a continuous process and
there would invariably remain spill-
over at any given point of time. Pro-
‘gressive increase in the spill-over
figures is on account of the sharp in-
crease in the number of Pak visitors
to India successively during the past
3 years.

(d) and (e). According to the figures
available in the Ministry of External
Affairs, during the year 1979, 85110
Indian nationals went to Pakistan and
77532 returned from Pakistan leaving
a spill-over of 7578 Indian nationals in
Pakistan at the end of the year. It is
for Government of Pakistan to take
appropriate action in cases of over-
stay by foreigners in their country.

Director of
CBI to 3 new post

7129. SHRI JYOTIRMOY BOSU:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether a former Director of
CBI, who was out of service for seve-
ral months because of adverse com-
ments .by .the Shah Commission of In-
quiry .in ifs report submitted to the
Government hag now been inducted to
a new post in the Home Ministry; and

(b) if so, what are the details there-
of?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA - MAKWANA):
(a) and . (b). shri D. Sen, former Direc-
tor of CBI retired from service on
30.11.1977, whereas, the Shah Com-
mission submitteg its reports to the
Government from March, 1978 to Aug-
ust 1978. Hence the question of his
not being in service consequent upon
adverse comments by the Commission
does not arise.

Shri Sen has been appointed as
Police  Adviser in the Ministry of =
Home Affairs, for a period of one year.

Manufature of Superior Aircraft by
Naval Yards

7130. SHRIMAT] PRAMILA DAN-
DAVATE: Will the Minister of
DEFENCE be pleased to state:

(a) whether the capacity to build
superior aircraft at the Indian Naval
Yards has been increased;

(b) whether any new manufacture
of aircraft carrier has been taken on =
hand; and i

(c) if not, what are the plans to .
equip the Indian Airforce to carry
newly purchased strike aircrafts?

THE MINISTER OF STATE IN
vTHE MINISTRY OF DEFENCE (SHRI .
C. P. N, SINGH): (a) Indian Naval



237

Yards have no capacity to build air-
craft,

(b) No, Sir.
(¢) The Navy have no plans to

equip the Indian Air Force to carry
newly purchaged strike aircraft,
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Use of Foreign Money in Eastern India

7133. SHR] BRAJI MOHAN
MOHANTY: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether Government’s attention.
has been drawn to disclosures of Chief
Ministerg of Bengal and Tripura as
to passing of foreign money through
Christian Missionaries and being used
in separatist movements in- Eastern
India;

(b) whether Government have any
information that foreign money com-
ing is penetrating into Indig through
church organisations; and
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lc) if so, the steps taken to prevent
it?

THE MINISTER OF STATE [N THE
MINISTRY OF HOME AFFAIRS
(SHR] YOGENDRA MAKWANA):
(a) The Government has seen reports
to this effect, which have appeared in
certain sectiong of the Press.

{b) and (c). Under section 6(1) of
the Foreign Contribution (Regulation)
Act, 1976, every association having
definite cultural, economic, educa-
tional, religious or social programme is
required to give half yearly intimation
to the Central Government as to the
amount of foreizn contribution received
by it, the source from which and the
manner in which such foreign contri-
pution was received and the purposes
for which and the manner in which
such foreign contribution was utilised
by it. Under Rule 8 of the Foreign
Contribution (Regulation) Rules, 1976,
such associations are required to
maintaip a separate set of account and
records exclusively for foreign con-
tributions received and utilised; they
are also required to submit tc the
Central Government a yearly account
duly certified by a Chartered Accoun-
tant. The half yearly returns and the
annual account are being received by
the Central Government from various
missionary organisations.

Production of Anti-Tank Weapon

7134. SHRT R. L. BHATIA: Will
the Minister of DEFENCE be pleased
to state:

(a) whether India has started pro-
duction of 84 mm Carl Gustaf antl-
tank weapon, M-2 under licence from
Sweden;

(b) if g0, what are its main fea-
tures;

(c) whether Sweden has also ggreed
to provide technology for recenMy
developed version; and

(d) if so, detailg thereof?

THE MINISTER OF STATE N THE
MINISTRY OF DEFENCE (SHRI

C. P. N. SINGH): (a) and (c). Yes,
Siv.
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(b) and (d). It would not be in
public interest to divulge this infor-
mation.

Taking over of Factories under Bird
and Company

7135, SHRI A. K. ROY: Will the
Minister of INDUSTRY be pleased to
state:

(a) names of the factories under
Birq & Co., total number of workmen
and the capital involved in them, facts
in details;

(b) share of Government through
Public Financial Institutiong in the
total capital and that of foreign equity;

(¢) whether it is a fact that the
lease of the Birq and Company would
end on the 1st September, 1980;

(d) whether Government prapose
to take over the factories under the
Bird & Co. after the expiry of the
lease; and

(e) if so, stepg taken thereon?

THE MINISTER OF STATE [N THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) Bird
and Company Limiteq has g Process
Engineering Factory at Calcutta, which
employs approximately 1,100 persons.
According to the wn-audited accounts
'of the company, the hook valie of the
assets of Bird and Company Ltd. as
on the 31st March, 1979 was
Rs. 484.03 lakhs.

(b) There is no direct investment
in Bird & Company Ltd. by Govern-
ment. Investment by Public Financial
Institutions is ag follows:

(i) Debentures helq by General
Insurance Company—Rs. 34,05,000.

(ii) Term loan from IRCI
(Balance as on  30-6-1980)—
Rs. 87,63,923.

(c) The company is currently
being managed by Directors appointed
by the Government under Section 408
of the Companies Act, 1956. The pre-
sent term of appointment of these
Directors iy upto 11th May, 1964,
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(d) and (e). A proposal to acquire
the assets of Bird & Co. Ltd.. is under
Government’y consideration.

Take over of Jaipur Udyog, Sawai
Madhopur in Rajasthan

7186. SHRI MANPHOOIL, SINGH
‘«CHAUDHARY: Will the Minister of
INDUSTRY be pleased to state:

(a) whether it is proposed to take
over the Jaipur Udyog, Sawai Madho-
‘pur, Rajasthan; and

(b) if so, the details thereof?

THE MINISTER OF STATE N THE
MINISTRY COF INDUSTRY (SHRI
CHARANJIT CHANANA):" (a) and
(b). No discussion in the matter has
yet been taken.

Inclusion of Maithili Language in
Constitution and Declaration of Urdu
Language in Bihar

7137. SHR1 BHOGENDRA JHA:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the Governor of Bihar
in his address to the Joint.Session of
the Legislature announceq that Bihar
Government’s policy of striving for
inclusion of Maithili language in the
RBight, Schedule of the Constitution
and for declaring Urdu ag second
language in six districts of Bihar; and

(b) if so, Government’s reaction
thereon; whether there is demand for
official facilities for Urdu speaking
people in the whole of Bihar and for
Maithili and Santhali languages in the
areas they are spoken; if so, Govern-
ment’s reaction thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) and (b). The facts are being
ascertained from the Government of
Bihar.

Encroachment by Nepalis in
Lakhimpur Kheri

7139. DR. VASANT KUMAR PAN-
DIT: Will rhe Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that Gov-
ernment have received complaints
about encroachment on Indian terri-
tory in  Lakhimpur Kheri district,
particularly Sampurnagar and Kabir-
ganj by Nepalis; and

(b) if so, the arrangements made
for maintaining security in the North
Eastern sector of the Indian border?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) and (b), Information is Dbeing
collected and will be laid on the Toble
of the House.

Unemployed Graduates

7140. SHR1 BHOGENDRA JHA:
Will the Minister of INDUSTRY be
pleased to state:

(a) what is the State-wise and dis-
cipline-wise total number of un-
employed cngineers, medico; and other
graduates in the country;

(b) what is the annua] State-wise
number of such new gradvates and
the annual absorption of unemploy-
ed into jobs;

(c) whether unemployad cngineers
ofr Bihar have been agitaling in
various ways for their absorption into
jobs; and

. (d) what steps are being taken tc
pnsure employment or self-employ-
ment to them?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): () to
(d). The information ig being colect-
ed and will be placed cn ihe Table
of the House.
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Oriyas Killed in Assam Stir

vi41. SHRI CHINTAMANI JENA:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government’s atten-
tion has been drawn to the news item
published in “The Timeg of India”
dated the 11th July, 1980 captioned
“Some Oriyas also killed in Assam
Stir”;

(b) whether the Oriyas staying in
Assam serving in various sectors or
doing business were killed in Assam
agitation;

(¢) 1f so, their number; and

(d) the action Government have
taken to protect the Oriyas?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR] YOGENDRA MAKWANA):
(a) Yes, Sir.

(b) and (c). Facts are beine ascer-
taineq and will be laid on the Table
of the House.

(d) The Assam Government have
been requested to teke all necessary
steps for the protection of all minori-
tieg in Assarn,

Central Team to Baghpat {o Investi-
gate Rape case

7142. SHRIMATI PRAMILA DAN-
DAVATE: Will the Minister of
HOME AFFAIRS pe pleased to state:

(a) whether Government had scent
any Central Iecam to investigate into
the rape of a marriel woman by
police official at Baghpat (U.P.);

(b) if :0, wheather the team has
made any report; and

(c) the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS

(SHRI YOGENDRA MAKWANA):
(a) No, Sir.

(b) and (c), Does not arise.
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Citizenship rights ¢ Refugees

T143. SHRI SATISH AGARWAL :
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it js a fact that Gov-
ernment of India decided to gramt
citizenship rights to only those refu-
gees who migrated to India during
December, 1971 to December, 1972;

(b) it so, under what authority
citizenship rights were granted to
Lakshman Singh Soda and others who
migrated to Barmer District in Raj-
asthan somewhere in January/Febru-
ary, 1971 who were not covered by
the above mentioned criteria; and

(¢) whether citizenship will be
granted to o‘hers also who came to
India in the same period?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFKFAIRS
(SHRI YOGENDRA MAKWANA):
(a) to (c¢). Grant of Citizenship is
governed by the Citizenship Act, 1955
read with tic Citizenship Rules 19566.
Persons of Indian origin who are ordi-
narily resident in India and have been
so resident {or 6 months immediately
beforc making an application for re-
gistration, are cligible for grant of
citizenship, provided they fu'fil the
other condilions specified in the Act
and the Rules. However, to meet the
speciel siluation created by the Pakis~
tani aggression of 1971, the Govern-
ment of India took a decision that
displaced persons who came to India
from Sind in Pakistan during and
immediately after the Indo-Pak war
in December, 1971, may bc consider-
ed for grant of Indian Citizenship
under the Citizenship Act, 1955, on &
case by case basis.

Since District Collectors are the
competent authorities to grant Citi-
zenship under Section 5(1) (a) of the
Act, details of individual cases (like
that of Shri Lakshman Singh Soda etc.)
are not maintaineg by the Govern-
ment.
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Para Military Training om communal
lines in Stateg

7144. SHRI M. V. CHANDRASHE-
KHARA MURTHY:
SHRI P. M. SAYEED:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether the Centra] Govern-
ment have asked the States to dis-
courage para military training on
communal lines in the States;

(b) if so, how many States have
been imparting the training;

(c¢) whether the Minorities Com-
mission has also recommended the
same;

(d) how many States have so far
implemented the suggestion; and

(e) how many Slales have agreed
to legislate on thig subject?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA)
(a) to (c). A statement is enclosed.

(d) and (e). Information is being
collected and will be laig on the Table
of the House.

Statement

While discussing the question of
protection of life and property of the
minority communities ihe Minorities
Commission have indicated that they
propose to investigate the root causes
of comn.unal disturbances and to sug-
gest effective measures for controlling
and preventing such disturbances.
Meanwhile, two immediate steps have
suggested themselves to the Commis-
sion, viz. “(1) The discouragement of
para-military training on a communal
basis and (2) replacement in schools
and colleges of text books which tend
to instil in young minds feelings of
animosiby between communities, by
text books which encourage feelings
of equality and brotherhood between
the memberg of all communities”.

2. So far as the first point is con-
cerned, the Government of Uttar Pra-
desh had jssued directions that no drill,
exwrcise, rally or demonstration (with
or without thg aid of any arms or
weapon, including lathi) shall be held
or organised by any person, associa-
tion, institution, party or organisation
such as RSS, on or upon any Gov-
ernment premiesg or place of Public
resort except with the previous sanc-
tion of the officer or person for the
time being lawfully exerciging control
over such premises or place. The
term “place of public resort” including
any premises playground, Hall or
other open land or building where
public has ordinarily access whether
on payment or otherwise.

The Government of Kerala have
also amended their Police Act, 1960,
whercby the District Magistrate may,
whenever he considered it necessary
so to do for the preservation of pub-
lic peace or public safety or for the
mainlenance of public order, by public
notice or by order, directed to indi-
viduals, prohibit, in any area within
his jurisdiction, the holding of, or
taking part in, any mass drill or mass
training with arms or the carrying of
arms in any procession. These orders
would remain in force for three
months extendable to six moaths., The
term ‘‘arms” means any type of offen-
sive weapon and includes lathis,
danda and stick.

Section 7 of the Assam Maintenance
of Public Order Act provides that the
State Government may in the inte-
rest of public prohibit, or impose such
conditions as may be necessary on the
holding of camps or performance of
drill or parade with or without arms
or any article weapons or implements
capable of being used as arms by
any class of persons or organisations
whose activities are in the opinion of
the Stake Government subversive of
law and order. The section further
provides that any contravention of an
orde. made under this section shall
be punishable with imprisonment
which may extend to two years, or
with fine, or with both,
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The Government of India have ad-
vised all other State Governments to
consider either amending their res
pective Police Acts on the line of the
Kerala amendment or incorporating a
provision analogous to that of section
7 of the Assam Maintenance of Pub-
lic Order Act, in the Public Security
Acts, if any, or issuing instructions
on the lines of those issued by the
Government of Uttar Pradesh for ban-
ning the holding of R.S.S.s Shakhas
in public places and in the premises
of educational institutions run/aided
by the Government or local bodies.
The State Governments have also
been requested to ensure that the pro-
visions of the amending enactments
or of the instructions issued by the
State Governments are effectively
implemented. The recaction of the
State Governments is awaited.

3. As regards the second point, it
is already under active consideration
of the Ministry of Education who are
concerned with it.

4. Some time back the Minorities
Commission had suggested some am-
endments in law so as to prohibit the
holding of drills on communal basis.
This suggestion is also under consi-
deration in consultation with the Min-
istry of Law.

Demonstration at Najafgarh Police
Station, Delhi

7145. SHR] VIJAY KUMAR
YADAV: Will the Minister of HOME
AFFAIRS be pleaseq to state:

(a) whether it is a fact that the
people of Najafgarh Block (Delhi)
including Harijans held a demonstra-
tion in front of Najafgarh Police

Thana;

(b) whether the demonstration was
organised by ‘Grameen Sramjeevi
Union’ demanding arrest of persons
involved in physical attack on the

Presideit of the Union; and

(¢) if so, the stéps being taken in
the matter?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) and (b). Yes, Sir.

(c) On receipt of the medical
report to the effect that the injuries
sustainegd 'were grievious in nature,
a case FIR No. 291 dated 22-7-1980
u/s 325 IPC Police Station Nzjafgarh
has been registered and the accused
persons arrested. The case will be
put in court on finalisation of the in-
vestigations.

Capacity of GLS Lamps and other
Electrical Goods

7146. DR. A. U. AZMI: Will the
Minister of INDUSTRY be pleased
to state:

(a) whether the licenseg capacity
for production of GLS lamps and
other electrical goods has been increas-
ed in respeci to erstwhile Plilips
India Limited now renamed as Pieco
Electronics & Electricals Lid ;

(b) if so, the reasons therefor and
facts thereof;

(¢) whether it is also a fact that
the same company has resorted tc
higher rates of praduction than its
licenced capacity; and

(d) if so, the action proposed to be
taken against the company?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) t
(c). M/s. Philips India Ltd, now
renamed My/s. Peico Electronics and
Electricals J.td., were licensed for the
manufacture of GLS lamps and ﬁuo?e-
scent tubes for capacity of 8 million
nos. and 1.5 million nos. per annum
respectively at their factory at Kalws,
Thana (Maharashtra). In August,
1975 the company applied for ealorse-
ment of their industrial licences for
the capacity of 24.0 million nds. for
GLS lamps and 4.5 millién' nos. for
fluorescent tubés on the hasis of
maximum utilisétion of plaht and
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machinery in terrns of the government
Press Note issued on 8th January,
1975. The company contended that
number of shifts had not been specifi-
ed in the industrial licences granted
to them and as such the capacities
mentioned in the industrial licences
should be treated on single shift basis.
The Government, however, did not
accept the contention of the com-
pany. It was noteq that the company
had already gchieved the production
of 24.3 million nos. of GLS lamps and
4.3 million nos. of fluorescent tubes in
a year., Excess production over licens-
ed capacity in respect of other items
such gg glass shells, fluorescent powder
tungsten filaments, molybdenum wires,
glow switches, starters for fluorescent
tubes and lizhting fittings had also
been achieved. However, taking into
account that cutting back the pro-
duction to licensed capacity would
result in retrenchment of labour etc.
Government isued a substantial ex-
pansion licence to the company on
28-2-78 subject inter alia to the con-
dition that the company shall under-
take to earn foreign exchange of
minimum FOB wvalue of Rs. 6 crores
through exports of GLS Lamps,
fluorescent tubes and lamp components
over g period of five years. The export
obligations can further be extended
by Government at their option for a
further period of five years. The
licence was also subject to condition
that the facility to manufacture 25
per cent over and above the licensed
capacily will be subsumed in the
above approved capacity for all the
items.

(d) The possivility of taking any
lega] action against the campany for
production in excess of the licensed
capacity prior to regularisation is
being exploved in consultation with
Ministry of Law and other authorities.

Global Tenders for Generating
Equipment including Turbines

7146.A. SHRI SATYENDRA NARA-
YAN SINHA: Will the Minister of
INDUSITRY be pleased to state:

(a) whether there is any proposal
for opening all the requirements in
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generating equipment including tur-
bines, for global tender;

(b) if so, whether any price advant-
age would be given to BHEL equip-
ment in case of open global tender;
and

(c) whether BHEL employees have
expressed apprehensions about such a
move?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRL
CHARANJIT CHANANA): (a):
Power gencration, transmission and
distribution 1s already included in the
14 select priority industries/projects
for which the special procedure for
procurement of capital goods against
global tenders is applicable.

(b) The proposals are considered
by an Empowered Committee con-
stituted by the Government which
evaluates the offerg received both from
indigenous and foreign suppliers on
the basis of price, deliveries anc¢
technology. The price comparisons
are made between Indian offers and
the foreign offers on the basis of the
landed cost of the latter, i.e., the cil.f.
cost plug import duty.

12 hrs.

vZ hrs.
PAPERS LAID ON THE TABLE

NorrricaTioN UNDER ESsentiaL Com-

MODITIES ACT. STATEMENTS re. ANNUAL

Rerort oF Brarruwarre & Co., Lo,

CALCUTTA, AND Te. BurN Stanparp Co,

Ltp., CALCUTTA AND ANNUAL REPORT

ETC. THEREOF AND CEPFTIFIED ACCOUNTS
grc. oF Coir BOARD

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRL
CHARANJIT CHANANA): I beg to
lay on the Table:

(1) A copy of Notification No. S.O.
266 (E) (Hindi and English versions)
published in Gazette of India dated’
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the 21st Apri]l, 1980, exempting the
printing of advertisement or pro-
paganda material calendars, diaries
and invitation or greeting cards
from the operation of provisions of
clause 8 of the paper (Conservation
and Regulation of Use) Oraer, 1974,
under sub-section (6) of section 3
.of the Essential Commodities Act,
1955. [Placed in Library. See No.
LT-1209/80].

(2) A statement (Hindi and
English versions) showing reasons
for delay in laying the Annual
Report* of Braithwaite and Com-
‘pany Limited, Calcutta, for the year
1977-78. [Placed wn Library. See
No. LT-1210/80].

(3) A copy each of the following
papers (Hindi and English versions)
under sub-section (1) of section
619A of the Companies Act, 1956: —

(i) A statement regarding Re-
view by Government on the work-
ing of the Burn Standard Com-
pany Limited, Calcutta, for the
year 1978-79.

(ii) Annual Rencrt of the Burn
Standard Company Limited, Cal-
cutta, for the year 1978-79 zlong
with Audited Accounts and the
comments of the Comptroiler and
Auditor Genera] thercon.

(4) A stalement (Hindi and
Engiish versions) <howing reasons
for delay in laying the papers men-
tioned at (3) above,

Library. See No. LT-1211/80].

(5) A copy of the Press Note
(Hindi and English versions) dated
the 20th August, 1979 containing the
relaxations that could be allowed
in the case of locatinnal restrictions
for industrial licensing, in pursuance
of assurance given on the 2nd July,
1980 Aduring supplementaries on
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Starred Question No, 351. [Placed
in Library. See No. LT-1212/80].

(6) (i) A copy of the Certified
Accounts (Hindi and English ver-
sions) of the Coir Board, Ernakulam,
for the year 1978-79 and the Audited
Report thereon, under sub-section
(4) of section 17 of the Coir Industry
Act, 1953.

(ii) A copy of the Review (Hindi
and English versions) on the
accounts of the Coir Boarg Erna-
kulam, for the year  1978-79.

[Placed in Library. See No. LT-
1213/80].

REVIEw BY GOVERNMENT ON THE WORK-
ING OF CENTRAL PoOwER RESEARCH
INSTITUTE, BANGALORE, Fror 1978-79.

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): I beg to lay
on the Tablc a copy of the Review
(Hindi and English versions) by Gov-
ernment on the working** of the
Central Power Research Institute,
Bangalore. for the vyear 1978-79.
[Placed wn Library. See No. LT-
1214/80].

STATIMINT (OPPECTING REPLY TOo USQ

No. 340 re. UN-LICENSED 3UILDING

MATI RIAL STORTS IN DrruHr MUNICIPAL
CorporATION AREA

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): I
beg to lay on the Table a statement
(Hindi and English versions) correct-
ing the reply given op the 11th June,
1980 to Unstarred Question No. 340
by Shri Chandra Pal Shailani, regard-
ing unlicensed building material stores
in Delhi Municipal Corporation Area.
[Placed in Library. See No. LT-1215/
80].

*Annual Report was laid on the Table on 30th July, 1980.

**Annual Report of the Central Power Research Institute Bangalore,
for the year 1978-79 was laid on the Table on the 16th March, 1980.
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In reply to Unstarreq Question No.
340, answered 11-6-1980, it was inter-
alia stated that

“Thig store was prosecuted six
4imes and each time the Hon’ble
Court imposed a penalty of fine on
the gtore.”

Later on the M.C.DD. while furnjshing
materia] for another question op the
same subject clarified that the six
prosecutions reported by them earlier
related to the period belween July,
1979 to April, 1980 ang that prosecu-
tiong had been launched against the
store earlier also. In view of this

the last but one sentence of the reoly .

given to the Unstarred Question No.
340 may be reag as under:

“This store was prosecuted six
times during the period from July,
1979 to April, 19280 and each time the
Hon’ble Court imposed the penalty
of fine on the store. Prosecution
had been launched against the store
earlier also.”

NOTIFICALTON UNDFR NAYY ACT.

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
C. P. N. SINGH): T beg to iav on the
Table a copy of the Naval Ceremonial
Conditions of Scrvice and Tliscellare-
oug (Sceond Amendment' Regulation,
1980 (Hindi and English versions) pub-
lished in Notification No. S.R.O. 237in
Gazette of India Aated the 26ih July
1980, undor section 185 of the Navy
Act, 1957. [Placed in Library. Se®
No. LT-1216/80].

NOTIFICATIONS UNDER ALL-INDIA
SERVICEg ACT.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHR1 BHISHMA
NARAIN SINGH): Sir, on behalf of
Shri P. Venkatasubbaiah, T beg to lay
on the Table: —

(1) A copy each of the following
Notifications (Hindi and English
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versions) under sub-section (2) of
section 3 of the All India Services
Act, 1951:—

(i) The Indian Administrative
Service (Fixation of Cadre
Strength) Twelfth Amendment
Regulations, 1980, publisheq in
Notification No. G.S.R. 446 (E) in
Gazette of India dated the 24th
July, 1980,

(ii) The Indian Administrative
Service (Pay) Ninth Amendment
Rules, 1980, published in Notifi-
cation No. GSR. 447(E) in
Gazette of India dated the 24th
July, 1980.

[Placed in Library. See No. LT—
1217/80]

(2) A copy of the Code of
Criminal Procedure (Assam)
Amendment Act, 1980 (Hindi and

English versions) (President’s
Act No. 3 of 1980) published in
Gazette of Indin dated the 19th July,
1980, under sub-section (3) of
section 3 of the Assam State Legisla-
ture (Delegation of Powers) Act,
1980. [Plared in Library. See No.
LT-1218/807.

PRESIDENT'S ACTS UNDFR ASSANT STATE
LEGISDATURE (DT LiGATION of POWFRS)
AcT.

THE DFPUTY MINISTER IN THE
MINISTRY OF TFINANCE (SHRI
MAGANRBHAT BAROT): 1 oeg fo lay
on the Tahle

(1) A copy each of the following
President’s Acts (Hindi and English
versions) under sub-section (3) of
section 3 of the Assam State Legisla-
ture (Delegation of Powers) Act,
1980.

(i) The Assam Finance (Sales
Tax) Amendment Act, 1980 (Pre-
sident’s Act, No. 2 of 1980) pub-
lished in Gazette of India dated
the 19th July, 1980.

(ii) The Assam Financz Act,
1980 (President’s Act No. 4 of
1980) publisheq in Gazette of
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India dated the 18th July, 1980.
[Placed in Library. See No. LT-
1219/80].

(2) A copy each of the following
Notificationg (Hindi and English
versions) uader sectionn 153 of the
Customs Act, 1962:—

(i) G.S.R. 449(E) and 450(E)
published in Gazette of India dated
the 28th July, 1980 togelher with
an explanatory memorandum in
supersession of notification No.
183-Custcms dated the 2nd
August. 1976 to provide for
duty-free clearance of two per
cent, empty spare bags accom-
panying import consignment of
bagged Milk Powder.

(ii) G.S.R. 451(E) published ir
Gazette of India dated the 28th
July, 1980 together with an ex-
planatory memodranddum regard-
ing reviised raute of exchange for
conversion of Pound Starling into
Indian currency or vicewersa.
[Placed n Library. See No. LT-
1220/80].

st Twbaew  gwEw  (FROR):
HET WERT, gH 7 USIWMA< WaA
fmz’ (m). .« o o g

Whatever is said without my per-
mission will not be recorded. I have
allowed Shri Paswan

st vwlaemg arweEw: S Tgied,
o UseTER waw a7 Pydes wiww
fear & | =AY TET St & P
P T g

mwsmt ™ TR HTEr
a% AT, 99 R T I F I |

Let me have the information first.
Then 1 will give my decisicn.
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ft twtaeme qear: g Prewa
€, 37 @ Paet & faew 7@l fear o

AWH WP T aug g, fex
M@ HA |

Let me consider it myself.

st Twiaere grar: TR0 9@ ag
€ & &7 gae T m‘waﬁ
ey §, W dwe § P g,
T T T AT

T WE : &g A

I have it under consideration. I
have called for it. I will let you
know.

MR. SPEAKER: Not This way; not
allowed.

I Pae & gifeg

SHRI NIREN GHOSH (Dum Dum):
I have given notice of an adjournment
motion about the reported move to
search even the Governors.

MR. SPEAKER: That has been dis-
allowed.

ft arfes wger W (FEOR) -
T I & AT et 6 fag-
foat & gy | @i FEE W 0
Pae ey @ geaTe 9T dIAT W1 .

Fgy wEew: I7 Paw Fw @I
Y e wigews @i:  dF  Afed
far @ | T qfdt I@T TRW A
ghomt @ sTew ot g § | I

Ta-TT T 5T AW,

*+**Not recorded.
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oft waarw Pog FaT (i) e

A g I gE HET aX
PR | T |l T & AW A
¢ e qgt o g

SHRI KRISHNA CHANDRA HAL-~
DER (Durgapur): Sir, I have given a
notice under Rule 377 about the state-
ment of Shri C. M. Stephen in Calcutta
regarding the toppling of the Left
Front Government of West Bengal.

MR. SPEAKER: You have been told
that it has been raised in the Rajya
Sabha. We cannot waste the time of
the House. It has been explained.

SHRI KRISHNA CHANDRA HAL-
DER: Rajya Sabha is a separate
House.

st wqdter Py wwg : FF qEIH-
A waw & w9 geAw faag. . .

waw wetw : Pag Pag?

Wt sty Peg wET: W6 T 150
gooRfgat & qfaw 7 AR #T qE@«
PaT & | AW W TN A G &

.. (cTaum). . .

MR. SPEAKFR: I have called {for
that.

st srzw Pagw Ao (7% faee) -
ey wgiaw, H WIS &A@ TG AT
w@r g,/ Paeet &1 a@ W @ g |
#3 o 377 # oW ImE W

wﬁa‘:mﬁwﬁ?@wr@

I & q9A F1 wbAw w1 T .

qoW WgAT : T8 AET, awedy
Lill ﬁmwﬁz’afﬂ"th‘
st sew PFagrct wwedt ¢ W 7

MR. SPEAKER: You will receive 1it.
AT CE R BT E 1 -« (W)
a7 7 T FTC & T ©

It is my duty to look after it.

mmmﬁ(faﬂh) #a o
I w Paw & P 20 (s
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W WE: qW ATHEW TR
far g 1 7 o T i
G qqT FHAT T |

It is not a Business Advisory Com.
mittee meeling here. This is Parlia-

ment going on and we must act ac-
cordingly.

(Int rruptione),

2.

Wt gy T T R e
Pafre 7 Peer . .

Wy wETag: A 7 fow @ Paar
EWAGP IR AT & | I
WA AT T @ ST AgT & |

ot wrw T S § g FFAET AT
L fe e o & @@ B on
U9, T. 7 @ud @ foeamn & =
#® a7 & @y faam

nqY WEAG: W R A HA AT
& far g

ot W W S S OH G AE
] fler ™= g (wmm)..

off 7w Preme oA I &
*gr 1 f% 377 @ gars a1 far g

waw wgiaw: Paw w7

o T PaelE gEAT: £ W |

|
I have asked for a factual note.
Let me satisfy myself.

AT A AW L.
Let .ne satisfy myself.

. (sTavT). . .

***Not recorded.



#50 Re. Arrest of Member

12.07 hrs. |
Re ARREST OF MEMBER

MR. SPEAKER: ] have just got it.
It says:

“I have the honour to inform you
that Swami Indervesh, Member of
Parliament, has been arrested at
Baghpat under Section 117/147/148/
149/151/152/153/332/353/307 Indian
Penal Code and Section 7 Criminal
Law Amendment Act on 5-8-80. De-
tailed information follows.’

SHRI CHANDRAJIT YADAV
(Azamgarh): Sir, this is entirely a
false case instituted against the Mem-
ber of this House.

MR. SPEAKER: I cannot say.
(Interruptions).

SHRI CHANDRAJIT YADAV: No,
Sir. Let there be judicial inquiry. I
challenge it. It is a fabricated, false
report against a Member of the House.

MR. SPEAKER: I cannoj say that.
(Interruptions).

SHRI CHANDRAJIT YADAV: You
have been saying for everything that
you will find out the facts. Will you
find out from the Home Minister?
Will you please forward my request
that there should be a judicial inquiry
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instituded. . (Interruptions). why 150
Lok Dal workers have been beaten up
and why police have behaved like that?

ST Hq
TR @IMT 1 I R T
ww WEIAG: Ig A AT @ g

All right, I will see to it.

! T Peerw qreRe: a0 O *E
A g P T Afew Paw
ST T TR W WE, T Y g
TART AT

gy wghew : ag ghEwr ol I
|

Detailed information will follow. It is
stated: ‘Detailed information follows’.

(Interruptions).

SHRI CHANDRAJIT YADAV: This
must be known where be is whether in
Police custody or jail. (Interruptions).
Please look into your rules. 1 would
say that you cannot treat the arrest
of Members so lightly.

MR. SPEAKER: No, 1 am not trea-
ting.

SHRI CHANDRAJIT YADAV: We
have brought this question time and
again to the notice of the House. Wheh
a Member is arrested—please read the
Tule—this is the first duty of the offi-
cer arresting to inform as to where
the Member has been kept, whether
he is in custody or whether he is in
some jail.-

mm:mma“,

a9 AT I ITEIT |

st wrw Pagrdt wwddY: w9 o
%

7
ST W @ g, v T8
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YWHRT T AT § gw Wi '
mma’hmﬁm@mﬁg

ft T faeTe  orerET:
Lkl o

AW WEET: AT TR
TV PuwT 7 T iy

SHRI CHANDRAJIT YADAYV: This
kind of latitude to police officers
should not be given in respect of MPs.
Then what will happen fo the ordinary
citizens?

MR. SPEAKER: I will not allow
this.

ot yfa swr www (wERIR) o
¥ 229 TE

SHRI CHANDRAJIT YADAV: You
are dealing with it daily. Please in-
form us where he is kept. People en-
quire of me. I have no information.

You also have no information.

MR. SPEAKER: That is why we are
going to take action.

#ﬁmmm: fifa
t

gy s ;A Iw F;WT HT,
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sfi Tw faome qEE:  wiET A
e FOM O g 15 95 g o
T | Pagest wHet 7 W T

MR. SPEAKER: I am seized of the
siluation. I know my duties, and I
will perform them. I am going to
perform my duties. What more can

I do?

WY 7w Pawmw qreAT: wTCATR o
P Fiar /T &

wqw  gEE ;. wmAE g oo
T A TG

?sﬁmmmz: T AN AT §

2
oy Ayl Tt 9 § O 9w
T AT A g

WY wEw fwgrd ot &g T
TG T A W TANT AMET A7 A TY
@ Pear giwr Tfe® wm

MR. SPEAKER: I will do whatever
is necessary. Whatever action is cal-
led for I will take. When I have as-
sured you, you should be satisfied.

12.13 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

FALL IN PRECES OF RAW JUTE IN WEST
BENGAL

PROF. RUP CHAND PAL (Hoogh-
ly): I call the attention of the Minis-
ter of Commerce to the following mat-
ter of urgent public importance and
I request that he make a stalement

thereon:

“The reported severe fall in the
prices of raw jute in West Bengal
and other jute growing areas caus-
ing untold sufferings to lakhs of
cultivators and failure of the Jute
Corporation of India to procure the
entire raw jute.”

THE MINISTER OF COMMERCE

AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): Sir, on the
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recommendation of the Agricultural
Prices Commission, Government have
fixed a price of Rs. 160/- per quintal
for W5 grade jute in Assam. On the
basis of this price, Jute Commis-
sioner has worked out and notified the
prices ior different grades of jute in
differeni upcountry markets. A copy
of the Jute Commissioner’s notification
has already been laid on the Table of

the House.

According to reports received by us,
the new jute crop has started arriv-
ing in Assam, North Bengal and
some areas of Bihar adjoining North
Bengal. Prices of the new crop in
North Bengal and the areas of Bihar
adjoining North Bengal are reported
to be ruling around the statutory
minimum level for W5 and lower gra-
des, whereas the prices are above the
statutory levels for grades higher
than W5. Prices in Assam are repor-
tedly ruling arocund Rs. 15/- per quin-
tal below the statutory minimum, pri-
marily because of non-movement of
jute from Assam to the terminal mar-
kets. The Jute Corporation of India
have started purchase operations.

Government has issued clear-cut
instructions that the Jute Corporation
of India should make purchases dur-
ing the coming year in order to ensure
that the jute growers get at least the
statutory minimum prices notified oy
the Government. The Jute Corpora-
tion will also have the freedom to
make commercial purchases in the
exercise of its commercial judgement
without incurring any loss. To en-
able the Jute Corporation of India to
carry out its objectives, the Reserve
Bank of India was requested to fur-
nish additional credit. The required
additional credit has been furnished.
The Jute Corporation of India have
also negotiated and obtained from the
Food Corporation of India and various
Warehousing Corporations additional
godown space. Negotialions are still
going on for more godown space.
Moreover, to enable Jute Corporation
of India to un-block a part of its funds
and godowns which are tied up in pur-
chases made during the previous two
Seasons, vigorous efforts are being
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made both in the domestic market and
abroad to sell JCI jute. A two-man
delegation of fhe STC and JCI has
gone tc London to negotiate export
sales of JCI jute and is expected to
finalise orders of exports. To Zfacili-
tate sale of JCI jute {n the domestic
market to private sector mills, we
have been able to persuade the bank-
ing sector to provide guarantees to
the private sector mills to enable them
to make purchases from the JCI on
credit,

The efforts of the Jute Corporation
of India will have to be supplemented
by purchases made by the private sec-
tor mills in order to maintain ade-
quate buying pressure in the market.
With this objective in mind, I had a
meeting with the Indian Jute Mills
Association and I have asked them to
buy around 36 lakh bales of jute dur-
ing the period September—December
1980. This represents the consump-
tion of the mills during that periad
and also includes about 12 lakh bales
for building up higher inventories fer
raw jute. To enable the build-up of
this larger inventory, we have re-
quested the Reserve Bank of India to
offer additional credit facilities to the
mills from August—September this
year.

The jute economy of India cannot
ve viewed in isclation but must be
seen in the global context and parti-
cularly in the context of the gonditions
prevailing in neighbouring Bangla
Desh. There is a glut of jute in the
international market and international
jute prices are ruling below the in-
dicative levels agreed upon. This has
led Bangla Desh to abolish statutory
minimum prices for jute, suspend
minimum export prices on lower gra-
des and also reduce the export duty
on certain grades. The crisis in the
jute industry is partly a result of the
recessionary condttions which have
manifested themselves in some of the
major consuming countries and is also
a result of infense competition from
synthetics. It is my earnest Dbelief
that the crisis will be short-lived and
within a very short span of time, the
industry will kave turned the corner.
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PROF. RUP CHAND PAL: My ques-
tion had been rather very cleverly
avoided because ] hag tried to draw the
attention of the hon. Commerce Minis-
ter to the recent crash in the minimum
price of raw jute in West Bengal and
other jute growing areas. But there
is no specific reference in his answer
to what is happening in West Bengal
these days. As you know, West Bengal
produces about 60 per cent of the total
raw jute of the country and there are
reports—I have also been there that
the jute growers, the hapless lot, about
whose problems we have discussed
again and again on the floor of this
Hcuse, are being forced to make dis-
tress sale at a price far below Rs. 160,
that is fixed by the Central Govern-
ment.

12.28 hrs.
[SHR1 SHIVRAJ V. PATIL in the Chair]

At some places, it is Rs. 120 and at
some other places it is Rs. 115. The
problem of the jute growers in our
country is a perennial problem. The
lakhs and lakhs of jute growers, the
unfortunate lot, are in the same lot as
they were during the British period.
They were exploiled during the British
period and even afier 33 years of inde-
pendence, they are still being exploited.
It is to be seen how miserably these
people, who help us to earn foreign
exchange to the tune of more than
Rs. 200 crores, are bemng compelled te
make distress sale at a price far below
the price fixed by the Government of
India. Several times on the floor of
this House, we have discussed this
question. Even during the days of the
Congress Government headed by Dr.
B. C. Ray when the Congress men were
in power in the West Bengal State
Legislature, unanimous resolution was
passed to protect these hapless un-
fortunate lakhs and lakhs of poor

peasants.

Since that period, on several occa-
sions, in the West Bengal State Legis-
lature, cutting across political affilia-
tions, the leaders have expressed their
feelings about these small peasants,
small Tarmers and pecor jute growers.
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Ultimately, the Jute Corporation of
India was formed with a declared aim
that the Jute Corporation will pro-
tect these hapless poor millions and
millions of jute growers whe have been
deprived of remunerative price for all
these years. But what is cur experi-
ence now? When jute has begun to
reach the markel, we find thal the old
game has started. The jute mill-
owners, the jute sharks, the jute barons
make ‘a profit of crores and crores of
rupees annually Rs. 400 crcres to
Rs. 500 crores. What do they do? They
come forward on the pretext that there
is no storage space. Whenever there
is a bumper crop, they come forward
with the old game, with their agents,
with their henchmen, to bring down the
prices and these hapless lot, these poor
jute growers, are compelled to sell jute
at a price far below even their produc-
tion cost. This is what is happening
this year.

Last year, during the previous Gov-
ernment, in 1979, there was an assur-
ance given that from 1980, the JCI
wil] be made to make monopoly pur-
chase. This year, the Central Kisan
crganisations of all different political
hues have come forward with a pro-
posal that the minimum price of Rs. 300
per quintal be fixed. The Government
of West Bengal agfter working out their
own production costs and other things
and had come forward with a preposal
that at least Rs. 250 be given because
the cost of produclion is somewhere
around Rs. 220 to Rs. 225. Now, the
Central Government has declared a
minimum price of Rs. 160 and these
poor peasants, in the beginning of the
season, are being compelled to have
distress sale at Rs. 115 or Rs. 120 or
something like that.

The jute mill-owners, we know them
about 7 or 8 monopoly houses have
accumulated tonnes and tonnes of
money, exploiting the people. Tell
ithem to increase the production of jute
manufacture and they will come for-
ward with an alibi that there is no
scope nf increasing production. They
will just pressurise the Central Gov-
ernment for more subsidy, for mcre
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amenities with regard to export and
other things. On the other hand, they
will bring down the prices, by their own
manoeuvres, of raw jute and just suck
the blood of these hapless millions and
millions of poor peasgnts, small pea-
sants, poor jute growers.

Will the Jute Corporation of India
which was set up with the specific pur-
pose of protecting the hapless lot,
these millions and millions of small
farmers, these poor peasants, these poor
jute growers, not go to the help of
these small jute growers and purchase
jute at support price in these 90 to 100
primary markets? The Government of
West Bengal has made a specific pro-
posal. Let JCI purchase at least 20
lakh bales out of say, in West Bengal,
the estimated production of 40—45 lakh
bales....

MR. CHAIRMAN: You have to ask
a question.

PROF. RUP CHAND PAL: 1 am
coming to that, 1 have already start-
ed.

My specific question is: Will the Jute
Corporation of India with enough finan-
cial resources—tihere are regional im-
balances, discriminations, anomalies
and what is happening is that the Re-
serve Bank of India is providing Rs. 280
crores to the Cotton Corporation of
India while only Rs. 26 crores is pro-
vided to the Jute Corporation of
India....

SHRI JANARDHANA POOJARY
(Mangalore): Sir, I am on a point of
order. Let it be clear once and for all
So far as the Calling Atlention Nolice
is concerned, there has been some direc-
tion given at the commencement of the
Seventh Lok Sabha that, as per the rule,
no debate is permitted on such a state-
ment at the time it is made but each
member in whose name the Calling
Attention Notice stands may, with the
permission of the Speaker ask a clari-
ficaticn or a question; the total time
taken on a Calling Attention should
not be more than half an hour and
that for asking a clarification or a
question, the member who calls the

attention may not take more than abous
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3 minutes and other four members
about 2 minutes each.

He has already taken 17 minutes.
This js to be decided once and for all.

MR. CHAIRMAN: Your point of
order is upheld. What you say is
correct. The hon. Member will follow
it. He should not take more than 3
minutes; he should not make a state-
ment and he should ask a question.
Under rule 197(2), you can ask a ques-
tion or a clarification. You cannot make
a statement. This is not envisaged in
the rules here.

PROF. RUP CHAND PAL: I am
framing the question, Sir.

Will the Jute Corporation of India
with enough financial resources at their
disposal immediately go to 90 to 100
primary markets and purchase at least
20 lakh bales of raw jute at the mini-
mum support price in West Benga] and
will the Reserve Bank of India be ask-
ed to release more funds to the Jute
Corporation of India for the purpose?
Secondly, will the Jute Corporation of
Indja be directed to make commercial
purchase as was done last year and
will the JCI be allowed to purchase at
a higher price than the minimum sup-
port price?

Thirdly, will the Centra] Govern-
ment censider the West Bengal Gov-
ernment’s proposal for monopoly pur-
chase of raw jute and involving popular
panchayats to safeguard the interests
of raw jute growers and adequate
financial resources to be provided?

Lastly, what is the Government’s
reaction to a report that some big
socialist country has agreed to make
purchase of raw jute in a big way?

SHRI PRANAB MUKHERJEE: Sir,
the hon. Member has put four ques-
tions. As regards the first question,
whether the JCI is going to purchase
20 lakh bales at the minimum support
price, my answer to that question is
that the JCI has been instructed to
maintain the price support operation:
whatever be the quantum necessary to
keep the minimum price at Rs. 160,
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the JCI will have ‘to purchase it. I am
not putting any ceiling on it. It may
be 10 lakn bales or it may be 20 lakh
bales or it may be 30 lakh bales. But
whatever would be needed to maintain
the minimum price in the market fixed
by the Government, they will have to
purchase that. That is the objective of
the minithum price support operation.

In regard to the credit availability,
the hon. member is aware of the fact
and, in fact, yesterday when some of
his party colleagues met me, I explain-
ed to them that the Reserve Bank of
India has already increased the credit
by Rs. 12 crores, from Rs. 62 crores to
Rs. 74 crores. Secondly, in order to
improve their liquidity position. We
have suggested them to dispose of the
old stock and they have taken certain
positive steps in that direction which
would also improve their liquidity
position.

In regard to the third question,
whether monopoly purchase would be
made by the JCI or not, I have already
answered the question on a number of
occasions on the floor of the House, I
am sorry, my answer is, no.

In regard to the possibility' of export-
ing raw jute in the socialist countries,
we are exploring the possibilities of
exporting raw jute nct merely to socia-
list countries but wherever we get the
market we are trying to export.

SHRI NIREN GHOSH (Dum Dum):
It 15 an extraordinary statement that
the hon. Minister has chosen to make.
Much water has flown down the
Ganges. This statement repeats word
for word what the jute mil] magnates
have said and are pleading for. That
is the sorriest part of if.

Before framing my question, I would
like to raise this. 1s the Minister
aware that the Floud Commission,
after a comprehensive inquiry, decided
that the price of one maund of jute
should be equal to two and a half
maunds of paddy and if so, has it ever
been mentioned by the Government?
Why has this recommendation not been
put into practice?
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The Public Undertakings Committee
also had gone into the question of price
structure of jute and it has come to
the unanimous conclusion that Rs. 400
and above per quintal should be the
price of raw jute. But the trade unions
and the kisan organisations, irrespective
of wherever and whatever views they
hold, have moderated the demand. They
have been pleading for Rs. 300 per
quinta] for the last few years.

Recently, two days before, it has
come in the Statesman, the arguments
advanced there by the IJMA have been
given here word for word, that there
is a glut in the market, that the prices
have fallen down, there is competition
from Bangladesh, there is competition
from synthetics—all that he has men-
tioned. For whom are you speaking?
For the Government of India or for
the Indian Jute Millowners’ Associa-
tion? That is the pertinent question
that you have got to. answer. Every-
body knows that the IJMA has declar-
ed from the housetops that there is no
fear of competition from synthetics any
more because of the oil price hike.
And there will be still further rise in
the price of cil. Everybody also knows
that they have sold carpet backing in
the U.S. market at an exorbitant price
of 85 cents per linear yard and were
maging a profit of Rs. 3,000 per tonne
of carpet backing: they have been mak-
ing extraordinary profits. Now, due to
recessionary conditions, the demand
has slackened. They did not care for
the market; they could have sold it
far below thal price and expand mar-
ket further And Government did not
say a word of advice to the jute mill-
owners. Let them make hay while the
Sun shines. You had allowed them.
That is what you did.

When the Jule Corporation cof India
was inaugurated, late L. N. Mishra
declared on b half of the Government
that it would graaually, within g few
years, go in for monopoly purchase of
raw jute direct from the growers. Jute
growers and their families censtitute
at least threc crores of people spread
over six States of India. From the Bri-
tish days till now, nobody has paid any
heed to their distress, axploitation,
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misery and sufferings. Now you say ‘no
monopely purchase’. That means, you
are going back on the policy of the
Government declared on the floor of
the House by late L. N. Mishra, a
member of the Government then pre-
sided over by Shrimati Indira Gandhi.
The present Government is also that
of Shrimati Indira Gandhi, and you
have reversed that policy; you have
the cheek to reverse that policy on the
floor of the House—that was the de-
clared purpose, that was done eight to
nine years ago, when the Jute Corpora-
tion of India was inaugurated.

Now, coming to brasstacks, last year
the prices crashed, whatever support
price they declared. This year, I
charge, the prices have already crashed
below the support price. Jute is selling
at Rs. 52 per masund or Rs. 131 per
quintal. Their support price is Rs. 160
and the remunerative price with some
return to the grower would be Rs. 300
per quintal. Now it is selling at Rs. 131
per quintal in the market just now.
This is my information. You will say
from where did I get this information.
My source 13 the MLA from Bhangor
and the MLA from Barasat where jute
is grown... .

SHR1 PRANAB MUKHERJEE: South
Bengal jute has not yet come.

SHRI NIREN GHOSH: 1 told you for
your benefit.

Now, Sir, last year the Jute Corpora-
tion of India did not make any worth-
while purchase tThough a target of 20
lakh bales was announced by the
Minister. It was the Industries Minis-
ter at that time who said that 20 lakhs
bales would be purchased but the
purchases they made were very meagre.
Then the JCI did not sell their stocks
when the prices went up and they are
now burdened with stocks. Can the
Minister deny it? He should clarify
whether this was the position.

Will the Minister deny that the
management of the Jute Corporation of
India is thick and thin with the Indian
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Jute Mills Association magnates and
move in a way so that the big jute
magnates are obliged thereby. Even
the one Jute Commissioner who was a
bit critical and a little independent-
minded had to go away because the
IJMA people did not like him. Now this
is the position. Last year it has crash-
ed completely.

MR. CHAIRMAN: Please come to the
question.

SHRI NIREN GHOSH: This year,
after we had some exchanges on the
floor of the House and finding the
Minister wanting, to do. something
seriously, we some Members of the
Opposition—members of different
groups—submitted a memorandum to
the Prime Minister. What were the
demands? That the price should be
Rs. 300 per quintal, that this year there
should be an upward revision of the
minimum support price and the Jute
Corpoeration of India should make pur-
chases far above the minimum level as
in the case of cotton and purchase 50
per cent of current crop—these are
our demands. Regarding cotton, I will
come to that and will say that a dis-
crimination is being practised against
the jute-growing States and the jute
growers in particular.

We submitted that at least you pur-
chase 50 per cent—not 20 lakhs which
was said. That 1s not our demand.
Let me be fair. That is a wrong de-
mand. I say it categorically. 80 lakhs
bales have been produced and at least
for this year you purchase 40 3lakhs
bales so that the JCI can have some
say about the prices of raw jute. Other-
wise the entire jute you will be sur-
rendering to the Jute maguates That
is exactly what he is saying in the
statement. Everybody knows that.
Even a child in the jule trade knows
that the entire raw jute is controlled
by 5 or 6 jute-mill magnates. The
entire 90 per cent of the produce every
year they come and commer by giving
the liquid cash. They plead for liquid
wortl'{ Rs. 200 an odd crores to make
that purchase. Benignly the Minister
has acknowledged that; he has persuad-
ed the Reserve Bank to give them
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credit so that they can make purchases
about 90 per cent of the crop directly.
Whether you given them bank’s money
or not they do it with their black
money.

MR. CHAIRMAN: You come to your
question,

SHRI NIREN GHOSH: I am putting
supplementaries.

MR. CHAIRMAN: There is no ques-
tion of your putting supplementaries.
You put your question cnly for clari-
fications.

SHRI NIREN GHOSH: Now, Sir, the
Prime Minister directed. .. (Interrup-
tions).

MR. CHAIRMAN: Mr. Ghosh, what
happens is that when you put so many
questions, important question is lost
sight of.

SHRI NIREN GHOSH: Please do not
disturb me. The Prime Minister direct-
ed that this preposal should be examin-
ed very urgently. He has got the
direction of the Prime Minister. After
that he comes forward with the state-
ment which, I think, is at variance with
the direction of the Prime Minister and
it is at the behest of the Indian Jute
Mills Association. 1 want to contest
this. If the Prime Minister has ap-
proved this then she will cut a sorry
figure. It is for you to clarify it be-
fore the House as to where you stand
in the matter.

Now, Sir, the Cotton Corporation of
India each year had been allowed to
purchase far above fhe limit at the
minimum suppert price of APC and
Rs. 280 crores worth of Reserve Bank
of India credit has been given at their
risk. Now you come and say that if
the J.C.I. makes commercial purchases,
the J.C.I. management will be found
guilty. They will say that it was not
commercially feasible to make the pur-
chases and therefore they are sur
rendering the entire crop. The J.C.L
makes a share of buying a few lakh
bales and leaves the entire crops to the
jute magnates mercy. That is the exact
position,
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Therefore, Sir, 1 demand that you
will consider our proposal one by one
—that Rs. 300 should be the support
price per quintal, if not for this year,
at least next year. There should he
an upward revision in the support
price and bank credit should be given
to them to make fifty per cent of the
purchases since the market price is
now far above the support price. These
are our proposals. The Prime Minis-
ter said that you would consider all
this. I demand that you should do it.
Here ycu are making a discrimination
by giving a discriminatory treatment
for the Cotton Corporation. I have no
grude against the cotton growers. They
should get a remunerative price. Bank
credit should be made available to the
Cotton Cerporation of India. I have
no grude againgl it. But the difficulty
is that of the jute magnates. You are
practising discrimination against the
six States of India where jute is grown
by 60 lakhs jute growers comprising
their family members they come to
three to four crores of people. You
are practising this discrimination and
so reseniment is mounting up. The
ultimate result is rather ominous for
the country as a whole. So, it is time
for you te retrace your steps. The jute
mills are making a profit on their hes-
sian sales at Rs. 3,000 per tonne and
more. At present in sacking also they
are making a good profit. There is no
difficulty with regard to carpet backing
also they are pleading for more shifts
but you are mcuthing the words »f
whatever they have said two or three
years ago. In the statement of yours
you are vomitting their words before
the House. Whal have you to say to
this? It isaslur on the Government
of India and the entire people and the
trade union movement. Now you will
reply to these.

SHRI K.LAKKAPPA (Tunkur): Sir,

how is it that yoy are allowing such
long questions in a ealling attention
motion?

SHR1 NIREN GHOSH: Please sit
down.

MR. CHAIRMAN: It should not be
allowed. Now the Minister,
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SHRI PRANAB MUKHERJEE :
Sir, the hon, Member is charging me.
I have to place a few facts—these are
hard facts. It is known that there is a

glut in the jute market,

So far as 1978-79 is concerned, the
hard fact is that the total production
was 81.2 lakhs bales, in 1979-80 it was
83.2 lakhg bales. The total for these
two years comes to 164.4 lakhs bales,
The total consumption of the Indian
Jute Mills is 72 lakhs bales per year.
This gives a figure of roughly 140
lakhs bales. Therefore, there is a sur-
plus of 22 lakh bales. And thanks to
Mr. Ghosh and his brothers. They
also contributeg in creating the glut
by having a strike in the jute industry
for continuous two months, There-
fore, twelve lakh bales could be con-
sumed by the jute industry. (Inter-
Tuptions).

What I am trying to point out is that
if we take these two years into account,
that is, 1978-79 and 1979-80, the total
production wag 164 lakh bales and the
industry could consume 144 lakh
bales if it runs on itg full capacity.
If there is strike in the industry for
two months naturally twelve lakh
bales will not be consumed. As a re-
sult we are confronted with a surplus
of twenty-five lakh bales. JCI could
not export. JCI could not dispose of.
It is not true JCI did not purchase.
JCI purchased seven to eight lakh
bales. Before that also they
purchased seven to eight lakh
bales. Till we came they did not dis-
pose of a single ounce of jute, Sixteen
lakh bales were lying with the JCI
Ultimately we took the decision to
dispose of even by incurring losg and
the loss came to the tune of Rs. 13
crores. Government hag agreed to
subsidise Rs. 13 crores,

So far as commercial operation is
concerned JCI is not prevented from
commercial operation. But if they are
to operate commercially then they
must teke the risk of either incurring
a losg 'r making a profit.

Sir, ‘he hon’ble Member made a
compat son with the Cotton Corpora-
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tion of India, What is the mechanism
in the market, Even during the cur-
rent year there is no question of pur-
chasing it at the minimum price be-
cause the market price ig above the
minimum price. The other day I had
a talk with the Bengal government.
and told them if they can go in for
monopoly purchase—as ig done in
Maharashtra in respect of cotton—they
may do it. If they have the mechanism
do it, It is their responsibility, Come
to the Finance Ministry with your pro-
posal as Maharashtra took initiative in
creating a climate in the market. They
had an overall control so that the
middleman could be restraineqd in mar-
ket operations. They built up the me-
chanism and came forwarq with a
proposal and were supporteq and ul-
timately today the position is never
the minimum price of cotton goes
below the support price prescribed by
the Government. How to determine
the support price he hag mentioned
his suggestion, After all we have cer-
tain institutions through which we are
guided, that is, Agricultural Prices
Commission and I hag to accept the
recommendation of the Agricultural
Prices Commission and here I cannot
be guided by Mr. Ghosh’s recommend-
ation that it should Rs. 300 to Rs. 400.
And what is the mechanism? I is
not merely Rs. 160. W5 Rs. 160]- on
the basis of Assam when it comeg to
West Bengal the district-wise price
will be Cooch-Behar, Jalpaiguri, Dar-
jeeling it is Rs. 165|-; West Dinajpore,
Malda district jt is Rs. 168|-, and
Mursheedabad and Bankura it is
Rs. 174/-. Nadia, Midnapore, Burdwan,
24-Parganas, Hooghly and Howrah dis-
tricts, 176. Therefore, the minimum
support price is fixeq on the basig of
W-5 Assam, Thereafter the Jute
Commissioner determineg the price for
the upward market. All these particu-
lars have been laid on the Table of
the House. I have given particulars
regarding white variety, coarser va-
riety, district-wise, State-wise and so.
When we say 180, it iz not uniform
160 all over the country. So far as the
minimum support price is concsrned,
we have told you this not merely on
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the floor of the House, I have had a
discussion with them, I have said, we
shall try to create thig situation, we
shall create an atmosphere whereby
JCI could come in a big way. Don't
try to flog a dead horse, JCI is not in
a position to do it; they don’t have the
infrastructure.

SHRI NIREN GHOSH: I challenge
you,

SHRI PRANAB MUKHERJEE: You
may challege Mr. Ghosh, it is of no
use whether you challenge it or not;
I am not concerned with your chal-
lenge. I know this is my department
and I know what is happening there
and I know your efficiency also. Don’t
make that challenge. We have had a
discussion on it anq I wanted to cre-
ate an atmosphere in which the JCI
wil] come in a big way so that neces-
sary market psychology can be cre-
ated, But unfortunately they are
caught in such a position that I have
to announce certain harq decisions, I
did not want to say, JCI will not
make commercial purchase. But if you
insist on it, after all, I can’t go beyond
the policy of the Government, If you
want me to specify ang pin-point it,
I have got to do it. This request I
made to you personally, Therefore
don’t try to play at the gallery. Let
us understand the real problem. They
are confronted with thig glut, They
have 25 lakh bales surplus. The in-
ternational market is there. Bangla-
desh has thrown away their jute at
throw-away price; they are selling
jute in the external market. They are
confronted with this problem of glut.
If the hon. Memper wants to know I
can give him the figure. We have had
surplus of 23 lakh bales in 1978-79 and
in the year 1979.80 this wag 50 lakh
bales. Bangladesh has 30 lakh
bales surplus; India has 25 lakhs
bales surplus, We know what is the
tota] consumption in the international
market. Therefore, what is the use of
telling us al] these things? If your
cooperative machinery can purchase
it, if your State Government could help
us, we can try to do it. Even then
there was no godown, I have tried to
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talk to the Bengal Government, Still
thig is not sorted out, This is in the
process of being sorteq out. You have
said that I am repeating; but I am
not repeating; what I say ig the policy
of the Government that JCI will have
to go in, in thig matter, in a big way
to maintain the minimum support
price. I have said that whatever is
needed to be done has to be done to
maintain minimum support price. I
have instructed them when I had a
discussion yesterday or day-before-
yesterday. Immediately I instructed
them that in North Bengal yoy must
create a situation in which the price
does not go at least below the price
which has been notified; it is not uni-
form 160 in North Bengal, somewhere
it is 165, somewhere it is 170; bet-
ween white and coarser variety you
have difference, So you open large
number of purchase centres, go in the
market in @ big way, create a psycho~
logy that the growers are not con-
fronted to sell these things gt a throw-
away price. When I had a discussion,
I mentioneq it. I had mentioned it in
my statement, I told IJMA, you will
have to purchase 4 months’® stock;
during this period you will have to
purchase a minimum of 36 to 40 lakh
bales. If we purchase 36 to 40 lakh
bales we know what will be the mar-
ket position, We know at what parti-
cular time how much jute will come.
That is known. Therefore I have sug-
gested to them, you will have to keep
a stock of 4 months, That means, if
every month’s consumption js 6 lakh
baleg the total stock which will have to
be maintained will come to 24 lakh
bales. On that calculation these figures
have been prepared and I have al-
ready quotedq these figures here.
I have askeq them that if they have
any problem, I am going to solve that
as I have solved the problem of JCI
so far ag credit requirement is con-
cerned. They normally get the cre-
dit for purchasing jute in the month
of November, I have told them this
month: ~‘T am giving you credit faci-
lities, you go in the market and see
that minimum support price is main-
tained and if you create an atmosphere
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then the market operation would take
care of itself automatically and the
prices will go up,” If we can maintain
that in North Bengal it will have its
effect in the South Bengal also when
Jjute will come some time in the month
of August ang September. The hon.
Member was mentioning about the
Bhangar raw jute as if I do not know.
Bhangar does not come in the month
of July or August, it comes in the
month of September. We are taking
care of this problem,

SHRI NIREN GHOSH; It does come,

SHRI PRANAB MUKHERJEE: A
little bit comes, you know much, but
I also know a little about the State of

West Bengal,

The hon. Member mentioned in re-
gard to the direction of the Prime Min-
ister. Yes, we are serious, She asked
me to see that the priceg do not go
below the minimum price, but what
else can we do when the Agricultural
Prices Commission according to cer-
tain statistics anqd formulations deter-
mine the minimum price, we have to
operate that. If the Parliament desires
that we should not listen to the Agri-
cultura] Price Commission ang listen
to the advice of Shri Niren Ghosh I
am prepared to do that. It is for the
Parliament to decide.

SHRIMATI GEETA MUKHERJEE
(Panskura): The hon. Minister has
made a statement in response to the
calling attention. I woulq not like to
repeat certain thing$ which have been
said, though I fully share them, First
of all, I would like to know from
the hon. Minister that when two days
back we met him on behalf of the
kisan sabhas, he dig not protest when
it was pointed out that the raw jute
was selling in North Bengal, a part of
the State of West Bengal under sup-
port price. Now, he says in the state-
ment that the ruling price is around
the support price,

Secondly, there js a very interesting
thing. He has mentioned ag far as
Cotton Corporation of India is con-
cerned that as the Cotton Corporation
1 I:xdia purchaseg at the market rate,
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higher than the price declared by the
Agricultural Prices Commission, that
is why the Government give CCI_a big
subsidy apart from commercial cre-
dit, Now, the raw jute is one of the
biggest foreign exchange earner of the
country involving so many peasant
households, more than 40 lakhs. You
have the Jute Corporation of India, but
they have np infrastructure to make
purchases. They do not get your
great support, The prices of the raw
jute remain very low and that enables
the jute milly to make a bjg profit.
Despite that, you do not force the Jute
Corporation of India to create condi-
tions where the raw jute prices should
not fall below the support price, Then
you use that fact to refuse subsidy to
Jute Corporation of India to buy jute
at proper prices as you give {o cotton
Corporation of India, who will pay the
price for JCI's not being able to do the
job, and for Government of India’s
total neglect, as far as raw jute gro-
wers are concerned? That being the
case I think his reply with regard to
Cotton Corporation is not at all con-
vincing, Will the Minister state whe-
ther they will give enough subsidy
this year to JCI, if need be, to buy
at commercial prices? Thirdly, as
far ag the question of nationalization
is concerned, js it not g fact that un-
less we go towards monopoly pur-
chase, thig situation wil] remain?
That being the situation, when the
Minister kow that the JCI was not
in a pusition to buy what should in-
fluence the market. Why dig the
Government not take seriously, West
Bengal Government’s earlier request
to go in for the setting up of a Jute
Corporation of its own, so that by
now, lhe infra-structure coulg have
been built, whereby the JCI and the
West Bengal Government put to-
gether could have really bought a
large amount of raw jute, thereby
depriving these jute magnateg of
their big profits and could have given
some relief to these jute growerg of
West Bengal? What hag prevented
the Government so long from agree-
ing to the West Bengal’s Govern-
ment’s proposal for the setting up of
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its own Jute Corporation? Will Gov-
ernmet now give as much credit
ag is wanteg by the West Bengal
Government, if they go in for pur-
chases? They cannot do it in a big
way because time hag been lost and
the infra-structure has not been
built, but whatever infra-structure
they can build from the administra-
tive machinery, wil] Government as-
sure ys that money will not be want-
ing, whereby they can make proper
purchases also from the raw jute
growers?

13 hrs.

MR. CHAIRMAN: The hon. Min-
ister may reply; and thereafter, we
may adjourn for lunch,

SHRI PRANAB MUKHRJEE: I
will be very brief, Sir. Let me answer
this question so far ag the point
which the hon, lady Member has
raised viz. why dig I not protest at
the beginning, and about what I said
in the statement. Whatever they
said, I agreed, I accepted that their
information was more uptodate. That
is why I have instructedq JCI, ang I
have promised to-day, that we should
open more purchase centres in North
Bengal, so that there is no crashing
of the prices below the minimum
level, But what information they
gave to me, I just put in the state-
ment. After all, we have to depend
on the information supplied by our
field formations. (Interruptions) We
have to depeng on our officers, .I am
sorry to tell you, That js the prac-
tice we are having here. (Inferrup-
tions) No; I am not sorry for it. I
am sorry for you. I have to depend
on the information given by the offi-
cers, and this is the practice and
basig on which we are working. But
T gave credit to your information.
So, in addition to that, I instructed
JCI to open more purchase centres
in North Bengal, so that the prices
do not crash.

In regard to cotton and other
things, I have already answered the
question. So far as West Bengal is
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concerned, who prevents West Ben-
ga]l from having jts own corporation?

I told you: let your proposa] come
first. Bring out a proposal, Let the
matter be taken up with the Fin-
ance Ministry, Bring out your con-
crete proposal. Then, if it is not ac-
cepted, you give it to me. I have
been repeating this point for the
last half a dozen timeg on the floor
of the House,

MR, CHAIRMAN: The House
stands adjourned for one hour. We
will meet at 14.02 hrs,

13.02 hrs.

The Lok Sabha adjourned for Lunch
till two minutes past Fourteen of the
Clock,

The Lok Sabhg re-assembleq after
Lunch at five minutes past Fourteen
of the Clock,

[MR. DEpUTY-SPEAKER in the Chair]

CALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC IM.-
PORTANCE—CONTD.

FALL IN PRICE§ OF RAW JUTE IN WEST
BEncaL—Contd.
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M ® a1 g M A IR P
I gPT B AT O FW ICH @ A<



mmmmwmm
A I 1 B2
g & mwmﬁmmmﬁm mmwwm@mm\wmmw\m mmm .._m mmm wm\mm‘mmmmm
~ he bt k % 5
Spetenyily o £ .m?wwmgmm@ v YEEEEE s
BoEBEEL-ERL mmﬁmw%mmm i Ewggwg
HEEEVE prtes W Errebiey N EEfE=Ep
5§ mamwm BE mw.{ .{Mm e F BE :._amwwm
wﬂmmmmmmw mw mmmm%mﬁmﬂnm w?
3 mmmmmwwnﬂﬁﬁ ﬁﬁ ﬁ ,m._u.wmmm.r.\mwm Wﬁmg.m
m KT 4L ESS mwfnm.mwfmmmn m \m.m 5 45 4
B E mowmnmm wwﬁmm % ﬁw W @,m m B .m Ey
e EECEE R m w mm#mﬂ mwmﬂm?m. (4%
Eoslieg Bl m? Fefpct PP hp By P
; T i ww _Ww«mmm m%m@m mmmwm W tr "
2 gf Mg _umm SR 2AiHERE
i R Rl R
: %E



~85  Fall in prices

g WD EY F@ B fag A
qy AHL

SHRI PRANAB MUKHERJEE: So
far as the policy of the Government
in regard to the monopoly purchase.
is concerned, I have already explain-
ed that position. I have never said that
1 do not believe in monopoly purchase,
What I say is that J.C.I. with its pre-
sent capacity is not 5 position to
have monopoly purchase. It js a fact.
There ig no question of ideological
liking or disliking.

In regard to export duty, the hon.
Member has misunderstood, Export
duty of Bangla Desh is on raw jute.
Export duty in India is on finished
product. In fact we are appropriat-
ing the profit earned the mill
owners and exporters, where the
growers are not concerned. If I do
not impose the export duty, the ex-
porters and the mill owners will in-
crease their profits. When the mar-
ket prices go high and much above
the contracted price, naturally Gov-
ernment comeg forward and imposes
export duty, Therefore, the analogy
which the hon. Member wanteq to
draw between Bangla Desh ang India
is not relevant. Here, if you want to
reduce profit of the mill owner, ex-
port duty is an instrument to reduce
their profit and that is why we im-
Pose export duty.

In regard to the first point which
the hon. Member mentioned about
the case, we have algp received cer-
tain cases from Bihar, In fact Bihar
Chief Minister contactey me and I
hag g talk with him, That is why I
have instructeg J.CI to open pur-
chase centres in three centres, apart
from the existing purchase centres,
and activise them—Katihar, Sahrsa
and Purnia, I have already explained
that we will try to see that the pri-
ces do not crash below Rg 160. JCI
will have to give whatever help is
needed for that. We shall arrange
that. He has mentioned about cre-
dit, That has been taken care of and
it has been sorteq out. They were
in neeq of credit, The Reserve Bank
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was approached and now Reserve
Bank has made provigsion for addi-
tional credit for JCI.

SHRI CHITTA BASU (Barasat):
Sir, this is an important subject
which concerng the entire north-
eastern region, lakhs of jute growers,
jute manufacturers and export trade
of our country. Therefore, I would
earnestly appeal that the whole ap-
proach should be on a dispassionate
basis, I want briefly to refer to only
four aspects. The first is the aspect
of the role of the JCI. The second
is the aspect of the price fired for
jute purchase by JCI. The third is
the aspect of integrated approach to
the problem. The fourth ig the ques-
tion of discrimination betweep CCI
and JCI, With regarq to the first, I
have got enough materials to dole out.
It is needlesg from the side of the
opposition to quote figures. The hon.
Minister knows them better From
whatever flgures gre available with me
from the report of the Jute
Commission of India for 1978-79
placed on the Table of the House in
last June, it appears that the pur-
chase by JCI was very meagfe in
1977-78. The review report says that
it wag only 6700 bales, not more than
that. In 1978-79, the target was
fixeq at 15 lakh bales, Ultimately it
wag reviseq and fixed at 10 lakh
bales but the actual purchase by the
JCI was only 83 lakh bales. The
export in that year was only 27,000
bales or something. Therefore, the
total handling by JCI in 1978.79 was
about 8.6 lakhs. The average pro-
duction is about 80 lakhs. Therefore,
it js clear to all that never has there
been an occasion when JCI could
handle more than 10 per cent of the
total crop, leaving 90 per cent of the
crop at the hands of the po1 ygs—the
middlemen—the unscrupulous jute
traders, I do not want to add adjec-
tives and the jute mills. Therefore,
90 per cent of the crop is left un-
protected in terms of price support.
Therefore, in that context, the rnle of
JCI comes in. I say that JCI has got
the role to protect the interests of the
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growers. In order to do that, the
role of the JCI should be ultimately
monopoly purchase. The policy of
the Government should be to
progressivly advance towards the
monopoly purchase of raw jute.
But the fact is that th: object has
not been realised. In taking the JCI
to the position of commanding heighta
in the jute trade, its role has been
deflated. There is an apprehension
that the Gpvernment’s policy under
the pressure of jute barons is to de-
flate the importance of the JCI and
ultimately abolish it. As a matter
of fact, last April the jute lobby was
working hard to abolish the JCI so
that the jute growers could be more
fiercely fleeced. This is my aj pre-
hension. In view of this fact, may I
know whether the Government pro-
poses to further extend the operation
of the JCI, to strengthen the infra-
structure and lead it ts a rosition
where the JCI attains the position of
commanding heights in the jute trade
and ultimately goes to the place of
monopoly procurement?

The seconq aspect is about the jute
price. The hon. Minister would
agree with me as he knows Bengal,
its agony, its problemg also, that the
jute price had been fixed at Rs. 160/.
It varies in practical terms from
Rs. 160/~ to Rs. 175/-. But it is my
opinion and I think he would con-
cede, that this is not remunerative.
Thig price falls much below the cost
of cultivation. I think, Prof. Ranga
would agree with me on this. In this
respect, I only quote the PUC re-
port ang other reports furnished by
the Government of West Bengal, etc.
etc. And there is a memorandum
with him wherein it hag been stated
that the cost of cultivation comeg to
Rs. 250/- per quintal. Having re-
gard to all these things, it is assum-
ed that the price of raw jute fixed or
prescribed by the APC ¥alls far short
of even the cost of cultivation what
to speak of remunerative price. I
know the difficulty of this Govern-
ment. The Government’s difficulty is
that it is the APC which prescribes
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the price of agricultural commodi-
ties. Having regard to the concrete
situation in relation to the jute and
jute growers, may I ask the hon.
Minister whether hig Ministry would
see to it that the jute growers get a
remunerative price and intervene and
take suitable steps in the procesg of
fixing jute price by the APC? I am
constraineg *o remarks that the APC
is heavily weighed in favour of in-
dustrial houses. APC’s interest is
not to protect the interest of the jute
growers but its interest is to protect
the interest of the industrial houses
particularly jute barons. Therefore,
the Ministry of Commerce who is
concerned with the jute trade, jute
production and manufacture and its
export, should intervene and take
suitable steps in fixing. the price of
raw jute. Would the Minister make
the proper intervention?

According to thig side of the House,
an integrateq approach to the prob-
lem is necessary. And that approach
is that the entire jute trade should
be taken over by the State. You may
not agree but this is our approach.
The entire jute trade should be taken
over by the Government, the entire
jute mills should be nationalised and
the export trade should alsp be na-
tionalised. The entire sector of the
jute industry, both production ma-
nufacture ang export, should be
under State control to have a perma-
nent solution of thig vexed problem.
I do not know how the Government
would react to this; certainly, not to
my satisfaction I know, I know
their limitations. Yet the hon. Minis-~
ter is on recorg on several occasions
that this Government’s and Ministry’s
policy is to have an integrated jute
policy. I woulg also agree that there
should be an integrated jute policy to
cover production, manufacture and
export, May I know what is the
thrust of this integrated jute policy?

Then there is the question of dis-
crimination between cotton and jute.
It has been stated by the hon, Minis-
ter that in Maharashira since there
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is the monopoly purchase scheme
sponsored by the State Government
and there is an efficient network of
purchase of raw cotton, the price of
raw cotton always rules over the
prescribed minimum support price.
There are several other cot-
ton growing States like Punjab and
Gujarat where there is no State-spon-
sored monopoly purchase scheme.
Yet, the cotton growerg get higher
price than the support price and the
Cotton Corporation of India purchas-
-eS at prices higher than those pres-
cribed by the APC. In this context,
the whole burden of the statement of
the hon. Minister is that the JCI
will purchase only at Rs. 180, the
prescribed price of APC and for all
intents and purposes the commercial
price is ruled out. So there js an
element of discrimination between
the cotton purchase and jute pur-
chase. While the CCI purchaseg at
a price higher than the support price,
the JCI is forbidden, is stopped, is
ordered, is directed, not to nurchase
above the support price in relation to
jute. Therefore, there ig a clear and
apparent case of discrimination bet-
ween the CCI and the JCI. The rea-
son might be that while there is an
element of subsidy in the case of cot-
ton, there is no element of subsidy in
the case of jute.

Lastly, the statement says that the
Government have agreed that Rs. 13
crores would be given to the JCI to
dispose of the accumulated stocks. If
the Government can give Rs. 13 cro-
res to the JCI, why not a few more
crores to the actual growers? Why
are you so unsympathetic and cruel
towards the jute growers that you are
not willing to raise the price a little
bit by increasing the subsidy?

SHRI JANARDHANA POOJARY
(Mangalore): Sir on a point of
order. The hon. Member has taken
20 minutes . (Interruptions)

SHRI CHITTA BASU- Is il not
inconvenient to vou? And I know it
is inconvenicnt to you. (Interrup-
tions). Sir, I know these things are
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very inconvenient to them and there-
fore, they do not like.

Anyway, my last question ig: Would
the Government at this late stage re-
consider the proposal of purchasing
jute by a commercial operation at a
price higher than the support price
in the interest of the nation as a
whole?

SHRI K. LAKKAPPA (Tumkur):
Sir, he hag attacked the cotton lob-
by.

(Interruptions).

MR, DEPUTY-SPEAKER: He has
not left any lobby.

SHRI PRANAB MUKHERJFE: Let
us not work for any lobby. I agree
with you.

Sir, I will take up the last point
which the hon. Member has raised as
to why we are giving Rs. 13 crores to
JCI ang why we are not giving it
to the growers. Perhaps he has mis-
understood the whole point. The
JCI purchases from the growers to
see that the prices do not crash, In
1978-79 and 1979-80, the accumulated
stock was a little more than 16 lakh
bales. They could not dispose of it.
If they cannot dispose of the gld stock,
they would not be in a position to
purchase for the current year and
i order to dispose of the uld stock,
the loss which they will incur with
the present market price the Govern-
ment agreed to pay, that mar-
gin amount of Rs. 13 crores.
Therefore, this amount of Rs.
13 crores was paid to JCI in order
to help them to step into e market.
Otherwise, they will not be in 4 posi-
tion to come to the market at all
Therefore. this is part of the owecra-
tion.

SHRTI NIREN GHOSH: Therr 3, a
move to discredit the JCI..

SIIRI PRANAB MUKHFRJEE: Mr,
Gho"h, pcrhaps you will agree with
me. nekod: other than wou can dis-
credit the JCI,



991 Fall in prices
[Shri Pranab Mukherjee]

The second point is that the JCJ is
not forbidden to have the commercial
purchase. Nowhere I have said that
the JCI stopped to make the commer-
cial purchase. Wsat I have said is
that JCI will have to make commer-
cial purchase by applying their com-
mercial judgement. This much I have
said.

In regard to the integrated policy
which the hon. Member mentioned,
I myself mentioned it on the floor of
the House while replying to the de-
bate on the Demands for Grants that
we woulg like to have an integrated
policy on jute, keeping in view the
interests of the growers. industry and
export. For that I have already ap-
pointed one task force consisting of
representatives of varipus interests
and they should come forward with
their recommendations which we will
be prepared to examine and imple-
ment. In this connection, the riajor
thiust 1s, of course, is sce that the
growers get their due share and 1
agree with the hon, Member in that
respect that have not becen able to
build up the institution through wkich
we can help them in the direction in
which we want to. When I say that
the JCI is not in a pos:ition to do, I
just simply keep in mingd the physi-
cal inabilities of the JCI as it is to-
day. If the JCI was not in a position
to purchase more than a few thou-
sands, as the hon. Member has men-
tioned, in 1977-78, if the JCI is not
in a position to dispose of the
stock which they purchased in 1978-
79 ang 1979-80, it shows that there
are some inherent deficiencies in the
organisation itself and I have never
said that I am here to certify JCIs in-
, ability.,  (Interruptions). What I
said is that the JCI as it is today is
not in a position to do better what
we have prescribed for them to do.
Therefore, we have asked them: ‘At
least one thing you have to do You
must maintain the minimum support
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price operation and for that what-
ever is needed you will have tc 4¢.’

In regarg to pricing I have myself
said that if the Pariiament directs me
to take the advice of Mr. Niren Ghosh
about fixing the price, throw away
the recommendations of the APC, I
will be too happy to do so.

SHRI NIREN GHOSH: You will
have to yield to me on this tomorrow
if 1 am alive.

(Interruptions).

SHRI PRANAB MUKHERJEE: The
Committee on Public Undertakings
ang others have their own areas of
their functioning and they make cer-
tain recommendations, but there is a
set pattern.

So far as the prices of the agricul-
tural commodities are concerned, we
ought to depend on the recommenda-
tions of the APC ang what APC re-
commended 1 accepted. and I  have
explained the position.

In regard to the prices that APC
has fixed when we hava a discussion
we must look into themr, particularly
the concerned Ministriecs which are
vitally interested in the development
of the jute industry. If it ig necessary
to revise the terms of reference of
the APC, that point can be looked in-
to.

In regard to the eoxpansion of the
functioning of the JCI, defiinitely we
would like to see that it plays its due
role, and I do agree that unless it can
play a commanding role in purchas-
ing raw jute, it will not be possible
to save the jute growers from the
middlemen. At the same time I can-
not promise what I can werform and
what I can fulfil. With the present
state of affairs, the present machi-
nery left with me. I am not in a
position to go beyond what I have said

et
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14.38 hrs.
ARREST OF MEMBER

MR. DEPUTY-SPEAKER: I have
to informy the House that the follow-
ing wireless message dated 5 August,
1980, from the District Magistrate,
Mainpuri (U.P.) has been received:

“I have the honour {0 inform
you that Shri Raghunath Singh
Verma, Member of Lok Sabha, was
arrested today, along with 41
others, at 140 P.M, at Mainpuri
Collectorate, for violating orders
under Section 144 Cr. P. C.. while
leading procession in C/LS Bhagpat
incidents. Shri Verma has been
convicteq under Section 188 IPC
and sentenced to five days simple
imprisonment by C.J.M. Mainpuri
and along with the other agitators
is being sent to Central Jail, Fateh-
gar .91

14.38 hrs.

STATEMENT CORRECTING INFOR-

MATION GIVEN ON JULY 24,

1980 RE PROVISION FOR VIJAY
NAGAR STEEL PLANT

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): While
replying to the debate on Appropria-
tion (No. 3) Bill, 1980, in the Lok
Sabha on the 24th July, 1980, I .iad
referred to the point raiseg by Shri
T. R. Shamanna about the Vijayragar
Steel Plant and said that“....we have
made a provision of Rs, 30 crores in
this Budget 1980-81 and a detailed
project report hag been prepared”. I
regret that while reading out from
various figures before me I mention-
ed Rs. 30 crores as Budget provision
for the Plant insteag of the correct
figure of Rs. 60 lakhs.

The detailed project report is under
consideration by the Steel Authority

Vijayanagar Steel Plant

o.f Inida and the question of provi-
sion of adequate funds will arise only
after approval by SAIL and Govern-
ment.

This statement is made to set the
record right in this regard.

SHRI K. LAKKAPPA (Tumkur):
I have written a lettey to you,

The Prime Minister laid the foun-
dation stone of the Vijayanagram
steel plant. I want 5 categorical as-
surance from the hon. Minister that
proper allocation of funds for the im-
plementation of this woroject will be
made afier receipt of the detailed
project report. The previous Govern-
ment sabotaged its implementation,
and therefore the people of Karna-
taka are very much agitated about it.
Hence 1 want 5 categorical assuran-
ce.

SHRI R. VENKATARAMAN: I am
only correcting a figure. The ques-
tion of proviaing adequate funds for
this plant will arise after the detailed
project report is appreved by SAIL
and Government, A! the moment it
is under ihe considerationi of SAITL.
Therefore, 1 saig the provision ig only
Rs. 60 lakhsg becaus: it has not yet
been approved by SAIL. Not only
Rs. 80 crores, but any amouni{ which
ig required for this plant will be
made available when SAIl. and
Government approve of it.  There-
fore, there is no question of mv going
back on anything, 1 am onlv cor-
recting a figure. Normally I do not
make any mistakes. So, I thought
that this must be corrected.

(Interruptions)

MR .DEPUTY-SPEAKER: No cla-
rifications. .

No, matters under Rule 377.

R ———
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14.40 hry,
MATTERS UNDER RULE 3877

(i) Fast by Shri Raj Narain

st wivow awrgt (Pgare):  Sumeer
agiew, ¥ P 377 ® afe @
TEEYU T HT AL AR H AW
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) weaat @ PEaTw STET &1 e

T a5 3-8-1980 fem # g W &
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(ii) Construction of a fishing har-
bour at Paradip.

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar): Mr. Deputy-Speak-
er, Sir, Orissg Government has been
following up with the Central Gov-
ernment for the last seven years for
construttion of a fishing harbour at
Paradip. The final revised project
rgport at a cost of Rs. 311.13 lakhs
was sent to Goevernment of Indig on
18th November 1977 by the Paradip
Port Trust. This Harbour when con-
structed will provide leanding and
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berthing facilitiey to 270 mechaniged
trawlers besides providing facilities
to deep sea trawlers, The demanyg for
landing and berthing facilitiss for
fishing vessels has been increasing
at Paradip. The momentum created
in marine fishing in Orissa State re-
quires early construction of the fish-
ing harbour at Paradip. Thus with-
out any further delay the Govern-
ment of Indiy should approve this
fishing harbour at Paradip which will
go a long way in helping to earn a
large amount of foreign exchange and
help in the rapid development of ma-
rine fishing in Orissa which has a
great potential.

(iii) Difficulties in transportation of
goods in Delhi Zone of Northern
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(iv) Demang for a separate circle
Head Office of the State Bank ol
India at Bangalore,
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SHRI JANARDHANA POOJARY
(Mangalore): Mr. Deputy-Speaker,
Sir, with your permission I wish to
raise the following matter of urgent
public importance under Rule 377.

The State of Karnataka does not
have a separate circle of Heaq Office of
State Bank of India at Bangalore.
The seat of Chief decision making
authority at Circle Head Office viz.,
Local Board is at WMadras. The
administrative hetds of the circle
General Manager, Heaq Office at
Madras.

All decisions regarding opening of
Branches, sanction of advances; deve-
lopment activities, recruitment and
promotion of employees are made at
Madras.

Karnataka has not received suffi-
cient attention in the matter of
Branch expansion, coverage of finance
to small scale industries, agriculture
and other priority sector activities.
In the recruitment and promotions,
the people and the employees respec-~
tively have been neglected,

Though in terms of area and popu-
lation, Karnataka ig larger than Tamil
Nadu, the State Bank of India has
345 branches in Tamil Nadu while
Karnataka has only 142. The pace
of branch expansion is slow in Kar-
nataka because of the indifferent at-
titude of Madras Circle authority.

Typical of the attitude of the Mad-
ras Circle authoritieg ig that, even

when licences for opening branrhes
are issued by Reserve Bank of India,
no arrsngements were made to open
them w'hin the stipulated time; as a
result, licences for opening branches in
Karnataka have lapsed. The Northe-
rn Districty of Bijapur, Belgaum,
Karwar, Bidar, Raipur and Gulbarga
are not so well banked. The people
particularly the agriculturists, are
affected; for stimulating growth and
expansion, adequate authority had
not been vested in respect of most of
the matters to the banking operation,

Rule %7 268

{
personnel administartion, planning
and expansion.

In short ,it is submitted that the
State of Karnataka has been neglec-
teq and in fact, a step-motherly
treatment 15 meted out to ‘he people
of Karnataka by the Madras Circle,
affecting the growth of Karnataka.
There is vicious circle which iz pre-
venting the expansion and growth of
the State Bank of India in Karnataka
even though XKarnataka is a major
State. In each of the other major
States, there is a local head vuffice of
the Bank,

I am appealing to the Government
of India to open a separate head
office at Bangalore in the interest of
the State of Karnataka.

(v) EXEMPTION OF CARDAMOM PLAN-
TATION FROM THE WEALTH TAX

SHRI CUMBUM N. NATARAJAN
(Periyakulam): Hon. Deputy-Spea-
ker, Sir, cardamom, the queen of the
spices is a major foreign exchange
earner. Though rubber, tea, coffee
and cardamom are considered to be
plantation crops, cardamom hag its
own peculiar traits. The life span of
a cardamom plant is much shorter
than that of coffee, tea or rubber.
Cardamom js produced in Kerala,
Tamil Nadu and Karnataka, The in-
dustry is today beset with too many
problems and burden. The planter
has to pay as many ag 15 taxes like
plantation tax, agricultural income
tax and sales tax, profession tax, land
cess, 1and revenue, etc.

Alukalrot and Katta are a few of

the diseases that devastate the car-
damom plant.  All the latest scien-
tific technology has not been gble fo
control these diseases. Due to the fall
in production, export to the tune of
Rs. 10 crores has declined this year.
1978-79 season export of cardamom
wag .,876 metric tonnes wvalued at
Rs. 58.35 crores. 1979-80 season ex-
port of cardamom wag 2,671 metric
tonnes valued at Rs. 49.80 crores,
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Our traditiona] markets are being
dumped by Guatamala cardamom
which hag decreaseq the price of our
cardamom from Rs. 203 in 1878-79 to
Rs. 186 in 1979-80.

So, 1 request the hon. Finance
Minister that exempting cardamom
plantations from the purview of
wealth tax will very much lessen the
burden of the planter and enable him
to compete in international] market.

(vi) NEED FOR IMMEDIATE PEST CON-
TROL MEASURES IN ANDAMAN aNDp NICO-
BAR ISLANDS

SHRI MANORANJAN BHAKTA
(Andaman ang Nicobar Islands): I
have receiveg information from my
constituency, Andaman and Nicobar
Islands, that heavy pest attacks
throughout north, middle and gsouth
Andamang have caused heavy damage
and practically destroyed the paddy
crop in that part of the country. It is
unfortunate that in spite of repeated
representationg and meetngs with the
Andaman Administration officials by
the local public representatives it
coulg not yield any fruitful result.
The Administration hag not come put
with the necessary pest control mea-
sures to save the crop from the pest
attack and damage. It ig needfu] to
mention that, during the last two
years, due to drought conditions which
prevailed in the territory, the culti-
vators coulg not get any crop and this
year fortunately the rainfal] was time-
ly ang the crop condition wag good.
But due to the severe pest attack, all
hopeg of the cultivatorg have gone.

I would, therefore, like to request
the Agriculture Minister and also the
Home Minister to issue necessary in-
structions so that pest control mea-
gures are undertaken immediately and
wholesale spraying is undertaken to
save the poor cultivators of those
parts of the island from disaster.
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(vii) REPORTED POWER CRISES IN
PATNA

& e 7 e T AT 1ot
T \

R W 9 WAt & Paust H1 guey
T AT AT FIAT, IFAT U T @A
g PoraT @nnfas FET IETE 9T g
g, fauslt # some 9 P 7o 3T
F@IWEN

v, ¥ g P& fagre faudt aie’
g ger Pauet  FweEefEmw  H1
AFATIGT TF (R & 990 9T &
I 1® | W iy aEiat &1 sJa<
q FLT & YIAAT FIAT I8qT & | T
& Pafw=r wigeat & Paafaat &7 o9
gel wie gfe T & Iafleq seizd &
TAT §, A BT T AR T A IS

Fq: HH AT W R § I
ﬁwmfmﬁmmmﬁm
&% Paattawt & Pou =7 & &0 Paoet &1
TIET F1 b Jgawm FT )

(viii) REPORTED STONING AND FIRING ON
POLICE BY SATYAGRAHIS AT BAGHPAT ON
5™ Avcust 1980.

SHRI RAJESH PILOT (Bherat-
pur): Under Rule 377 I would like
to bring the following matter to your
kind notice ag also to the notice of the
House,

On 5th August, 1980 at Baghpat Lok
Dal people while offering Satyagraha
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were grmed With country-made pis-
tols and when Police tried to stop
them, they gtarteq throwing gtones
and bricks on police and gls, fired
from these country-made pistols with
which they were equipped, thus re-
sulting in injuries to the Policemen on
duty. With these acty of Lok Dal
party workers, the area has become
unsafe for common persong gpecially
for the weaker seclions of society.
Responsible persong were present at
the scene of incident.

I request this matter must be taken
on top most priority to restore the
confidence jin safety in thig ares,

14.54 hrs.

BRAHMAPUTRA BOARD BILL-
Contd.

MR. DEPUTY-SPEAKER: Now we
take up further consideration of the
Brahmaputra Board Bill.

Mr. R. L. P. Verma was on his legs.
You have already taken 5 minutes.
Now only 4 minutes are left for this.

SOME HON. MEMBERS: Sir, the
time should be extended for this jtem.

MR. DEPUTY-SPEAKER: There
are ten more members who want to
speak. Should we extend the time?
I want to kmow the views of the
Minister.

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS (SHRI BHISHMA
NARAIN SINGH): We have no
objection.

MR. DEPUTY-SPEAKER: For
how much time ghal] we extend it?

SHRI BHISHMA NARAIN SINGH:
It is left to you.

MR. DEPUTY-SPEAKER: I think
one hour will be all right, Ig it the
pleasure of the House to extend the
time for this item by one hour?
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S'SEVER.AL HON. MEMBERS: Yes,
ir.

MR. DEPUTY-SPEAKER: So, the
House agrees. The time js extended
by one hour.

Now, Mr. R. L. P. Verma.
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TP WA Gl ——= T@ATaEy  qT
A At i o g N R T
f& 33 awi™ @ %3 | €, W
AT GLHE B 0T - TEAYA Q8
T @ & qgl Pear | oY 9 gt
g, W% ggary @i & g faw
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(c) a member each to reorcsont
respectively the Governments of
Assam, Meghalaya, Nagaland, Mani-
pur and Tripura and the Administra-
tions of Arunachal Pradesh and Mizo-
ram, and the North-Eastern Council,
constituted under gection 3 of the
North-Eastern Council Act 1971 to be
appointed by the Centra] Government.

T FOT S AT W &gl 17 3

(d) a member each tv represent
respectively the Ministries of the Cen-
tra] Government dealing with agri-
culture irrigation, finance, power and
transport to be appointed by the Cen-
tral Government.

(e) a member each to represent
respectively the Central water Com-
mission, the Central Electricity Autho-
rity, the Geological Survey of India,
the India Meteorologica] Department,
to be appointed by the Central
Government. °*

e HMPgW ! wWRAaT A
& qgt 7Y AU PAAIT WA FE B
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Hw & yhataty Y agT 9 W F T
T T HT €9 @ TAT qQT g ©F
T T & fF Sgig g @
fam g w1 wex foe @t € @
S FAS g, S S St W At a®
€ IMd § S9% yiatary ot Iq ais

PHT THIT HT I TE WL FH I W
T w N Fw ffga vy
W W 12 ¥ T WA T
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FAT 12(1) ¥ W W §-

“Subject to the other provisions
of this Act ang the rules, the Board
shall carry out surveys and investi-
gations in the Brahmaputra Valley
and prepare a Master Plan for the
control of floods and bank erosion
anq improvement of drainage in
the Brahmaputra Valley:

Provided that the Board may pre-
pare the Master Plan jn parts with
reference to Jifferent areas of the
Brahamputry valley or with refe-
rence to different matterg relating
to such areag and may, as often as
it considers necessary so to do, re-
vise the Master Plan or any part
thereof.

F9 12(2) N TW®T MWHE | T
R &

“In preparing the Master plan,
the Board shall have regarg to the
development and utilisation of the
water resources of the Brahamputra
Valley for jrrigation, hydro power,
navigation and other beneficial pur-
poses and shall, as far as possible,
indicate in such plan the works and
other measures Wwhich may be
undertaken for guch development”.

qEATR dY & qC W §9 § GG
IGHE @ T FAIARNAAI TT B
I T A T M A GEATF St
H T AWM d Tgd Fh g | TeaqA



309  Brohmaputra  SRAVANA 15, 1002 (SAKA)

3
LEEFa
%a%

5
A
4,374

A A

423

ST

:
%’ aiﬂ»
gaéi
A g ég /:n|,
o, g™
_a;'\L‘ Q'
MEERT

A,
Ef
.

%
i
:

E
:
:

Clause 18 says:

“The Central Government may,
after que appropriation made by
Parliament by law in thig behalf,
pay to the Boarq such sums of
money ag the Central Government
may consider necessary.”

7g aT Fir N P @l g
PomeT wifgw Samr dET W T A
7, foan dqr gwQ € Ia T dHS
T o g Y o T
19 & 3¢ & 7 ft T W E:

CBowd B gio

Clause 19(1) says:

“There ghall be constituteq g Fungd
to be called the Brahmaputra Board
Fung and there ghall be credited
therety the sums paid to the Board

by the Central Government o by

any State Government and all other
sumg received by the Board.”
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[oft Perrcor @Y. wrfew] wﬂ?%ﬁwﬁmﬁﬁé?ﬁs’m
- W Y ar=er w91 & iR 9
%%{qggﬁg‘wﬁ m\ T Tl AW W TEr A wraw ww
. T 1T § | FWAY MIE THY AT
& 99T qg SorgqT 4T fE W e P% 3T g &t wtg & Pog gw faw
g g & fou sdfiw s & §° W® H IAWRNHTET Tgd T & G197
TS W T &T A AT FF 6 ¥ @ faw & Pau w3 wgiay @ o
g THIT AgT T a9 % HW AT fewr & sfwar o&r &g g af 97 @
THM | CEr FET T g, fEww @ i FT &1 ¥ AT HET &
FIW T &7 4 gQ €T 99 @ P& @ fowr & gETU a8 X TF =
&
T

g at oy f PeuT ® @ AW @ TR W, W9 THR H1, IvE,
g, a1 v & 9y W § 9 TrThes i Toefaes ofcfegfa @t
@ g % 5@ B S oww H Pawor g

g g S9TU AT49 g7 IT § HL TG SHRIMATI GEETA MUKHERJEE
o W 6-5’ T3 T %"TEFF = f“ﬂ"{ (Patnslzyra): Séilr, 1 bsupport thi bl;zg
dar 7Y giaT & ¥ HT qai WA contentions made = oy our estee
- . colleague, Shri Ravindra Varma. I
- HYEIA AT TEL g HL THEA PR P :
. N consider thig Bill to be a step in the
T GEq g 1 AT aHT REICES right direction, but absolutely inade-
FE HT HH T 3” a5 T I quate. Now, as far as ] know, this
&1 g & FTaT § AT 9 &1 T 9 proposal of the Board,é was welcomed
NS g F @ TEARE @B AU by gll parties in Assam including the
TR ST QAW Government party and the opposition
o @ 65 a N il s N parties. But I do not know if the
g Nﬁ[“ wlg S {I“l qHmT ﬁ““ hll elected legislature were functioning in
& AT § "L S¥ Fhues Assam at the moment whether they
gqT T 9N & ?a'q, FATT IAR B would have been satisfied with this
Pau, aft st T faew 7w & Bill; whether they would want this
m'm 2 . T IW I FT - half-hearted Boarg to be formed;
5 whether their idea would be only upto
FTL & T a7m@n 1 @ g @ af' ;“ this. T have grave doubts about this.
Podara? o T 3 ‘R\ SEURAL] Why I am saying this js. Doubts have
;;H\W g P& ag aﬁ;‘s AT A TGN already been raised about how serious
| ARG A ST HI WA &I d2- the government is about harnessing
/T TR HT qHT  Pamr wmm g 9w the Brahmaputra. I need not go jnto
I = aF IT T2 rhetoric about the Brahmaputra.
;gﬁ P 3“! ﬁ‘nﬁa':' L@@ gs :EI m‘;\; EverybodIy knolwS ‘;:rhatt Bra;hm:p\it;'a
: . means. woulg 1ike to refer to the
SECIR Tb’fﬁm Eﬂ_@ﬁ_{' ;}; m Gifm fact that Brahmaputra really is not an
qmeal g S ordinary river and harnessing Brah-
A Sicn 3’ ST FT TET I, TT HI maputra really is very very qifficult;
AT H A, T D HE %ﬁ aMnT and it requires a lot of money and
e re 5 technical know how. That being the
st il o1 T AT, T AT case, T personally feel that jf harness
a"q"(: q’m‘:ﬂ' m ’ 1 -
:ff o g ;: :; Porer AL ing the Brahmaputra becomes the
T CHT T e financial responsibility of the con-
95 TN HT I g #i g fawr @ cerned States in a big way and if that
g I UG FHW G FHAT G becomes a condition precedent it
. p will never be done. This is my
iR A pLd ﬁﬁa” N ;;A m fe . feeling. So, you may say that there
feaaT 21 o<1 &=, SS9 SRR EX are provisions here anq there as has
HfT &1 gufeaar Pnit w@F gid T been just now referred to by Shri
TR IgIaadr @ ™ Shivraj Patil, then I would refer to
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the statement f Objects and Reasons.
Just have a look at the difference of
two things—the question of the pro-
ject report being discusseq and the
question of its implementation being
discussed. When it was being men-
tioned about this Master Plan, it is
said like this. 71t ig given on page 12,
objects and Reasons of the Bill. Tt
says, “It is, therefore, proposed to
provide for the establishment of a
Boarg called the Brahmaputra Board
and to make it responsible for pre-
paring g Master Plan of flood control
in the Brahmaputra Valley, and to
Prepare detailed project reports and
estimates of schemes and standards
and specifications, etc...” This is as
far as the preparation of the Master
Plan is concerned. No Condition is
attached here. But what happens
when the Master Plan is prapared
for harnessing the Brahmaputra? The
most important thing js the actual
implementation. When we come to
that, you see how it is described here.
On page 12, it says, “It is also pro-
posed that the Board would under-
take construction, operation and main-
tenance of multi-purpose projects,
subject to the condtion that the State
Governmentg concerned agree to the
sharing of cost and maintenance of
the project in the proportion indi-
cated by the Board.” So, in this case
it is clearly conditional.

Let us imagine that gur hon. Min-
ister will spend Rs. 9 croreg this year
and some more croreg in the follow-
ing years and some kind of a Master
Plan will be prepared. After that,
‘if those State Governmentg who have
meagre resources cannot give an im-
portant share which the Board may
want from them, then the whole thing
fallg through, according to this State-
ment of Objects and Reasons; and
that ig why I gaid that even without
going in for rhetoric on the Brahma.
putra, this very fact must be men-
tioned that the Brahmaputra is such
a river which really is beyond the
meang of not only Assam State but
even all these States put together.
The Brahmaputra, if harnessed, sure-

SRAVANA 18, 1802 (SAKA)
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ly is a very big thing, very beneficial
thing for our country. But I don’t
think that thig Bill really goes to that
height of imagination, really wil] help
harnessing the Brahmaputra, really
gives the country the electricity that
it badly needs, really gives the coun-
try the benefit of the water which is
there, really giving the country the
benefit of harnessing Brahmaputra in
a way that the son, Putra, of Brahma
brings blessing to the people, not
curses,

The question about land hag been
raised. I am not an expert. I am a
Jayman. Even then we have some ex-
perience; the experience of the com-
mon man is not value less about these
projects. Iook at the DVC. It
started very well. Mr. Pandey should
know: people in our area ca]] the
Damodar Valley Corporation Dobao-
Vasao. Corporation—that means a cor-
poration which js drowning us; Mr.
Pandey ghould be knowing that the
original plan of DVC did not have
only these three damsg; actually there
were some more projected; much more
land was to come in for four more
Confemplated dams. If all the seven
were built the DVC’s purpose would
have been served. Since that was
not done, with all the silting, etc.
DVC has become counter productive
instead of being productive. 1978
flood was due to that. West Bengal,
particularly the area from which I
come wasg in great distress. If that is
the case with Damodar, what wil} be
the case with Brahmaputra which js
far more powerful and whimsical?
Along with the preparation of the
master plan immediately if an ade-
quate level implementation ig gua-
ranteed, if it is not left to this and
that, to thoe who have very liftle
resources, it will help. Their cnopera-
tion is of course very important. They
must be ;nvolveq in it and must have |
their share of control. But their
Financia] rosponsibility cannot be a
condition precedent for harnessing
Brohmaputra. That ijs why I say that
1 generally ggree with the contention
of my friend Shri Ravindra Verma.
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1 have one or two pointg to make,
though they may not be strictly rele-
vant to this and I think the Govern-
ment will give serioug thought to thig
matter and not take jt in a casual
way. This ig a gpecial request to the
hon. Minister of. Irrigation not to do
the same thing with the master plan
that has been worked out for West
Bengal, particularly in my area, Ghe-
tal master plan and Tamluk master
plan. He should move quickly and
make the implementation of those
master plans effective.

15.29 hrs.

DISCUSSION RE. SITUATION AEI1S-
ING OUT OF SPIRALLING PRICES
OF AGRICULTURAL INPUTS,
ESPECIALLY OF FERTILIZERS

MR, DEPUTY-SPEAKER: The
House will now take up discussion
under rule 193 on the situation aris-
ing out of the spiralling prices of
agricultural inputs, especially of fer-
tilizers jn the country. )

15.30 hrs.

[SHRT SOMNATH CHATTERJEE in the

st ubres & wew (TR
AW, TH B G947 § AN T H
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SHRI MUKUNDA :
(Mathurapur): Mr. Chairman, Sir, I
thank you for giving me an opportu-
nity to speak on the Motion moved
before the House by Mr. Dhanik Lal
Mandal.

Due to the increasing rafe of infla-
tion and rapid rise in the prices of
essential commodities, including the
prices of agricultural inputs, there has
been a drastic fall in the real income
and earnings of the industrial and
agricultural workers, salaried em-
ployees and other people in the count-
ry. But the rise in prices of agricul-
tural inpués has affected the whole
economy. The agricultural production
will pe hampered to a large extent
due to the rise in prices of agriculiural
inputs. The poor and the marginal
farmers will not be in a position to use
fertiliser for maximum production.
Consequently, the production will be
less.

I want to refer here to the Indian
Express which reported on 12th June,
1980, as follow:

“According to Fertiliser Industry
sources, the production cost for
paddy will go up by Rs. 200 to
Rs. 300 per hectare at the increased
rates if adequate use of fertiliser
was maintained. Additional burden
on @&ugarcanes is estimated at
Rs. 320 to Rs. 400 per hectare and
on wheat at Rs. 150 per hectare.”
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Ialso refer to the Financial Express
of 5th July, 1980 in this regard, about

the rise in prices of fertilisers, I
qQuote:
“The recent increase of 37 to 40

per cent in the fertiliser prices was
a little too high and, therefore, might
result in 5 setback in its consump-

tion for the next two to three
months. "

Government, from time to time, says
that it wants more production, it will
help in  accelerating production of
agricultural commodities. But here
because of the rise in the prices of
inputs, the fertiliser consumption
would be reduced by nearly 15 per
cent, and the result would be that,
even if the Government iutends 1o
have more production—ang oy, count-
ry should have more agricultural pro-
duction—the agricultural production
would be less. You will be astonished
to know that at present the fertiliser
consumption js very meagre. I want
to mention here the fertiliser consump-
tion py different States: Assam 1.5 per
cent; Bihar 3.8 per cent; Orissg 1.4
per cent; Uttar Pradesh 37 per cent;
West Bengal 4.8 per cent. this is the
position now in respect of ccnsumption
of fertilisers. (Interruptions). The
supply is there. Government says that
adequate supply is there. We are
importing fertilisers from outside and
we have the indigenous production
also. But Dbecause of the rise in the
prices of inputs, the poor peasant will
not be in a position to purchase ferti-
lisers and yse them in the production
of foodgrains and other coreals.

Government tells us that, due to
inflation, the prices have risen, that
jnflation is a world-wide phenomenon
and that is why we are also aflected
by inflation. But the fact is that there

Main produce per acre (quintal) . . .
By-product . . . . .
Human Labour per acre (family) . . .

(hired) .

9 k2]

Bullock labour per acre (owned & hired) .
Then the per-acre expenditure is as follows:
Hired human labour . . . . .
Bullock labour, . . . . - .

is ng inflation in the socialist countries.
They never say about the socialist
countries. In socialist countries, there
is no inflation, there is no guestion of
unemployment, there is no question
of rise in prices, there we find, on the
other hand, g rise in the standard of
living of the people. This is the posi~
tion there. But they never talk about
socialist countries.

Regarding several inputs—these are
the various agricultural inputs: ferti-
tiliser, seeds, pesticides, machinery,
diesel, power etc.—Government says
that the supply of these things is ade-
quate. But their prices are rising....

MR. CHAIRMAN: Please try to con-
clude,

SHRI MUKUNDA MANDAL: One
point, I want to mention here. The
Economic Adviser’'s index number
of wholesale prices for all commodities
stood at 237.1 for 10th May, 1980 as
against foodgrains index of 195.6 (the
base year 1979-71—100) for the cor-
responding day and month  the index
numbers of wholesale prices of agri-
cultural inputs stood as given below:
high speed diesel oil 191.2; lubricating
oil 324.7; electricity 227.4; and so on

and so forth. A few days ago our
West Bengal Privincial Kisan
Sabha has submitted a memo-

gandum to the Cammerce Minis-
ter. There it was demanded that the
price of raw jute should be Rs. 300 per
quintal. But the statutory minimum
price fixed for jute for the year 1978-
79 is Rs. 150 per quintal and it has
been raiseq to Rs. 155 in the year 1979-
80.

Here 1 would like to bring to the
notice of the House the cost of produc-
tion of jute per acre in West Bengal
for 1978-79:

Rs.

. . . . . 722
I1-51
36- 56
8199
. 3132
. 66389
11365
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Rs.
m . . . . . . . . . - - . . . . 26 36.
Fertidiner & manures . . . . . . . . . . . . 64’ 75.
Plant protection chemicals . . . . . . . . . . . 17- 65,
Implements . . . . . . . . . . . . . 22' 93
Irrigation . . . . . . . . . . . . . . 7' 25
Rent . . . . . . . . . . . . . 9° 29
Miscellaneous (including market charges) . . . . . . ) . 7-86
Total paid out cost 932- 63
MR. CHAIRMAN: The hon, Mem- Y ¥ o8 q;a'rd g, g AT
ber’s time 1s up. T ¥ PF ¢ q@ww o I AT
SHRI MUKUNDA MANDAL: Then aid ¥ i aiiey gid At gier o
the paid out cost per quintal (includ- a T af=e & 9 & T e o
ing by-product) is 129.17 aiT S T W ot a T AT AT
Familyl abour : 1{1.286.1; oo ifhﬂf, n“a‘l{maﬁ afc
Interest on capitalat 119, .... 482. . - R
Management Dat g, o Ao afwy g 1 1 fawww oF gt w-
Total expenditure per acre .... 1807.84 = 0 g Fai Px W X TEEHE
MR. CHAIRMAN: Please conclude g gt famaa Guar T TAt A,
now, JUY THY JE ATqAN AT I§ &
SHRI MUKUNDA MANDAL: only  TI% 4% ® fa0l  §WC wfes #
one minute, please. w?ﬂﬁzﬂ:hﬁmqﬁw
. . F= g, waat Pra™l § 3T &T
T S ek ainal - wGwa P €, 1 97 @ ww
, RS ¥ A T 9 AT ®A ATG Y
C"“m,q“":“‘mdu) TR Pt a9 & 9 39 # WiEe
(xcluding by pe ct) .... 240. 59 S W S (=aum). . .
No. of farms studied e 228. Al al ( ) .
MR. CHAIRMAN: Pl lude Wt ubrs qw wew o A7 g7 AT
: Tiease Coneiutt. yvae famr € oK ¥ a3g W @@
SHRI MUKUNDA MANDAL: 1 P Py TaePa® o 7 ™ AT
would like to urge upon the Minister & @ a‘g‘T' T
that 5 liberal policy in regard to the qS Pepa
pricing system should be adonted in s . TN !“!ﬁ P T W
the matter of procurement price of the ITHT YR A & @ 6 W v &

various foodgrains and alsp grant libe- SEETE T f'

dfdT I ag Todfa @ I 7T ) qg I Ml HT AR CHEAY
%Y W HP 36 971 AL A oA f& wive &1 dfife, giea & #1 Aife
A g7 SN & aud & W N AT gme T A fag ot w Ay
Wﬁmw?ﬁwmwm Paamt ot wag & FT L 1971
q1 gRE
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wfteret = @ ¢, T TE-
AT & & S | 99T A%
® AT 4T § WL FF A qT9T A@T

SHRI T. R. SHAMANNA (Banga-
lore South): Mr. Chairman, Sir, the
wise people of our great country gave
a Mmassive vote to Shrimati Indira
Gandhi, the Prime Minister of India
to lead the country. BEverybody ex-
pected that the prices of the various
egsential  commeodities would come
down, but they are greatly disappoint-
ed. If the things are allowed to have
their own way like this, I do not know
what will be the fate of our country.

Fortunately, we have got good rains
all over the country thig year. Nor-
mally, the prices should have come
down angd not shoot up like this. The
Government armed itself witp the
necessary powers through the Parlia-
ment to take action against the un-
gocial elements, merchants and hoar-
ders, but in spite of that, the Govern-
ment has not been able to put 5 curb
opn their activities and they continue to
do the mischief. Why this muddle?
The Government should seriously
think about the situation and do some-
thing. They cannot get themselves
absolved simply by blaming the Janata
Party for all the ills in the country,
that will not solve the problems.
Being disgusted with the funetioning
of the Janatz Government, the people
have voted for you, it is your duty
now to come to the expectations of the
people, work hard, work honestly and
do some good to the country. Seven
nionths have already passed since this
Government took over and there .has
been no improvement. The situation

is likely to worsen by the end of the
year it np remedial measureg are taken
promptly. There is no sign of the
prices coming down.

Sir, the ruling party cannot absolve
itself by saying that they have done
everything possible. This is no gatis-
faction to the common man. The
railway freights have gcne up by 15
per cent, automatically the prices of
goods will go up by that much. The
prices of petro]l and diesel oil has risen
by 15 per cent and that will ad to the
oost of several commodities. The
fertilizer prices have also gone up.
There was a big hope that the budget
will help in bringing down the prices,
but it has caused 5 great disappoint-
ment to many of us. Instead, the
prices have showpn an ypward trend.

Sugar production has been going
down year after year. In spite of im-
porting sugar, 1t has not been possible
for the Government to hold the vprice
of sugar. Instead of coming down,
the prices have been gpiralling very
fast. Similarly, I am told, that the
price of ground nut oil in Delhi 15 at
present Rs. 12 per kg. Never in the
history of oil, the prices were so high.
The blackmarketcers and Thoarders
have got a free hand 1n looting the
weaker sections of the people

Corruption has become rampant
from top to bottom. In Karnataka
State from where I come, there are a
number of complaints ageinst the
Minister, Food and Civil Supplies to
the effect that he is mainly responsi-
ble for creating such a muddle in
cement and food articles. The situa-
tion needs to be set right. I do not
know why our friends do not boldly
come out and say that whosoever is
found presponsible for corruption will
be dealt with strenly. I come from
Karnataka and I know the people of
Karnatakg intimately, particularly the
rural pevple, Never in the history of-
Karnatgky before such g big rebellion
has taken place in the Kurnataka
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.tarm.ers. It is really the miserable
conditiong to which they are put,
which have made people become very
much agitated. I warn the Govern-
ment that if steps are not taken early,
sooner or later this agitation will
spread to the whole of the country,
and the people will be put to a lot of
trouble. The signs of inflation are
very much there. They are very bad.
Inflation is increasing day a‘ter day.
Never in the history of India hag there
been such an increase in the rate of
inflation, or such a rise in tne prices
of commodities.

Please don't blame others—People
have given you the authority. People
have given you the mandate. It is your
duty to set things right. You will be
committing 5 great gin, and Indian
people wil] never excuse you if you
alloy things to continue in this
manner. Let God give you wisdom to
serve the country with honesty.
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SHR] BIRENDRA SINGH RAO: Sir,
Dhanik Lal Mandal and other friends
have raised g discussion on the rising
prices of agricultural inputs. In his
motion, Shri Mandal has stated,
“situation arising out of the spiralling
prices of agricultural inputs parti-
cularly fertilisers.’”’ In the first inst-
ance, I do not agree that the prices of
all agricultural inputs have spirally
increased. There is no doubt that
there has been a very substantial in-
crease in the prices of fertilisers.
38 per cent is the percertage of in-
crease or: fertilisers alone. Subse-
quent to this, certain things also have
gone up like lubricating oil and insec-
ticides. But the effect of insecticides
on agriculture and the production cost
is very small, marginal.

While we talk about agricultural
inputs we only take intp considera-
tion the prices for the inputs that the
farmer has to pay out of his pocket on
the agricultural operations. These
consist of his expenditure on fertiliser,
maintenance of bullocks, irrigation
rateg that are charged from him, the
money he has to spent on seeds, the
interest that he hag to pay on loan.
His working capital in the form of
lang and other things remain constant
8o far gs his ability to maintain these
capital assets ig concerned. One of
the other major charge made on agri-
eulture is the wages hae has to pay for
agricultural operations.

Many of the inputs on which the
farmey has to spend have remained
more or less constant. Therefore, it
would not be strictly correct to say

AUGUST 8, 1930
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that there has been a very big increase
of agricultural inputs. I would like to
give some figures. In the price of
fertiliser, there hag been a very big
increase, no dougbt, The wholesale
index number of prices of fertilisers
which was 172 before the recent in-
crease in fertilisers has gone up to
268.7. Similarly, on diesel oil the in-
dex was 191.2 upto Tth June, and it
was the same just a day before the
inrease in the price. But after this
increase in the price in June, it went
upto 285.7. Similarly, in the case of
lubriating oil also, the index yent up
from 324 to 377. But in electricity,
tractors, agricultural implements, agri-
cultural spares, power driven pumps,
there has been no substantial change.
In electricity the index number was
227 in January, 1980 and it remains
the same now—227.4. In the case of
tractors, the index number was 273.4
and on 28th June it was 274.6. Simi-
larly, in agricultural implements, it is
at the same level ag it was in June,
1980. The index number remains at
296.7. Insecticides have glso increased
in prices; the index hag gone up from
302 to°307 from January to the end of
June. There is no change in the case
of agricultural implements, power dri-
ven pumpg etc.

The rates of electricity and irriga-
tion are fixed by the States. There
has been no doubt some increase. For
instance, in Andhra Pradesh ten years
ago the rate of irrigation was Rs. 18
per hectare of paddy. Now it has
gone up to Rs. 158. But that is not in
the hands of the Central Government.
The States have to halance their bud-
gets. The rates of electricity also keep
on going up because of the increasing
costs, ’

Wages also have heen increasing.
That is not on account of the increase
in fertilizer prices Shri Shastri is pro-
bably more responsijble for increasge in
wages than anvbodv else. In Andhra
Pradesh wage of an agricultural
worker in 1975-76 wag Rs. 4 and in
197-80 it was Rs. 5.37. In Punjab the
figures were Rs, 8.6 and Rs. 11.8. In-
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Tamil Nady also it hag risen. In
Bihar, the State from which Shri
Sastri comes, it wag Rg 4 and odd in
1975-76 and it went up to Rs. 5.4 in
1979-80.

SHRI RAMAVATAR SHASTRI: It is
only on paper.

SHRI BIRENDRA SINGH RAO. In
UP it has inlreased from Rs. 4.9 to. Rs.
8.3, an increase of nearly 50 per cent,
during this period. It might have
gone up further. There are many in-
puts on which the Central Govern-
ment have got no control and they
have not gone up steeply on account
of rise in fertilizer prices,

I have more than once explained in
the House the reasons which compelled
us to increase the prices. It 1s not
that we wanted to do it, but ‘here were
circumstances which forced ys to do
80. The fertilize; prices in the inter-
national market went up very high.
We have still to depend on in:ported
fertilizers to the extent of about 50 per
cent. Our indigenous prouction js not
less costly because of certain other
factors It might be more costly this
year because some of the
have been closedq down for various
reasons,

The ocean freight wenl up recently
from 25 dollars to g4 dollars The
price of DAP went up by 60 to 80 per
cent from January 1979 fo Anril 1980.
The price of urea shot up by 36 to 49
per cent during this period, within
one year. The price of potash went
up by about 74 to 82 per cent. For
some of these fertilizers we are solely
depending on imports from outside.

Sir, it would be wrong to say thal
the Government of India was not
giving any subsidy on account of
fertilisers in the past,

AN HON. MEMBER: You have with-
drawn.

SHRI BIRENDRA SINGH RAO: No,
we have not withdrawn. I would in-
form you about the present position.

factories.

Sir, as you know, the sebsidy amount
has been increasing from year to year.
In 1976-77 the subsidv was of the
order of about Rs. 106 crores and in
1979.80 it went up to a colossa] figure
of Rs. 562 crores. And thig year if we
had not raiseq the prices, it would
have gone to something over Rs. 1200
crores. “And even afte, increasing the
price, we still have to meet an expendi-
ture on subsidy of the order ot about
Rs. 685 crores during this current
year. We will gtill be meeting a loss
of gbout Rs. 700 per tonre of urea, and
about Rs. 550 per tunne of MOP.
Therefore, hon. Members would gppre-
ciate that the Government of Indig has
all the intentions to supply cheap
fertiliser as far gg possible to the far-
mers. We are very much conscious
that our increaseq productinn depends
upon cheap supply, timely supply and
adequate supply of a very important
input like fertiliser. We are still fay
behind the developed countries in the
matter of fertiliser consumptior. Some
hon. Members mentioned thst in
Assam it was still under 1 Kg per
hectare, in Bengal also the consump-
tion rate was very low, in Orissa it
was the same. But then this is not
the fault of the Agriculture Ministry.
The States should take interest. Our
scheme is the same. We want to
equitably distribute the supply of ferti-
lisers that we have with us. For
instance, only because of the interest
of the farmers and the State Govern-
ments the average consumbption of
fertiliser in Punjab has gone ur to
about 100 Kgs. per hectre as against
a national average of 30 Kgs. only.
So, it all depends from grea to area,
from people to people, from State to
State. Therefore, the hon, Members
who belong to the States where the
tertiliser consumption has not picked
up should fake the respongibility upon
themselves to propogate to their State
governments and to the farmers in
their constituencies and tell their peo-
ple the benefits of fertiliser use.

The Government has decided, =long
witp the decislon to raise the fertiliser
prices, that we shall try to compensate
the farmer fully for this increasing



355 Brahmaputra

fertiliser price and for that matter we
have taken wvariougs steps. I have
stated thijg time and again in this
House, but it yeu don’t listen or it you
listen anq forget, then it is not my
fault. The first step that we took was
—that was the first time in the history
of APC—the Agricultural Prices Com-
mission, was directed by the Govern-
ment to review its previous report on
the minimum support prices for kharif
crop. After the Report has been sub-
mitted. .. .. (Interruptions). That will
come before you. They were gpecifi-
cally told te take the increased cost of
fertiliser inty accouat. The APC re-
ports have come, the Chief Ministers
have been consulted and hon, Members
also have been consulted in the Con-
sultative Committee of the Agriculture
Ministry. We have also heard your
views and we have also explained our
difficulties in the matter. We have
ascertained the views of both sides, the
States which want the issue price to
stay at the same level as also the
producer States which want the prices
to be raised. All that will be taken
inty consideration.

The other step that we have taken
is that fertilisers will be made avail-
able at the block level. Out of 5.000
blocks in the country, about 3,000 are
not locateq at railheads. The cost for
the fertiliser to reach the block head-
quarters will be borne by the Govern-
ment. We do not even know fully yet
how much expenditure the Government
of Indiz will have to incur addition-lly
for this facility, but since hon. Mem-
bers raised this demand -in the House,
as I have said a de:ision was imme-
diately taken by the Prime Minister
and the Finance Minister on the re-
commendations of the Agriculture
Ministry, and it was announced the
very first day,

We have also taken a decision to
continue the subsidy for the small and
marginal farmers in the drought
affected areas. Up to 33 per cent wil'
be subsidy. Therefore, there will be
very little effect of this increase in
fertiliser prices during this crop on
small and marginal farmers.
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SHR; DHANIKLAL MANDAL: Only
in drought affected areas.

SHR1 BIRENDRA SINGH RAO: But
why should you bother? Bihar is
mostly drought affected.

AN HON. MEMBER: Fertiliserg camn
be used only if there is water,

SHRI BIRENDRA SINGH RAO: For
this season God has g.ven you plenty
of rain, and you will be able to use
fertilisers.

Another decision that has been
taken wag to request the Reserve Bank
to raise the credit limut for distribu-
tors of [fertilisers, to allow banks te
give them more credit facilities.
Financial institutions have already
been instructed by the Reserve Bank
that on certain crops more credit
should be available.

As regards short term amd taccavi
loans, as against Rs. 49 crores which
was made available by Shri Mandal's
Government last year during drought,
we have provided for about Rs. 100
crores, doubled the amount for this
kharif season.

SHRI HARIKESH BAHADUR: It
is on paper orly.

SHRI BIRENDRA SINGH RAO:
Not on paper, the States have started
distributing it.

Some hon. Members have asked for
petter support price for the kharif
season.

SHRI DHANIKLAL MANDAL:
What about parity?

SHR] BIRENDRA SINGH RAO: I
do not deny that it bas not been
possible tp achieve complete parity
between tne prices of foodgrains and
some of the manufactured products
in the over-all group of non-agricul-
tural commodities. In the past there
had been a constant effort to achieve
parity, but it has been upset during
the last two years, there is no denying
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that fact. In 1978,—if you are in-
terested in figures,—the average
annual whoiesale index for foodgrains
was 173. In the same year, for manu-
factured products it was 178 or slightly,
more. The price ‘ndex of all non-
agricultural eommoditie; was 198. In
1979, the price index cf foodgrains
was 180, while for manufactured pro-
ducts, it was 208. This year, from
January te July, there has been a
further rise in the wholesale price
index of manufactured products TFor
foodgrains also, it has increased, it
has gone up from 180 in 1979 to 197

during the period January to July
1980.

SHR1 DHANIK LAL MANDAL:
What about onions, potatoes?

SHRI BIRENDRA SINGH RAO:
Have some patience. I am myvself
trying to give wvou full information.
For manufactureq products, it has
gone up from 203 to 238. It has risen
considerably. For all non-agricultural
commodities, the annual price index
for the period January to July 1980
is 264. This 15 to some extent un-
favourable to the 2gricultural sector.

17 26 hrs.

[Mr DrpUTY-SPEARFR in the Chairl
But we are trying to make amends,
to see as to what extent we can raise
the price of agricultural produce. As
I said, fertiliser is not the only input
which affects the price index of agri-
cultural produce, which increases the
cost of production of agricultural
produce. In certain crops like wheat—
1 have got the figures for 1977-78 Yor
Punjab—the fertiliser cost is about
26 per cent wnereas the cost of main-
tenance of hullocks is 14 per cent and
the wages of agricultural labsur make
up for 18 per cant. In the matter of
paddy production—we have figures for
Andhra Pradesh—fertiliser enntributes
about 23 per cent of the cost, whereas
the wages make 30 per cent of the
cost. Similarly for jowar, the agri-
.cultural 1abour cost is 32 per cent in
Karnatada, whereas for fertiliser...

3s8

MR. DEPUTY-SPEAKER: We have

got to take up half-an-hour discussion
at 5.80.

SHRI BIRENDRA SINGH RAO: I
will finish,

The whole argument that 1 am trying
to {rlake is that it is not fertiliser alone
which increases the cost of production
of agricultural produce. Certain
Members have raised other specific
points. They have been amply replied
to. (Interruptions) Karnataka agita-
tion has been replied to by my friend,
Mr. Ram Gopal Reddy.

SHRI DHANIK LAL MANDAL:
What about the ceiling price and the
floor price?

SHRI BIRENDRA SINGH RAO: For
what?

SHRI DHANIK LAL MANDAIL,: For
everything.

SHRI BIRENDRA SINGH RAO:
There is no time for that. You come
to me later on. 1 will give you all
the information.

Certain members have raised the
question of this Government support-
ing the kulaks and not paying
sufficient attention to the small and
marginal farmers. I would like to
say with all the emphasis at my
command that this Government is pay-
ing the utmost atlention towards the
small and marginal farmers. We do
not support the landlords and big
owners, All gur schemes are directed,
towards benefiting the small and
marginal farmers, the tribals and the
scheduled castes. Our Schemes like
DPAD, SFDA and Command Area
Development Programme benefit the
small and marginal farmers by giving
them gsubsidy. Mrs. Gandhi’s Govern-
ment ig for benefiting the small and
marginal farmers. We are for the
peasant: and not for the big land
owners. My mottc has always been,
if I may quote the golden words of
Goldsmith: “Princes and lords may
flourish or may fade. A breath can
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make them as a breath has made.
But a pold peasantry, its country’s
pride, it once desiroyed ean never be
supplied.” We stand by it.

HALF-AN-HOUR DISCUSSION

SEPARATE MINISTRY FOR SCHEDULED
TRAIBES

MR. DEPUTY SPEAKER: We now
take up Half-An-Hour Discussion.
Shri Bheekhabhai.

st eyt (siwaTen): Uty
g, ¥¥ 0 g W Oh AqTET
Yo QT 9T AR} I OT W1 . 4621
Igd AW am &, et fF W oase
# g B I IR g,
“(a) whether 1n view of the fact
that problems of Scheduled Tribes

are distinct frem the problems of
Scheduleg Castes, there is any pro-

posal for creating a separate
Scheduled Tribes Ministry or
Department;

(b)if not, whether some indepen-
dent evaluation of Scheduled Tribes
problems has been made; and

(¢) whether it is a fact that the
Scheduled Tribes Research Centres

of many States have not done any
notable research work?
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“Whether 1t is a fact that the
Scheduled Tribes Research Centres
of many States have not done any
notable research work?”
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“By and large, Tribal Research
Institutes in the States are contri-
buting effectively to the develop-
mental efforts of Scheduled Tribes
and Tribal Areas.”
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“In view of the Constitutional
obligations in regard to the¢ welfare
of Scheduled Tribes, the programme
of welfare should pe separate from
the general programme of social
welfare.”
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“exclusively devoteq to the wels
fare gchemes of Scheduleg Tribes.*
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“We also feel that in this context,
the existing arrangements in the
Ministry may not be adequaie.”

“We do not, however, suggest &
separate Ministry for this purpose.
A separate Department in the Home
Ministry devoted exclusively to
tribal problems would be sufficient.
Thig Department may be placed
under the exclusive charge of a
Minister under the Home Minister.
Its actual set up is a matter of ad-
ministrative detail. But we would
emphasize that its organisation
should be such as to achieve the
objective we have in view...” a
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“We are increasing the number of
Universities and teaching institutes
in the country. A vast programme
of a continuous evaluation can only
be undertaken py the Ministry of
Home Affairs.”
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR1 YOGENDRA MAKWANA):
This is a half-an-hour discussion the
hon. Membher has sought for Question
No. 462 which was g starred question.
Unfrrtunately, on that day, the time
was over angd this question was not
taken up. So whatever the hon.
Member has sought in this half-an-
hour discussion and what he has ex-
plained is probably an echo of the
supp.ementary which he wanted to
put on that day. Unforunately, he
was not able to put the supplementary
and, therefore, he has come up with
this half-an-hour discussion.
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He said that part (a) of the ques-
tion has two parts. It is not correct.
‘The part (a) reads like this:

“Whether in view of the fgact that
problems of Scheduled Tribes are
distinct from ihe problems of
Scheduled Castes, there is any pro-

posal for creating a separate
Scheduled Tribes Ministry or
Department ”

The question is: whether Geovernment
is prepared to create a separatc minis-
try or not to wnich I replied ‘No, Sir’.
My reply was ‘No’ in connection with
the creation of a ministry. It is not
connecteg with the scheduled castes
and scheduled tribes proklems. He
pre-supposed that. Everybody in this
August House knows that the problems
of the scheduled castcs and tribes are
quite different. If it is to be replied
to any Member, he can also see that
it is quite distinct; everybody knows
that the tribal population is located
in a particular area; they are con-
centrated in a particular area and
they are szgregated from the rest of
the society. The scheduled castes
population is concentrated in the
villages with the other communities
whereag th, scheduled tribes are
entirelv locatej in a specified area.
So. their problems are naturally
different. ;f that was the question, I
would have said that. His question is
in two parts as he himself mentioned.
The question reads as follows:—-

(¢) whether 1t is a fact that the
Scheduied Tribes Research Centres
of many States have not done any
notable research werk?

Now, Sir, the question is about the
research work Aoue by the institutipns
to which ] have already replied.
However whepn he hag come forward
with Haff-an-Hour discussion, he has
raised supplementaries. I shall reply
them. The hon. Member wanted to
know the research work done by the
Research Institutes. I may tell h.im
that the vesearch institutes’ function
is not only in research but something
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else. The research institutes at pre~
sent are doing three types of research
work—(a) research into the tribal
problems; (b) planning for the tribal
areas and (c) training of personnel for
working in the tribal areas. These
are three functiong 9f the Tribal
Research Institute.

Sir, the hon. Member, in his half-
an-hour discussion, has sought g clari-
fication on three points—one is
whether the problems of the scheduled
castes and tribes are quite distinct to
which 1 have elaborately replied. I
agree with the hon. Member that the
problems of scheduley castes and
scheduleq tribes are entirely different.
The tribal culture is quite different;
their identity is also different. They
are separate ethnic groups. So, look-
ing from al] these angles, the tribal
problemg are entirely different from
those of the castes. There is no diffe-
rence of opinion on that. The  hon.
member hag sought his clarification on
whetner some independeni evaluation
of scheduleq tribes prodblems has beep
made. Well, Sir, as I explained just
now, there is no question of ovalua-
tion. He gimply asks about the utility
of the evaluation. 1 can also explain
the hon. Member that independent
evaluation of the problems of sche-
duled tribes has heen made by various
Committees and commissions, notably,
by Renuka Ray Committee of 1959,
Dhebar Commission of 1961 and Siloo
Aao Committen of 1963 and the Com-
missioner for Scheduleq Castes and
Scheduled TIribes who submits his
reports annualy. In  addition to
these, there i3 a high-powered panel
headed by Dr. Sayid Muhammad. He
has gone now. Another man will be
appointed in his place. He would
look into the question of these com-
munities. In azddition to the evalua-
tion that has been undertaken by
various specialist bodieg ang com-
mitteeg of Cooperation etc. evaluation
of various aspects of socio-economic
programmes is heing undertaken by
various professional bodies 1like
Vaikunthbhai Mehta Institute for Co-
operation Pune. It has been asked
to undertake evaluation of Lamps.
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There is an Indian Institute of Public
Administratio, for the study of ad-
ministration. It is proposed to entrust
to the National Institute on Rural
Development the work of examining
the impact of industrialisation. This
is bzing newly introduced in the tribal
areas. So, thc Tribal Research In-
stitutes have been entructed to
evaluate the studies relating to coms
plete integrated (ribal development
projects in various aspects. The third
part of the question of the hon.
Member pertains to research. He says
that my specific work relateg to
research work and not developmental
work. I explained the work of the
triba) research institute. However,
the tribal research institutes are doing
a commendable job in some place.
In some bplaces they are slow which
we are reviewing.

Sir, there are eleven tribal research
institutes in the country one each in
the State >f Andhra Pradesh, Assam,
Bihar, Gujarat, KXerala, Madhya
Pradesh Maharashira, Orissa, Rajas-
than, West Bengal and Uttar Pradesh.
The tribal research institutes are engag-
ed in the conduct of research stulies;
training in the fields of tribal develop-
ment; and formulation of projects
reports of ITDP and primal tribal
groups. Their contribution has been
valuable.

The hon’ble Member comes from
Rajasthan and probahly the l(ribal
institute in Rajasthan may be in his
mind when he has put thig question.
1 would like to point out the work
done by the tribal research institute
at Mount Abu and the tribal research
and training instutute, Udaipur, Rajas-
than. The studies undertaken during
1976-77 and 1977-78 were:

1. Rehabilitation of forced bonded
labour;

2. Loans disbursement and credit
requirement of tribal small and
marginial farmers and free bonded
labour;
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3. An analysis of the social ameni«
tieg available jn the villages in tribal
areas;

4. A study on acceptable occupa-
tions and credit requirements of
scheduled castes and scheduled
tribes in an urban setting;

5. A study of socio-econcmic con-
ditions for 1ehabilitation of the
surrendered Jacoits’ families in
Chamona tchsil of Jhalawer district
and heaitnh coverage survey.

Prograinme for work for 1978-79 is:

1. Adoption of modren agricul-
ture practices kty the tribal farmers;

2. Utilisation of irrigation facili-
ties with reference to rural electri-
fication;

3. Utilisation of loans advanced to
the tribals through banks;

4. Impac of rural water supply
programmes on socio-economic life in
triba) areas;

5. Continucus surveys on idleness
and land alienation in tribal areas;

6. Monographs on four Saharias
and Kathodis;

7. Problem-orientegq studies con-
forming to problems arising out of
participation of the tribals in socio-
economic Lrogrammes.

In every State where therc are tribal
pockets there are such research in-
stitutes and they have undertaken
various studies and they are doing a
commendable job.

Sir, the maip question cf the hon’ble
Member as 1 have understood is
regarding the formation of a soparate
Ministry. Such a Ministry will not
have sufficient work to handle. To
create 3 geparate Ministry for tribals
and scheduled castes will not be
proper. Even the report which he has
quoted. namely, the Dhebar Commis-
sion Report, said that no such separate
Ministry iz needed....

ot ey WS wEger ww Al
FeTer Teew A T@w T wwwer L)
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SHRI YOGENDRA MAKWANA:
They themselves said 20 yearg ago
that such a separate Ministry is not
needed. They said this even in those
days when lhere wag much more work
than today. Now the work is getting
lessened day by day because they are
integrating and they are inter-mingl-
ing with the mainstream >f the coun-
try. So, I do feel, creation of a
separate Ministry is not a necessity.
Ag rightly pointed out by the hon.
Member, there is some justificaion for
a separate Department for the Shedul-
ed Castes and the Scheduled Tribes
which the Government will definitely
examine. But having a separate Minis-
try is not proper. So, Sir, I have
replied to all the points which the
hon. Member hag raised. Ag I said
in the very beginning, this Half-an-
hour discussion was raised by him
only because soine supplementaries
have peen ringing in hig mind which
he wantej to ventilate and get the
replies, which 1 have given.
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SHR] JANARDHANA POOJARY
(Mangalore): Sir, I have very care-
fully jistesned to what Shri Ramavatar
Shastri, my hon. frierd, said just now.
I would like to tell him that it is an
unalterable commitment of our party
and the Government to bring out a
tangible improvement in the living
conditions cof the poor people of our

_country inluding scheduled castes and
scheduled tribeg and other weaker
sections of our saciety. The commit-
ment is total ang irrevocaltle.... (In-
terruptions). O-ar party and the Gov-
ernment know that a large section of
our people ere living under the poorest
conditions and there is a lot of econo-
mic disparity in the country. Without
going into the details 1 would like to
ask a few questions.

What are the rlans being prepared
to enable at least fifty percent of the
schedulej trites population to cross
over the poverty line? Had the Union
Ministry sent the Working Group
report t0 the State and if so, the
measures that have been taken by the
States to ‘mprove the conditions of
the tribals? Have the States agrced
to accept the strategy policy and pro-
gramme allocation and implementing

agencies, as recommended by the
Working Group on Tribal Develop-
ment? Is the Ministry likely to call
& meeting of the States’ Ministers in
charge of tribal development for
detailed discussicns anq decisions?
What are the stepg that have been
taken to construct houseg for tribals
on a mass scale? Has the TUnion
Ministry requested the High Courts
in the couniry to constitute special
courts for expediting trial o! cases
relating to atrocities on tribals?
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MR. DEPUTY-SPEAKER: You
should not gay that. That may be
expunged.

st T Pt greEr T

MR. DEPUTY-SPEAKER: Thig is
not correct. No, no, you should not
say that That is a platform speech.
Mr. Paswan, you can make that speech
on the platform and not in the Parlia-
ment.

it T Paere qrEETE: W g@ied
g, W IuET @ Qg W AW
& Pw Pow safaw 7 dfaym &1 @
=%, st st gfaue & faufar &,
wsafma’»manawr?ﬁi‘a‘a‘i

T
1977-78 ® gAY w@EC AT, @ ¥R
It g © @ar ot P afe ag gfc-
s-afeatoat 1 gueEt & faew
@Y W aFRAN g, T W I WA
FA@A A T IR G T

T&ER 7 fregee wew st fag-
T T @ A B qEed W
HIX WIT FAAE W TR g1 d
T § (oI g g fw Poegee
ma‘?tﬁlmmﬁm &
foaft e @*, w7 W gER e
U T ITEET TE-CAT AT AT F-
T¢ @ THEM| RE B gETT AT
afw @ oy g8, F ag ot o i
&1 AT & qANEEw &1 JEA 7

mwﬁwu‘mmﬁ
WT | oW ag Pt o wrew @
ST 8 f% amw ater geatww it
Wmmmg‘, afazra‘
T o & agen g @€, T

I

& w1 qfaym & s ag afy-
FX g P a7 Aumbasr & o o
& FHT AIET FHT TFAT g |

fom, Thowe wfve &€ | 9T AR
AT W FE & A0 9T TPIAE &7
@ FON a7 Pareges wrew &k fae-
TR I & w19 9% Thow e sam?

g &t e WF 5w e ¥ 98-
Wg‘f‘aﬁmaf@aﬁfa Pafaat
gaTT 1%, 37 gw PRfawt € 1
Peure'se gf, it 1 g & Pamm

Qﬁ')'
AT FHAL g T
wifew o Poew &1 s - P&
fife s oot o=t g7, 99 o=
faq @ Tgy g, a9 @& Aifa
A TET g gAAl § | g WY
Pt afqr g7, 99 % ITHT ;AW

**Expunged as ordered by the Chair.
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SHRI YOGENDRA MAKWANA: In
the beginning 1 said that the Tribal
Research Institute has three func-
tions—(1) Research into the tribal
problems (2) Planning for tribal areas
and (3) Training o¢f personnel for
working in the tribal areas.

Hon. Member Shri Ramavatar
Shastri asked some specific questions
regarding servic> matters. He and
Shri Ram Vilas Paswan argued about
the service of the Scheduled Tribes.

This institute is under taking socio-
economic programmes also. Training
of the Scheduled Castes in also taken
up by them. For improving the pros-
pects in the services, thre are different
activities taken up under the Tribal
Sub Plan-—(a) Improving the educa-
tional jevel (b) gpecial coaching
schemes for civil servants in the
States and the Centre (c) Training
in the 1.T.ls. etc., and (d) Reservation
of seats in the services. These are a
few measures which are taken for the
protection of the tribals in service
matters.

He put one question regarding a
separate State. Time and again, I have
said in this House that this (Govern-
ment ig not in favour of forming any
Tribal State. There are Tribal States
in the North Eastern Region. There
are purely Tribal States and mixed
States also. There ig no necessity of
creating more States in the courtry.
It is not advisable even in the interest
of national integration. The tribals
even have to come in the mainstream
of life. We want to preserve their
culture. We want {o preserve their
way of life. But at the same time
we do not want that they should be
away from the mainstream of the
community.

Shri Janardhana Poojary was right
when he described certain measures
taken by the Government. He was
very specific to put five questions. I
will reply to the questions one by one.
The hon. Member’s first question was—
what are the pleng prepared for
crossing poverty line? There are
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Triba] Sub Plans. There are many
schemes under the Tribal Sub Plans
under which we want that at least 50
per cent of the tribal poplation should
cross the poverty line during the
period of this Five Year Plan. For
this work, every vyear, we have
earmarked the percentage of the
population to lift them above the
poverty line. For that special assis-
tance is also provided, just to give
incentive to the State Governments,
to have a bigger plan for the uplift-
ment of the Scheduled Castes and the
Scheduled Tribes.

1 myself personally visited all the
States for review of the work of the
plan. 1 have s¢ far visited eight
States and I sihould inform the hon.
Members of this august House that
every State after my visit has increas-
ed their plan. In Kerala, it was only 5
per cent or like that. The popula-
tion is 9 per cent. The State
Government has promised me to
take the plan up to 8 per ent.
In Tamilnadu, the population j5 18
per cent. The plan was less than 6 or
7 per cent. After my visit, the State
Government hag taken it up to 22 per
cent more than the population. In
Gujarat also, they have promisey to
increase it. 1 was there in M.P. the
other day. The plan was less than
5 per cent. The population is near
about 13 to 14 per cent. They have
also said, they will raise the plan.
These are the efforts made by us from
the Centre. Before I visit the States,
T send my officers there. My Joint
Secretaries in charge of the triba] gnd
caste givisions are visiting the States
for discussions with the officers. They
give them the schemes. They discuss
how to implement the schemes and
then they visit some of the field forma-
tions. After that, 1 visit the States. In
my visit, 1 discuss the plans with the
Chief Minister, Financc Minister, Plan-
ning Minister and Ministey in charge
of tribals and scheduled castes, After
that, T also visit the fleld formations
to verify whether they are doing
rightly or not. So, 1 am visiting the
States myself anq taking all care to
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see that they ar. implementing these:
plans in a proper way. ] have told
all the Statey that we are going to
assess the work done at the end of
the year and 50 per cent of the specia]
Central assistance for the gcheduled
castes is earmearked for effort-based
criteria. I hag a discussion with the
Planning Commission and there was
some difference of opinion. But ulti-
mately it was decided that 50 per cent
of the Centra] assistance will be given
on population basis and the remaining
50 per cent wil] be given on the basis
of the efforts made by the State Go-
vernments. The efforts are to lift the
population from below the poverty
line and bring them above the poverty
line. These are the efforts. For that,
we have evolveqg certain formulae.
Accordingly, we are discussing with
the State Governments gnd guiding
them. After that the imlementation
work starts.

Secondly, he asked about improve-
ment of the condition of the scheduleg
tribes. These are the efforts for the
improvement of their conditions.
With these efforts, I am sure they will
be better off than previously. Then,
he asked whether the states have
agreed to invest more and raise the
plans. I have said that after my visit
almost every State has jncreased their
plan. I can say confidently that the
State Governmentg are amicable and
they agree to our proposition. They
alwayg increase the plan outlay.

Then, he asked about calling a State
Ministers’ meeting here to discuss
this matter. I have adopted the other
course. It jg not possible to call all
the State Ministerg here gnd discuss
it in one day. In one day, I will not
be gble to do justice to the problems
of the tribals gnd gcheduled castes.
So, 1 have made up my mind to go
personally to the various States. I
have go far vigited eight States. T
discuss it with the Chief Minister, other
Ministers anq the officers. This is'the
strategy we have evolved. This Go-
vernment js committed to the welfare
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,0f scheduled casteg and tribes. Par-
ticularly, our Prime Minister is very
much interested in jt. Shrimatj
Indira Gandhi has written personal
letters to all the Chief Ministers for
increasing the plan outlay. She has
given guidance to al] the Chief Minis-
ters how to bring about upliftment of
the gcheduled castes and scheduled
tribes. So, there is no point in asking
about this, because the Prime Minis-
ter hefrself is committed to this work.

Then, he gsked about mass scale
housing for scheduleq castes and tri-
bes. This has also become & part of
the tribal sub-plan. It is a phased
programme and we are taking it up.

Shri Janardhang Poojary raised the
question of special courts. I have
time and again, saig while replying in
this House that we have been request-
ing the State Governments. The
Prime Minister has written a letter;
the Home Minister has written a Jet-
ter and finally, the Home Secretary
has also written a letter. When I per-
sonally go, I request the Chief Minis-
ter, the Minister anq the officers that
they should request the judicature of
the High Courts of the respective
States to earmark some courts for
these cases. Most of the States have
responded in a positive way. So, I
have every hope that they will do it.

Shri Ram Vilas Paswan rightly
pointeq out about the re-naming of
the Marathwadg University in the
name of Dr. B. R. Ambedkar. This
is the most unfortunate incident that
happened jn this country, particular-
ly in Mahsrashtra. The mind of the
people in this country is changing
now. But there are some black-sheep.
'They create problems as they have
created problemg in Marathwada. As
I said, this Government jg committed
to the welfare of the Scheduled Casteg
and Scheduled Tribes and it will not
be tolerate any sort of attitude which
will harm the cause of Scheduled
Castes and Scheduled Tribes.

SRAVANA 15, 1902 (SAKA)
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@ o Peere qHwe: T @ -
T @I 1 qW wae g et W
YW AT g P @M. aEwEw @

¥ qg TRIAET @ AT 7 7

SHRI YOGENDRA MAKWANA:
The hon. Member is unnecessarily
asking this question. It ig the work
of the State Government. It is within
the jurisdiction of the State. and how
can I gaqy about it?

ot T fewrw qww: Ay SEwew
maﬁawr’faﬁgma?v‘aﬁm
g § PF 95 & mdde # wwar

g

SHRI YOGENDRA MAKWANA:
It is for the State Government to de
it. ] can assure him that whenever [
go I wil] request the State Govern-
ment.

So far as the percentage of the plam
is concerned, 1 have elaborately dis-
cussed it. I am myself visiting the
States and requesting them to plan te
the optimal point. According to us,
the optimal point ig according to the
triba] population in the State.

ft T Prww QAT R Tad-
AT H W & I 4 /Y TI@T

SHRI YOGENDRA MAKWANA:
1 have requested the Planning Com-
mission. About the Scheduleq Castes
and Tribes regiment, it will not help
the cause. On the contrary, it will
harm the cause. We want to abolish
the caste system from this country.
In our endeavour to remove the caste
system, it will not be in the fitness of
things to name a particular regiment,
a particular territory or anything im
the name of caste or tribe. We should
try to abolish the caste system from
thig country. If we want to create a
healthy atmosphere, if we really want
to raise the standard of jiving and to
improve tlie socio-economic condition,
then we have certainly to abolish the
caste system from this country ang it
will be the endeavour of this Gevern-
ment. ..
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sft tir  Peenw grewe: et A
WEY ® T g THAEw § ¢ . . - (Wa-
wIK). . EEH FATET JTHQAN B AT
7 a1 qifast g7

SHRI YOGENDRA MAKWANA:
There should be reservation.

Almost all the Members who hawve
put questions, asked for the formation
of a Scheduled Castes Department
under the Home Ministry. Some
Members demandeq a separate Minis.
try. As I said in the beginning, even
the Dhebar Commission hag ggid that
a separate Ministry is not desirable.
1 am personally of the opinion—not
because I am a member of the Coun-
ci] of Ministers but as an individual
also—that a separate Ministry will not
help. 1t will become a Harijan Minis-
try. Nobody will like that Ministry.
On the contrary, this Department will
remain with the Home Ministry which
is respected every where jn the
eountry.

As I said in the beginning, there is
some justification for a Department
under the Home Ministry, instead of
a Division, as strongly argued by
Shri Dalbjr Singh. 1 wil] examine
the issue of creating a separate De-
partment ynder the Home Ministry in
the charge of a Minister. But these
are things which require some exer-
cise, which we will do. I repeat what
1 said in the course of my reply, name.
ly, this Government is committed,
particularly, the Prime Minister of the
eountry, Shrimati Indira Gandhi, is
-eommitted to the cause of the welfare
of the Scheduled Castes and Tribes.
Therefore, nobody need worry about
them; we are here to take care of
them. ’

28.36 hrs.

RE: COMMUNICATIONS ABOUT
ARREST ETC. OF MEMBERS

MR. DEPUTY-SPEAKER: 1 have
been asked by the Speaker to make
the following announcement: —

“Today I receiveq a wireless mes-
sage from the Distric Magistrate of

Meerut intimating regarding the
arrest of Swami Indervesh, MP, on
S5th August, 1980 at Baghpat. When
I read thig wireless message in the
House today, some members raised
the point that it did not contain any
information regarding the place of
detention or imprisonment of the
Member, as required to be done by
the authorities concerned, under
Rule 229 of the Rules of Procedure
and Conduct of Business jn Lok
Sabha,

In this connection, I may inform
the House that necessary instruc-
tions have been issued from time to
time by the Ministry of Home
Affairs to all the authorities con-
cerned to the effect that the tele-
gramg and other communications
addresseq to the Speaker about the
arrest, detention, release yf mem-
bers should be complete in all res-
pects and should give full jnforma-
tion in the appropriate form, set
out in the Third Schedule to the
Rules of Procedure. Recently zalso,
the matter was taken up with the
Ministry of Home Affairs, who again
issued fresh instructions on 1st
August, 1980, gspecifically stating
inter nlic that the telegrams or
wireless messages should contain the
essential jnformation, including the
place where the Member is lodged.

1 regret that in spite of repeated
instructions, complete jnformation
has not been gsent regarding the
arrest of Swami Indervesh, jnelud-
ing his place of lodgement, by the
Distriet Magistrate, Meerut. I hope
that such Japses will not be repeated
in future.”

MR. DOPUTY-SPEAKER: The
House stands adjourneq till 11 am,
tomorrow.

18.38 hre.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday,
August 7, 1880/Sravana 16, 1902
(Saka).
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